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“The House met at a Quarter Past Eight
of the Clock.

[MR. DepUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS.
INCOME Tax (ASSESSMENT)

*8§25. Dr. M. M. Das: Will the Minis-
ter of Finance be pleased to state:

(a) the number of State Trading
Firms and Corporations under the Gov-
ernment of India that have paid or
have been assessed for Income Tax
for 1052-53; ,

(b) the total amount of capital in-
vested by Government in concerns
that have been assessed for Income
Tax for 1952-53; and

(c¢) whether any interest is charged
and paid for the capital invested in
such concerns and if so, the rate of
such interest?

The Deputy Minister of Finance
(8hri M. C. Shah): (a) The number of
such Corporations whose assessment
for 1952-53 has actually been completed
iz only 2.

(b) The total amount of capital in-
vested by the Government of India in
the two Corporations is Rs. 2,46,70,000.

(c) Interest is not payable on share
capital and no interest has been charged
from the two Corporations in question
pn the capital invested in them.
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Dr. M. M. Das: May I know the
names of corporations which have been
assessed to income-tax?

Shri M. C. Shah: The Indian Rare
Earths and the Industrial Finance Cor-
poration of India,

Dr. M. M. Das: May [ know whether
cent. per cent. of the shares in these
corporations are held by Government,
or there are private shareholders elso?

Shri M. C. Shah: The copital of the
Indian Rare Earths, Limited, is
Rs. 80 lakhs and the shares held by the
Government of India are to the extent
of Rs. 44 lakhs, that is 55 per cent.
Forty-five per cent. of the shares are
held by the Travapcore-Cochin Govern-
ment.

In the Industrial Finance Corpor-
ation the Government of India and the
Reserve Bank together hold share
capital amounting to Rs. 2,02,70,000.

Dr. M. M. Das: May I know whether
these two Corporations have declared
any dividends to their shareholders?

8Shri M. C. Shah: I am afraid I have
not got that informaiion with me at
the moment. .

Shri Heda: How many Corporations
are there for which assessment is going
on and how many State Corporations
are there which need not be assessed,
because they have not earned anything?

8hri M. C. Shah: I have not got that
information. Some may not be assess-
able; some may not have flled any re-
turns and some may have fllled in their
returns, but their assessment is not yet
over.
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Shri T. 8. A. Chettiar: Are the in-
comes of Corporations, the share
moneys of which are wholly Govern-
ment, subject to income-tax?

Shri M, C. Shah: Yes, Sir. The
position is this. If the concern is run
a8 a Department of Government, then
they are not assessable, but when they
are corporations of companies then they
are assessable, even though Govern-
ment hold cent per cent of the shares.

Kumari Annie Mascarcne: May I
know whether the titanium industries
in Travancore-Cochin paid any income-
tax and if so how much?

Shri M. C. Shah: I have not got the
figures now.

Kumari Annle Mascarene: It is a
semi-Government concern.

Shri Damodara Menon: Are cor-
porations under differant State Govern-
ments also assessed ‘o income-tax?

Shri M. C. Shah: As I have already
stated if it is *un as a State depart-
ment then they are not assessable: but
it they are formed into corporations or
companies, even though cent per cent
shares are held by the States, they are
assessed.

Shri T. 8, A. Chettiar: Will he give
us examples of such concerns which
are run as departments and which are
not assessable?

Shri M. C. Shah: I have not got that
Information at the moment. I have
got figures which are assessable.

Shri T. 8. A. Chettiar: For example,
is the Hindustan Aircraft Factory
assessed to income-tax?

Shri M. C. Shah: The Hindustan Air-
craft Factory will be assessed.

Dr. M. M. Das: May I know the total
number of State trading corporations?

Shri M. C. Shah: I have not got the
total number; but they are not more
than ten perhaps. I have got a list of
some; shall I read them?

Mr. Deputy-Speaker: No.

28 AUGUST 1953

Oral Answers 1134

CoMMON CADRE OF SERVICES IN ParT ‘C’
STATES

*826. Shri M. L, Dwivedi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is any proposal
for having a common cadre of services
for all the Part ‘C' States;

(b) whether it is a fact that the
Chief Ministers of Part ‘C' States who
gathered at a conference at Ajmer dis-
cussed the issue and communicated
the results of their deliberation in
this connection to the Ministry of
States;

(c¢) whether the Government of India
have come to any decision on the sub-
ject;

(d) if so, whether any scheme has
been prepared and by what time is it
likely to come into operation; and

(e) what are the recommendations
of the Chief Ministers of Part ‘C*
States on the subject?

The Deputy Minister of Home Affairs
(Shri Datar): (a), (b) and (e). The
Chief Ministers of some of Part ‘C
States discussed matters of common
interest including the question of re-
cruitment to services in Part 'C' States,
and the question of a common cadre of
gazetted officers. They realised that
from a practical point of view the
question presented some administrative
difficulties, and they recommended as
a first step the constitution of a Publi¢
Service Commission for Himachal
Pradesh, Delhi and Ajmer. They also
recommended that the question of other
Part ‘C' States coming under a common
Public Service Commission and a
common cadre of officers might be
considered at a later date.

(c) and (d). The matter is uader
active consideration in consultation
with the Union Public Service Coms-
mission. A final decision is likely to
be reached in the near future.

Shri M. L. Dwivedl: May I know In
how many States the reorganisation of
services has taken place, and in effects
ing such reorganisation has care bun
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taken to safeguard the cadres. scales of
pay etc. of the State employees?

Shri Datar; The question of a com-
mon cadre Is under cousideration. The
matter is reaching final stages so far as
Bombay and Saurashtra are concerned.
In the other cases the matter is still at
an earlier stage.

Shri M. L. Dwivedl: May I know
whether it is a fact that Hindi know-
ing personnel in the servires in these
States have been placed at a great dis-
advantage irrespective of the fact that
they have got a record of efficient ser-
vice during the previous rulers’ time?

Shri Dutar: We have no information.

Shri N. Somana: May I know what
proposals have been made as regards
Coorg?

Shri Datar: So far as Coory is con-
cerned. there is no question of a com-
mon cadre with other Part C States;
but some attempts are being n:ade to
have a common cadre with Mysore in
respect of certain services.

Shri N. M. Lingam: May I know
whether Government is proceeding on
this matter on the basis that Part C
States will be a permanent feature in
the set up of the country?

8hri Datar: We are proceeding on the
basis that at present they form a part
of the Indian Constitution.

Shri Heda: In view of the fact that
there is a growing opinion to merge
these Part C States with the neighbour-
ing States, are Government thinking
of the feasibility of having a common
cadre and Public Service Commission
with the neighbouring States which
speak the same language?

8Shri Datar: That question also is
being considered and the matter has
been put to some of these Part C
States also.

CENTRAL BOARD OF EDUCATION

*827. Shri M. L. Dwivedi: Will the
Minister of Edueatlon be pleased to
state:

(a) the number and names of Part
‘C’ States which are to be united in
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the matter of education and placed
under the jurisdiction of a proposed
Central Board of Education;

(b) whether the scheme for the pro-
posed Central Board of Education has
been circulated to Part ‘C' States for
acceptance;

(c¢) which of the States are not will-
ing to take advantage of this Central
Board; and

(d) by what time is this Central
Board of Education likely to begin
functioning?

The Deputy Minister of Natural
Resources and Scientific Research
(8hri K. D. Malaviya): (a) to (d). A
statement is laid on Lhe Table of the
House. [See Appendix IV, annexure
No. 30].

St qwo qwo fradt : & quAT TEaT
(R wama ¥t as  wr yfr
gtd?

st ®o o WwatT : N FO ™
# 79 gAT & AT TW QW A fear o
AW g | T I § AR oIE oW
FERTEHARTG AFTAEY W &1

st gwo q®o fywt: & gy o
T =g g e dar fe o @
¥ foar garr § foedlt Tow Y oo i F
ot e wfi g 8 1 @ e gog-
R 7 ety A G g § A W
¥ w1 & fF 39 & I feedt T
afires il gar &, R w1 W PR
W oo @R T WA
arfirer @Y o ?

Ty ol iy Ol P

Uy ) grety Shalile Skl jugyey

e P e Kl (Ol
r - Jaly Uepg

[The Minister of Education and
Natural Resources aad Scientific Re-
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search (Maulama Azad): The reason
should be enquired from the Delhi
Government.]

5t Qo Qo &ie’taaﬁ?rw
fora &Y gvm

WS a2y 3 (el 2 Ol Ly
s doly U Sl en aS A
WS P S o Syl b
O S P I N e e
WS Jolt DIl S e S 58
-
[Maulana Azad: They have only said
that they do not want to participate;
and we also did not make any special

efforts to include any state without its
consent.]

Eumari Annie Mascarene: May I
know what is the percentage of literacy
in Part C States.

Shri K. D. Malaviya: T require notice
to answer that question.

" wit dto gAe TNRIW : w7 A9
q¢ dte A ¢ Hro WY fAeTHT TF
wHTT Y T e SEy € A e
gq Yt F7 yew fFw ® qwET Sy
g7 o A 9 & Ay 8 g fad
mHoRmrforgarfe s H
#re #T dYo TWYT €2 v mfae firgy
o ?

st ®o Mo wredtm : S g, 77
e &Y qoefw @Y o o A do
= ¥ fon W AR xfrgEl
THEH FR & O 3 I § F1Te-
femm o # fog o Tt g, AR ewd
FATET T T &7 T & |

dfum o gwo wrwalta ;T fFean-
o WS A W AE F e g9 &
fog Sy 2@
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oft %o feo ety : S gh, WS
ST Rz § § ol A s 24T €

Shri Punnoose: The statement says
that some of the States have not taken
advantage of the Board. Why?

Shri K. D. Malaviya: A Conference
was held sometime in March 1951 in
which all the represen‘atives of Part C
and D States were invited for the cre-
ation of the Central Board but due teo
divergence of opinion among the re-
presentatives it was ultimately decid-
ed that the membershin shovld he
voluntary, there shouid not be any com-
pulsion.

Shri Punnoose: My question was this.
What exactly is the disudvantage these
States are feeling in joining this Board?

Shri K. D, Malaviya: Due to diver-
gence of languages among the States
and due to these States having been
associated with neighbouring Part A
and B States, we have betlter let them
remain as they like.

Shrl Gidwani: How much do we pay
for the educational grarnts of these
States, particularly for Delhi?

Shri K. D. Malaviya: I require notice.
st qHo gwo frie : Tav AT
WAt HEXT FTSM KT FITF A
Mr. Deputy-Speaker: Why this pre-
amble? Why do hon. Members say
again and again “kripa karenge"?
Wt gue gmo frRd : for Wy
Mo T # Faw faw warwrd & oy
&, wqr o fou ww O F T avw W
vy foear mar @ fF agi st s MY
et # farer € o, SR oW 4w
Tl A & JTATe 9T XW F wrfee A
2R #r BT A g ?

L P R R Y
W Jus o S ¥ el 2 30
o St Bkl g - 2L
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hyy Cilide S e S
—re o] S sy - en (K ga
ot e S gl el G ooy
RO PO PR
Sl Ly Nl asy e
SePam &2 8y W = gan Jaoln UsS,
& a e st & PRIV WL REYY

- oS oA sl Uyl

[Maulana Agzad: The question of
language has been taken into conside-
ration in this Board. There may how-
ever be different grounds for those
States which did not participate. As
my honourable friend stated just now,
those States have already established
connections with their neighbouring
States and, therefore, they want to
remain aloof, or they consider it better
to have their own arrangements.]

Some Hon. Members rose—
Mir, Deputy-Speaker: mtﬁ@'rrq'r |

A number of questions have already
been asked. There is no meaning in
allowing any further.

ForeiGN STUDENTS sTUDYING IN U.P,

*829. Shri Punnoose: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of foreign students
in U.P., their nationality and the insti-
tutions they are studying in; and

(b) the nature of the training course
they are undergoing?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House in due
course.

Shri Punnoose: Is Government aware
that some of the students led by a
Professor belonging to the same
nationality have been visiting the Indo-
Tibetan border and collecting some
sort of a data?
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Shri Datar: We have n) information.

Shri Punnoose: Have the Govern-
ment noticed a report in the pupers
that this data has not béer sent cither
to University of Aligarh or to India
Government but to some other foreign
power?

Shri Datar: Governmenl's attention
has not been drawn to this report.

GuN LICENCES

*831. Sardar A. S. Saigal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the gun licences for
protection and shooting given by parti-
cular State Governments are valld
throughout the Indian Union: and

(b) if not. the reason therefor?

The Deputy Minister of Home
Affairs (Shri Datar): (a) No, Sir. Not
as a matter of routine.

(b) A licence valid for the whole of
India is granted only when it is applied
for and the licensing authority is satis-
fled about the applicant’s mneed to
possess and go armed with his weapon
throughout India.

qOY QYo THo ®ET™ @ WT H
wr wFar g e s aar gfer &
AR oTEEeT fwr fad oy &, Ik
oY & for |7 a0 g TATa
fr 7 g € 7 A e @
ary ¢ ?

Shri Datar: I think, no.

®QTT Qo qHo wgTs . qfx afy
&= gwx § @ wr goerc qgfer
oTEEE ® IR0 @EEs FA
fa=re w4l

Shri Datar: Sir, the Government
would consider it under the present
rules and if it is found that a change
in the rules is necessary, Goveroment
would consider that also.
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Shri C. Bhatt: May I know whether
instructions are given to the States as
to who should be given a license?

Shri Datar: -The exisling instruec-
tions are clear enough and no other
instructions are necessary.

st W T R T wwaT g
fF o7 & gawl ) agF 7 ST
¥ & fou w1 9w 7 #7 TE T
w3, T EE AT R qAT gAw g 7

Shri Datar: The Members of Parlia-
ment and Legislature stand on the
same footing. They are also entitled to
licenceg on merits.

Shri Jaipal Singh: May we know
how many licences have been issued
for shooting and how many for pro-
tection?

Shri Datar: I have no figures.

Shri Jaipal Singh: In view of the
fact that protection is a« very impor-
tant item, may I know whether the
guns that were taken away during the
Police Action in Hyderabad. parti-
cularly in the tribal areas, have since
been restored to the people.

Shri Datar: The information is cor-
rect. The question will be taken up
by the Hyderabad Government and
not by the Government of India.

dfem wYo gao wredm : 9 fiF g<
fama &1 frard R w=a sTarafos
g o & At § e o famea &
sTEay fae oy, a1 TR AW A Iw A
qHAT AT 7

Shri Datar: Sir, it depends upon the
nature of application; i$ may be either
for a particular district or for a State
or for the whole of India.

dfza dYo qwo wrewhw : 4T -
T QT & fog sredw Tawdfr g ?
Iqeaw wEheg - S 79

Shri Frank Anthony: May I know
{# the conditions governing the grant
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of shooting licences vary from State to
State and if so. is Government doing
anything to secure uniformity in this
respect?

Shri Datar: There is nn variation.
The rules are made by the Govern-
ment of India and they are being
followed.

Shri Muniswamy: May I know
whether the gun licences issued by
the States for shooting are valid
throughout India?

The Minister of Home Affairs and
States (Dr, Katju): I think not but I
shall get the whole question examined
in the light of the discussion that has
taken place this morning in the House.
The difficulty must be this. If a State
issues a license to a gentleman and
he goes about the country then, I do
not know, probably the rules may
require that there must be some sort
of a reporting. I shall get the whole
question examined.

qWIT Qo UHo WET™ : § 9 &
oI #& fr T awg #7 fefrredta et
¢frafs gnfedreszd.......

o wrew : Iy ST ¥ @ @
fs mae TR ?

wrag aan wiw Wt (ot feewef) -
TrEaeEt 7z afag ) ’

Shri Frank Anthomv: The Minister
has said that the rules are uniform. Is
it not a fact that in Bombay, for in-
stance, the shooting licence fees
charged are increasingly prohibitive
as compared with other States? Is it
not a fact that the quantum in Bombay
is higher than the quantum allowed
in Delhi?

Dr. Katju: I have no Information.
I shall get all these questions examined
mo as to bring uniformity to the utmost
extent. It may be a question of
revenue also.

Shrl Dabhl: Is it a fact that the
Members of Parliament are % be
given licences free of license fee?

Dr. Eatju: I really do not kmow.
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ALMORA CANTONMENT

*835, Sardar A. S, Salgal: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that Almora
Cantonment has a population of less
than 5007

(b) How many residential houses
are there within its area belonging to
private persons?

(c) Have these residential houses
mow been turned into public offices?

(d) Is it a fact that the Cantonment
area remains pitch dark at night?

(e) Is the water condition in the
Contonment area precarious?

(f) Is it a fact that this area has
enormous potentialities to attract tou-
rists and visitors to this beautiful hill
station?

The Deputy Minister of Defence
(Sardar Majithia);: (a) The present
population of the Cantonment iz 700
approximately.

(b) 14 bungalows and few other
small houses.

(¢) Six of them.

(d) The Cantonment has fo depend
.on kerosene lights as it has no electri-

city.
(e) No, Sir.

(f) The Cantonment area as such
has very little possibilities in this
respect.

Sardar A. S. Saigal: May I know
in reply to part (c) what early steps
the Government propose to take to
free these residential houses?

Sardar Majithia: The Government
always considers whether any houses
are needed by them and if they are not
needed by them they are always re-
leased.

Sardar A. 8. Saigal: May I know
what steps are the Government taking
to introduce electricity in the near
future?

Sardar Majithia: For the information
of the hon. Member, I may state that
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the adjoining municipality has got
electricity and they have already been
approached to extend their scheme to
bring this cantonment into it

Shri C. D. Pande: May [ know if
Government have any intention to post
a regiment there so that the canton-
ment may be prosperous.

Sardar Majithia: It is not possible
because the accommodation 1s not
there. But in case we find that we can
use this accommodation for sending
any formation which can be accommo-
dated, Government is always willing to
consider that.

st W weiw oW A aEEw
WIa R st wREifrew
REAAE FT AT FH Q7 F FTOT W@
Tadw w1 Ffafadedy & faer fear
S ?

Sardar Majithia: That is coupled
with the whole question of excision.
At the moment I do not think this is
under consideration.

Kumari Annie Mascarenc: In view of
the fact that there is no electricily in
the cantonment, has Government made
any arrangement for protection at

night?

Sardar Majithia: I think the Military
can look after itself.

Shri N. M. Lingam: Has Govern-
ment any proposal to merge the can-
tonment area with the adjoining
municipality if they have no proposat
for garrisoning troops there?

Sardar Majithia;: I have already
answered that question, Sir.

ELECTIONS TO SECUNDERABAD CANTONMENT
Boaxp

*836. Shri M. R. Krishna: Will the

Minister of Defence be pleassd to
state:

(a) whether there would be elections
to the Secunderabad Cantonment
Board; and

(b) if so, when?
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The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). It is
proposed to hold the elections by the
end of this year.

Shri M. R. Krishna: What were the
reasons for suddenly postponing the
elections to the Secunderabad Can-
tonment Board after the flling of the
nomination papers?

Sardar Majithia: For the simple
reason that the electoral rolls were not
completely revised and were not ready.

Shri M. R. Krishna: May I know
whether Government intend to evolve
a new pattern of democracy by main-
taining a greater ratio of nominated
members to elected members in the
Cantonment Boards?

Sardar Majithia: Government has
evolved the democracy which is in the
Constitution and no further instalment
is considered necessary at the moment.

Shri Pummoose: It was stated that
the proposed election was cancelled
and the date was postponed because
the electoral rolls had not been pre-
pared. May I know who notified the
date of the election without preparing
the electoral rolls?

Sardar Majithia: I am afraid 1
would require notice for that.

Mr. Deputy-Speaker: It iz not so
much who as why. Why was the
election postponed? The House is
entitled to have an explanation from
the hon. Minister. If the electoral roll
was not prepared, why all the waste of
time and energy?

Sardar Majithla: I am sorry, Sir,
that part of the information has slipped
my notice and I will certainly let the
hon. Member know about it.

/5 Mfe e $ off 3 ey
ag wgr fir ogt oo femmaeflt w1 aTveT
¢ agt a% ag dfraa § @ & v o\
st fr N gamaend s agtas
RITRTI FT ATHGT § AT A% AW
& feridt w1 o e AE g
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o< anft o 7@t T FerTR=E F oY
N & 37 & Ffafa I Jardy § 99
% forg a<g # &% o Tifed 99 @
dgr Al e aw

Mr. Deputy-Speaker: I would like to
say this. An ironical question elicits
a more ironical answer. Both may be
avoided. A straight gquestion “How
long is this question of nomination
going to be continued” is certainly in
keeping with democracy. The answer
must be given to that. I would only
suggest that although Members in too-
much enthusiasm might put an ironiecal
question, the Minister might give the
reply in a proper manner, he need not
give an ironical answer. But that does
not mean that every hon. Member is
entitled to put any sort of question
and the Minister must put up with
it. But here the question mnaturally
arises: why should there be nomination
in this; when is this going to be
changed? I wish the hon. Minister
will appreciate the substance of the
question though not the form.

Sardar Majithia: For the information
of the House I may say this is a
matter of policy and the troops who:
reside in that area are certaiply en-
titled to have their representation,
particularly when the cantonment is
meant for their benefit. Their health
and morale are the first consideration
of the country; and this questioa is so
Intricate that it is being gone into.
As I said. we are already looking inte
this question. -

TRANSFER OF CAPITAL TO STERLING AREA

*837. Dr. M. M. Das: Will the Minis~
ter of Finance be pleased to state:

(a) whether there has been any
transfer of capital from India after the
promulgation of the Foreign Exchange
Regulation Act, 1947;

(b) if so, the amount of such capital
transferred to the Sterling ares,

(¢) the amount of such capital trans-
ferred to the non-sterling area; and

(d) the causes of such transfer of
capital? '
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The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) and (c). The amount so remitted
during the period from July 1847 to
December. 1952 to the Sterling area
and non-Sterling area comes to Rs.
125-28 crores and Rs. 13-0B crores
respectively.

(d) The transfers to the Sterling
area countries were mainly on account
of:

(i) Transfer of bank balances and
other savings of Sterling area
nationals on retirement from
this country.

(ii) Repatriation of capital assets
by residents of the Sterling
area.

(ili) Transfers on account »f emi-
grants;

(lv) Transfer by  Sterling area
nationals temporarily resi-
dent in India of savings for
mvestment purposes.

(v) Sale or liquidation of business
institutions.

In the case of non-sterling area
countries the transters were on account
of:

(i) Distribution of capital under
legacies.

(ii) Remittance of savings by non-
Sterling area nationals f{em-
porarily resident in India.

(lii) Transfer of assets on retire-
ment or emigration.

(iv) Repayment of debts or liqul-
dation of overdrafts.

Dr. M. M. Das: May I know whether
the Reserve Bank of India exercises
any control upon remittances to the
Sterling area to check transfer of
capital?

Shri B. R. Bhagat: Yes, Sir. it 13
under the functions of the Reserve
Bank.

Dr. M. M. Das: May I know the
period during which India has been
permitted by the International Mone-
tary Fund to exercise this foreign ex-
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change control upon remittances to
foreign countriea?

Shri B. R. Bhagat: Sir, I could not
follow the question exactly.

Mr. Deputy-Speaker: Is the permis--
sion of the International Monetary
Fund necessary for imposing this con-
trol?

Dr. M. M. Das: Yes. Sir.

Shri B. R. Bhagat: No permission is
reguired.

Dr M. M. Das: 1 will explain.

Mr. Deputy-Speaker: There is no-
question of explanation. It is a sim-
ple question.

Shri Damodara Menon: With refer-
ence to parts (b) and (c) of the
question may I know whether the-
figures given by the hon. Minister in-
clude capital transferred to Pakistan
in the shape of securities held by
Pakistan nationals?

Shri B. R. Bhagat: Sir, Pakistan is
in the sterling area. I have not got the
break-up for Pakistan separately, but
I think Pakistan being in the Sterling:
area the overall figure includes that.

Shri Damodara Menon: What I
wanted to know was whether it pre-
cisely includes securities he'd by
Pakistan nationals in India.

Shri B. R. Bhagat: For that parti-
cular question I would want notice.

Shri Sarangadhar Das: May [ know
if these flgures include transfers to
Sterling and non-Sterling areas by
Indian nationals?

Shri B. R. Bhagat: No, Sir. I have
given the different categories of the
transfers, and they include mainly
individual investments transferred
from India to outside by foreign
nationals temporarily resident in India.

Shri Punnoose: With reference to-
parts (b) and (c) of the question may I
enquire how the flgures compare with
the amounts of capital transferred
from those respective areas to India
during this period?
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Shri B. R. Bhagat: 1 have got only
the figures of transfers out of India,
not into India. For that I would re-
-quire notice.

Dr. M. M. Das: Are Government
.aware and do they propose to take
any action in the affairs of Messrs.
Kettlewell and Bullen, Calcutia who
‘have transferred their capital of more
than a crore by selling their ordinary
shares to the detriment of Indian
shareholders of preferential shares?

Shri B. R. Bhagat: The matter is
aunder consideration.

Bhri T. K. Chaudhuri: May I know
‘to what extent the figures for repatri-
.atlon of capital to Sterling area from
this country reflect or represent the
transfer of the ownership of industrial
investment to Indians.

Bhri B. R. Bhagat: That break-up is
ot available.

Shri Bansal: Is the hon. Member in
.A position to state whether on the whole
there has been investment or dis-in-
vestment of foreign capital in this
-country during this period?

Shri B. R. Bhagat: That question
-does not arise,

Mr. Deputy-Speaker: Next question,

"UNIiTED 'NATIONS ECONOMIC DEVELOPMENT
SCHOLARSHIPS

*838. Shri 8. C. Samanta: (a) Will
the Minister of Finance be pleased to
state whether the United Nations Eco-
.nomic Development scholarshipg or
fellowships have been utilised?

(b) If so, how many technical per-
sons have so far been sent abroad for
acquiring advanced practical tralning
in modern methods of highway and
-bridge engineering?

(c) What are the places whera those
persons studied or are studying?

The Parliamentary Secretary to the
‘Minister of Finance (8hri B. R.
‘Bhagat): (a) Yes, Sir,

(b) Two.
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(c) Australia and U.S.A.

Shri S. C. Samanta: May I know the
names of the schemes which provide
facilities for the woverseas practical
training in modern methods of high-
way and bridge engincering?

Shri B, R. Bhagat: I cannot give the
specific names of the schemes but I
can give the detail. The number of
United Nations Economic Development
Fellowship and Scholarship for various
States during the last three years are:

1950 .. 8
1951 . 32
1952 -

Shri S. C. Samanta: May I know, Sir,
whether they have 1o fulfil any con-
ditions to avail of the facilities of these
scholarships by the ‘donor’ countries?

Shri B. R. Bhagat: No conditivn is
imposed. The only thing is that the
candidate is sponsored by the Govern-
ment who wishes to send him out and
facilities are available in those coun-
tries. There is no other condition.

Shri T, S. A. Chettiar: May I know
whether among those who have been
sent there are Government servants
and whether they will be all posted to
definite posts when they return.

Shri B. R. Bhagat: Only two have
been sent and both vof them are
Government servants.

EKumari Annle Mascarene: May I
know the amount of scholarship and
the period of training.

Shri B. R. Bhagat: I cannot tell the
amount of scholarship just now. But
the period in regard to Fellowship is
four to six months and in regard to
scholarship one to two years.

Shri Nanadas: May I know the
number of candidates belonging to
scheduled castes and tribez that have
availed of the Economic Development
Scholarships?

Shri B. R. Bhagat: One is Mr. B. P.
Patel and the other is Mr. K. S
Krishnan. I do not know whether they
are from scheduled castes.
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Shri M. 8. Gurupadaswamy: What
are the considerations which prevail
“with the United Nations in allotting
‘these scholarships to various nations?

Shri B. R. Bhagat: We specify our
tequirements and they on their part
«<contact the other countries. They see
10 the scope and availability of the
training facilities and a balance is
struck between our requirements and
the availability.

Shri S. C. Samanta: May I know, Sir,
‘the authority who selects these candi-
dates and whether Central Roads
Organization is consulted before they
are selected?

Shri B. R. Bhagat: The procedure for
-selection is that candidates for train-
ing in a particular subject have to
refer their case to the administrative
anachinery. They are responsible to
the administrative machinery and the
particular Ministry concerned must
thave been consulted.
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INCOME-TAX APPELLATE TRIBUNAL

*841. Shri Gidwani: (a) Will the
Minister of Law be pleased to state
whether it is a fact that Government
had decided to transfer the Allahabad
and Patna,Jenches of the Income Tax
Appellate Tribunals to Delhi and
Calcutta?

(b) Has the proposed transfer been
postponed?

(c¢) If so, what were the reasons for
the transfer of the Benches from their
original places?

(d) What are the reasons for post-
poning the transfer?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) and (b).
Yes.
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(c) The volume of work in the
Allahabad ahd the Patna Benches
diminished to such an extent that
Government considered there was little
justification for the retention of a
Bench at either of these places.

(d) The Government of India have
deferred the proposed transfer of the
Benches. as a number of reprezenta-
tions against the proposed move have
been received and the matter is being
further considered in all its aspects.

Shri S. N. Das: May I know. Sir,
whether the convenience of the publie
hag been considered with regard to
the transfer of these Appellate Tri-
bunals from Allahabad and Patna to
Delhi and Calcutta?

Shri Biswas: Sir, in every case une
of the points to which great import-
ance was attached by these proposals
was the convenience of the assessees.
Under latest proposal that we made
it was left to the assessees of these
States to choose the place where the
appeals and applications were to be
heard. However the matter Is still
under consideration because there
have been number of representationn
which have since been received.

Shri Jhunjhunwala: From this
question it arises as to how the views
of the assessees were ascertained?

Shri Biswas: My answer was con-
venience of the assessees and not the
views'.

Sardar A. 8. Baigal: May I know,
Sir, how many representations have
been made by these gentlemen to the
hon. Minister to look into the matter?

Shri Biswas; So far as Patna is con-
cerned, there have been no represen-
tations either from the assessees or
from any organisation. So far as
Allahabad is concerned, quite a num-
ber of representations have been made,
and a deputation has also waited on
the Law Minister, and they have been
given a hearing. I actually asked the
President of the Tribunal to meet me
as I wanted to discuss the matter fully
with the President in view of the re-
presentations which were made by
that deputation. '
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SMUGGLING
(Y

*842. Dr, Ram Subhag Singh: Wil
the Minister of Finance be pleased to
state:

(a) whether it is a fact that large
quantities of luxury goods which were
attempted to be smuggled in the city
of Bombay from Goa, Daman and Diu
have been seized by the Bombay Cus-
toms authorities in recent months;

(b) if so, the’ approximate value of
the seized goods; and

(c) whether the smuggling of such
goods is now declining?

The Deputy Minister of Finance
(Bhri A. C. Guha): (a) and (b). In
recent months (i.e. during January to
July 1853) luxury goods worth Rs.
1,986,293 suspected to have been smuggl-
ed from Goa, Daman, and Diu were
seized in the city of Bombay by the
Customs authorities.

(c) It is difficult to give a categorical
reply. All that I can say, Sir, is that
concerted measures have been taken
to check smuggling and the indications
are that as a result there has been a
falling off in such smuggling.

Shri Gidwani: May I know whether
liquor is smuggled {rom these places
to Bombay?

Shri A. C. Gnha: That is one of the
items. Sir.

=t fto Q7o TR ¢ & ag g@AT
g g i &1 AT wEer St
|IAT A9 TG H0H K gorrwa A& &
& M IS B qE w1 AR H®R 7
# R A & 5 e ¥ fead o
amifer § 9 wre A M ¥ @i F
O FAE ?
Shri A. C. Guba: I have not been
able to follow.
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Shri A. C. Guha: The smugglers
have their own ingenuity and they
manage to bring in the goods.

Shri Jaipal Bingh: Is whisky classi-
fled as one of the essential goods or
luxury goods?

Shri A. C. Guha: That depends upon
the sort of person who is concerned.

Shri Ram Subhag Singh: May I
know since when this smuggling has
increased and when the Government of
India or the Customs authorities in
Bombay started taking practical steps
in checking that smuggling?

Shri A. C. Guba: Smuggling was
going on practically for a long time
and Government of India have been
restricting it by taking all possible
precautions. In certain categories of
articles smuggling has been on the
increase in recent times.

Shri Heda: May I know what penalty
is" imposed upon the smugglers and
whether the severity is being in-
creased?

Shri A, C. Guha: We have been
giving more severe penalties and I
have stated on more than one occasion.
that these goods are confiscated and
personal penalty to the tune of three
times the value of the goods is also
imposed. Sometimes the smugglers
are prosecuted.

Shri S. V. Ramaswamy: Is it a fact
that Government of India 1is losing
three fourths of the revenue oun cus-
toms on account of this {llicit smuggl-
ing and if so what steps Government
are taking to stop it?

Shri A. C. Guha: I cannot give any
definite idea about the flgures, but I
know that smuggling is going on on &
considerable scale and only an infi-
nitesimal part of the smuggled goods
are suspected to be seized. The maijor
portion escapes. That is our infor-
mation.

Shri Dabhi: May I know the namea
of important luxury goods which are

‘being smuggled into India? -
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Shri A. C. Guaha: Silk and art silk,
propelling pencils and leads, watches
-and clocks, fountain pens and parts,
‘wearing apparel, cigarette lighters
handkerchiefs. cosmetics. socks, desk
sets, imitation jewellery, metal watch
straps, and others including liquors

Shri Joachim Alva: Is the smuggl-
ing of luxury goods only on a small
scale inasmuch as the hon. Minister
thas said that only a lakh of rupees
‘worth goods have been caught. or is
the Government concentrating on
catching the big fish, i.e., real gold
that is being smuggled in lakhs and
lakhs?

8hri A. C. Guha: The question only
relates to Portuguese Ind'a. If the
hon. Member refers to smuggling in
general, that is a separate thing.

Mr. Deputy-Speaker: This refers only
1o luxury goods.

Shri A. C. Guha: And that also from
Portuguese India, Sir.

Sardar A. 8. Saigal: May I know
whether liquor is being smuggled in
large quantities after the introduction
©of the prohibition policy?

Shri A. C. Guha: That is a matter
for inference.

Shri Gidwani: Is it a fact that some
subordinates of the Customs Depart-
ment of Bombay were caught while
smuggling liquor and they were sus-
pended and are again being retainad
in service?

Shri A. C. Guha: I shall be cbliged
if the hon. Member can give us any
deflnite information, but I don't think
there is any such case to my knowledge
at the moment.

Dr. Ram Subkag Singh: Who are the
persons who are indulging in this
smuggling?

..Shri A. C. Guha: Smugglers.

Dr. Ram Subhag Simgh: Whether
thy are ...

Mr. Deputy-Speaker: Is ‘the hon.
Minister in a position to categorise?
That is what he wants.
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Dr. Ram Subhag Singh: Are they
Indian citizens or Goa citizens?

Shri A. C. Guha: I think they are
Indians mostly, and there may be
some non-Indians.

Mr. Deputy-Speaker: Next question:
Several Hon, Members rose—

Mr. Deputy-Speaker: If hon. Mem-
bers are not yet satisfied with the
number of questions that have been
put, there i1s the half-hour discussion.
Any one can apply if it isan important
matter. Smuggling is going on to the
extent of Rs. 3 crores. The Minister
himself says only a small part is
being seized.

TosAcco TAx

*843. Shri Sanganna: (a) Will the
Minister of Finance be pleased to state
whether Government are aware that
the growers in the districts of Korapat
and Phulbani (Orissa) are unable to
pay the tobacco excise tax and their
properties are being distrained?

(b) Are Government aware that the
arrears of tax for the last three years
are being realized now in one instal-
ment?

(c) If the answers to parts (a) ard
(b) above be in the aflirmative, what
steps have been taken by Government
for the redress of the tobacco growers?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). Ne
Sir. The reporls received by the
Government do not support these
allegations.

(c¢) Does not arise. I may, however,
mention for the information of the
House that except for the Royagada
sub-division of the Korapat Distriet,
these are sparse-growing areas and the
bulk of the tobacco produced is either
transported to warehouses or allowed
to be retained for personal consump-
tion leaving only a small percentage of
the total output to be directly assessed.
Government have not received any com-
plaints of severity on the part of Central
Excise Officers in collecting revenue,

Sbri Sanganna: When will the deci-
sion of the Government take effect?
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Shri A. C. Guha : I cannot urder-
stand, Sir, There is no question of any
decision. I have already said that the
reports of the Government do not sup-
port the allegation. Where is the ques-
tlon of decision?

Shri Sanganna: The hon. Minister
stated that there is a proposal to ex-
empt tobacco grown on a small scale
from tax. So I want to know when
the Government is going to take action
on that matter.

Shri A, C. Guha: In the teply I have
stated that most of these places are
sparse-growing areas, and as such most
of the tobacco is exempted from being
assessed.

Shri Raghavaiah: In view of the fact
that this tax is a war time measure
that was intended during the war time
for the collection of revenues to fill the
Exchequer of the State, will the Go-
vernment see that this tax is not im-
posed on the peasants who grow
tobacco now ?

Mr. Deputy-Speaker: No, no. 1 won’t
allow such a question. This can be
discussed at the time of the budget or
finance debate.

Shri Raghavalah: There is a griev-
ance that......

Mr. Deputy-Speaker: A tax is always
a grievance,

Shri Heda: Can the hon. Minister
give us an idea about the percentage
that this tobacco tax forms of the
present tobacco price in the market?

‘Shrl A. C. Guha: I think the hon.
Member knows the rate of the tax. and
he can easily calculate the proportion.
I have not got the flgures now with
me. It is a matter of ordinary mathe-
matical calculation.

Shri Raghavalah: May I know why
large-scale purchasers and growers like
the Indian Leaf Tobacco Trading Co.,
a British concern, are exempted from
this levy of tobacco tax?

Shri A. C. Guha: No, Sir., They
are not exempted.
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Shri Badshah Gupta: May I know
the highest amount of tobacco that is
exempted from tax for the consump-
tion of the cultivator himself?

Shri A. C. Guha: In most cases it is
30 seers that is exempted.

Bhri B. C, Das: If the complaint is
true that the Government are realiz-
ing now in one instalment all the
arrears of the tax, do the Government
propose to postpone colleciion of these
arrears?

Shri A. C. Guba: No, Sir. Govern-
ment cannot give an assurance that
they will postpone the collection of
arrears, but I think the first part of
the question is not correct. The Gov-
ernment have been taking every step
to minimise the hardship of the
tenants in paying the tax.

Shri B. C. Das: Has the attention of
the Government been drawn to the fact
that last year these tobacco growers
have incurred huge losses?

Shri A. C. Guha: Tha question re-
lates only to two districts in Orissa and
since now a general discussion is going
on, I can only give this assurance that
the Government is aware that in some
cases there is a certain amount of
hardship, and Government have taken:
sufficient precautions to minimise the
hardship to-the tenants; and everytime
the Government has been revising its
policy, only recently from 20 seers, the
exemption has been raised to 30 seers.

Basic EpucATION (TRIPURA)

*844. Shri Biren Dutt: (a) Will the
Minister of Education be pleased to
state what amount has been spent on
basic education scheme in Tripura?

(b) What are the names of such
basic education centres?

The Deputy Minister of Natural Re-
sources and Sclentific Researech (Shri
K. D. Malaviya): (a) The amount
spent on basic education in Tripura
during 1952-53 was Rs. 41,305

(b) Tripura Loka Shikshalaya at
Champaknagar.

Shri Biren Dutt: May I know whe-
ther in the name of introducing this
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basic education, private schoolg in
tribal areas are not recognized by the
Government of Tripura?

Shri K. D. Malaviya: I am not
aware of any such thing, Sir.

Shri Biren Dutt: May I know how
many petitions from the tribal people
have been received by the Education
Department to recognize their private
schools?

Shri K, D. Malaviya: That informa-
tion is not here. The Tripura Gov-
ernment might be possessing it.

Shri Biren Dutt: Will the Minister
be pleased to assure that the primary
schools in the tribal areas will not be
suppressed in the name of this basic
education scheme?

Shri K. D. Malaviya: Certainly it is
not our intention to suppress the ex-
pansion of primary education or pri-
mary schools on the ground that we
want to have basic education.

Shri Punnoose: May I know the
literaey in the State and also the per-
centage of money spent on basic edu-
cation as compared to education as
a whole?

Shri K. D. Malaviya: I have just
now mentioned that Rs. 41,305 was
spent during 1952-53 in Tripura
State. I have no flgure here with re-
gard to the annual sanction for edu-
cation as a whole.

Shri Punnoose: What is the percen-
tage of literacy?

Mr. Deputy-Speaker: Literacy can-
not be more than what is there inany
other province,

Shri Nanadas: May 1 know the
number of students that are under-
going basic training in that State?

Shrli K. D. Malaviya: I have no
information here just now.

Shri Raghavalah: May I know if the
basic education introduced in Tripura
State will encourage’ cottage indus-
tries there or discourage them.
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Shri K. D. Malaviya: That i3 cer-
tainly the intention—to encourage
cottage industries.
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Mr. Deputy Speaker: Next question.
Lala Achint Ram rose—

Mr. Deputy Speaker: Suddenly the
hon. Member has stood up, after all
the others have finished supplemen=-
taries.

Lala Achint Ram: You were looking:
towards that side, and I being in the-
middle, you hsve not called me.

Mr. Deputy Speaker: As soon as
hon, Members get up, I get a generak
picture as to who all want to put sup-
plementaries. Subsequently they sit
back, and I look from one side of the
House to the other., and call on them.
I do not forget anybody.

The hon. Member had not stood up-
earlier.

oeT AW OW 8T AT
oot off e f ag deT ot
frar @ g, H 8 N oF de g
oY qrferaelt ar greeh dew gefde gt
a7 fore & QaT R #Y FEATEATEY 7

lﬂ‘ﬂoﬂ'om:'{ﬁ'wm
Fare frgo mrtiz 3 3 N qem
W



3161 Oral Answers

FOREIGN SCHOLARSHIP

*g45. Shri Muniswamy: (a) Wil
the Minister of Education be pleased
to state whether it is g fact that Ohio
. State University of U.S.A. has offered
to award three scholarships to Indian
students?

(b) When is the selection of candi-
- dates to be made?

(c) What are the essential require-
ments of a student for getting a
.scholarship?

(d) What is the period for this
-course of study?

(e) When are the selected students
-expected to leave for America?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shrl
K. D. Malaviya): (a) Yes, Sir.

(b) In September, 1953.

(c) A first class Intermediate Arts
-or Science certificate and age below
20 years.

(d) The schelarshipg nre tenable

for one academic year.

(e) An enguiry has been made
‘from the University.
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Siarl Muniswamy: May I know whe-
ther this is the first times when such
scholarships are offered to India by
the Ohio University?

Shri K. D, Malaviya: I am not sure
but I presume that this is perhaps the
first time that scholarships have been
offered by that University.

Shri Muniswamy: May I know from
which part of the country, these three
students have been selected?

Shri K. D. Malaviya: Selections
have not yet been made,

Kumari Annie Mascarene: May I
know the subjects and studies in
which the students are to be engaged?

Shri K. D. Malaviya: Arts and
Science—it is a wide field for selec-
tion.

Shri K. K. Basu: May I know whe-
ther the scholarships granted by the
University are enough for the prose-
cution of studies by the students, or
whether they have to spend something
extra?

Shri K. D. Malaviya: They have to
meet their own travelling expenses to
and from US.A.

Shri Sarangadhar Das: In these
cases of selecting students for foreign
studles, 1is there any competitive
examination held?

Shri K. D. Malaviya: It varies from
scholarship to scholarship. In this
particular case. I do not think there
is any intention to hold competitive
examination to select the students.

Shri Feroze Gandhi: On a point cf
information, Sir. The hon. Minister
who is answering these questions is
the Deputy Minister of Natural Re-
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sources. Is it necessary, that he
should answer these questions, in the
presence of the hon. Minister of Edu-
cation?

Jrew ok iy Of YAl
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[The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): There is no

rule to debar a Deputy Minister from
replying to these questions.]
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Mr. Deputy-Speaker: I have also

been feeling some difficulty, and evi-

dently I am only reflecting what is

passing in the minds of hon. Members
here.

1 do not know whether the Deputy
Ministers go through all the flles, but
I will start with saying answer very
well. But there is a difference in the
case of persons who go through all the
files from the start to the finish, and
then answer question after question,
(because they are associated with the
matter at various stages) instead of
depending on a brief prepared the
previous night, for their answers here.
Somehow, that impression is lurking
in the minds of hon. Members. Other-
wise, they are not able to answer
many supplementaries which must
naturally be expected to arige out of
the main questions. I hope hon, Minis-
ters who have got Deputy Ministers
would like to associate them at every
stage—of course, I am sure, they are
already associated—so that they could
handle all the files, whenever any
matter comes up before the House,
and may be in a position to answer
supplementaries here without difficul-
ty.

370 PSD
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This is only a suggestion that
would like to make to the hon. Minis-
ters.
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STANDARD VAcuuM QiL COMPANY

*846, Shri K. C. Sodhia: (a) Wil
the Minister of Natural Resources
and Scientific Research be pleased to
state whether Government have finalis-
ed consideration of the proposals sub-
mitted by Standard Vacuum Oil Com-
pany for carrying out further survey
work and boring for oil?

(b) What is the nature of chese
proposals?

(¢) What are the financial commit-
ments involved?

The Depuly Minister of Natural Re-
sources and Scientific Research (Shri
K, D. Malaviya): (a) No, Sir.-

(b) and (c). It will not be in the
public interest to give the reguired
information at this stage.

Shri T. K. Chaudhuri: May I know
whether the attention of the Govern-
ment has been drawn to recent press
reports that the Secretary of the De-
partment of Natural Resources and
Scientific Research, together witk an-
other eminent scientist, has visited the
United States and other countries, and
also that some tentative agreements
have been arrived at with foreign
companies, for boring oil in the
Sunderban regions in Bengal? Is
there any truth in these reports, and
if so, what are the terms and the nature
of the agreement?
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Shri K. D. Malaviya: The attention
of Government hag not been drawn to
the specific information which has-
been given by the hon, Member. 1 do
not think there has been any news like
the one suggested.

Shri V. P. Nayar: Is it not a fact
that the Indian scientist who accom-
panied the team to survey the Bengal
basin was not allowed to know any
details about the magneto-meter and
other instruments used by the team?

Shri K, D. Malaviya: I am not
aware of it specifically, but the com-

pany which carried out the survey
certainly have collected information
for their own purpose. They are

studying the information themselves

Shri K. C. Sodhia: Are the Govern-
ment aware of the press report that
the Secretary of the Ministry in his
speech at Calcutta said that a vast
area in Bengal had already been sur-
veyed, and that a great quantity of
oil was expected from that area?

Shri K. D. Malaviya: Yes, Sir.

Shri H. N, Mukerjee: Am I to
understand from what the hon. Minis-
ter said a little while ago, that the
Standard Vacuum Oil Company have
complete freedom to keep to them-
selves and not divulge to Govern-
ment, whatever. information they
secure regarding the oil deposits in
the Sundarbans areas?

Shri K. D, Malaviya: This is not
what I sald—complete freedom and
all that. Just now, according to the
agreement, they have carried out cer-
tain explorations, and they have got
the information with themselves. A
time will come when informations
may be handed over to us. As and
when negotiations are carried on suc-
cessfully with regard to further ex-
plorations. certainly we will know all
about it.

Shri H. N. Mukerjee: Have the Gov-
ernment taken any special steps to
make sure that the results of the ex-
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ploration are duly conveyed to the
Government of this country?

Shri K. D. Malaviya: All these
things are being considered.
Shri T. K. Chandhuri: The hon.

Minister said a little while ago that
it will not be in the public interest to
divulge the information, But it trans-
pires from what he has said just
now, that the Government would lLe
willing to glve this information to the
rountry in due course. Will he
clarify the position?

Shri K. D. Malaviya: I have just
now said that it will not be in the
public inlerest to disclose those con-
ditions or to divulge that information
just now. When proper time comes,
those informations ete. will be placed
before the House.

Shri K, K. Basu: May I know whe-
ther any Indian scientists were asso-
ciated with the actual survey work
done by the Standard Vacuum OQil
Company?

Shri K. D. Malaviya: Certain In-
rians were certainly associated with
the flights, but I am not in a position
to say just now whether they were
actually associated with the survey
work.

Shri V. P, Nayar: May I know whe-
ther it was not at the instance of the
Government, of India that the Indian
scientists were also associated with
the team, and whether the Govern-
ment of India insisted at any time
that they should also be allowed to
know the details. or whether they
were just sent there for Jjoy-rides
over that region?

Shri K. D. Malaviya: The purpose
was not joy-ride. According to the
agreement. the Government of India
insisted that Indians should alsp as-
sociate themselves with the survey
flights and general supervision and
watching of the scheme.
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WRITTEN ANSWERS TO QUESTIONS
EDUCATIONAL SCHEMES UNDER THE PLAN

*828. Ch. Raghubir Singh: (a) Will
the Minister of Education be pleased
to state whether it is a fact lhat re-
cruitment of some officers has been
made in his Ministry during the period
1950-53 to execute and supervise
educational schemes under the Plan?

(b) 1f so, how many officers have
been so far selected or are going to
be selected during the current year?

(c) What is the manner in which the
selections are made?

The Minister of Education and Na-
tural Resources
search (Maulana Azad): (a) Yes, Sir.

(b) Six officers have been appoint-
ed and one is going to be selected.
-

(c) Selections are made under
Regulation 4(b) of Union Public
Service Commission (Consultation)
Regulations from amongst the most
suitable candidates available.

JAN SanGH AGITATION IN DeLHI

*830. Prof. D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

fa) the number of persons arrested
so far in connection with Jan Sangh
agitation in Delhi State up to date;

(b) the number of persons released
after tendering apology; and

(c) the number of persons convict-
ed?

Tie Minister of Home Affairs and
States (Dr. Katju): (a) 2543

(b) 94
(c) 1837

PURCHASE OF FRIGATES

*g32. Shri K. P. BIlnha: (a) Will
the Minister of Defence be pleased to
state whether it is a fact that the UK.
Government have given two Roysl
Navy frigautes “Bedale” and “Lamer-
ton” to the Government of India for
training purposes?
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(b) Have the two ships been brought
to India? .
(c) If 8o, at what cost?

The Minister of Defence Organiza-
tion (Shri Tyagi): (a) U.K. Govern-
ment have given on loan three Fri-
gates,

(b) The ships will arrive in India
by the end of September 1953.

(c) The ships have been given on
loan, the cost of refit and modernisa-
tion estimated at Rs. 30 lakhs per
ship being borne by the India Gov-
ernment.

CoNFISCATION OF UNAUTHORISED Il\fwcm.'rs

#833. Shri Radha Raman: Will the
Minister of Finance be pleased to
state:

(a) the wvalue of properties confis-
cated by the customs authorities for
unauthorized imports during the year
1952-53;

(b) the amount realized as fines;
and -

(¢) the amount realized from the
cale of these.confiscated goods?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) The value of
propertles confiscated by the Customs
authorities for unauthorised imports
during 1952-53 is Rs. 1,68,27,000 ap-
proximately.

(b) The amount of fines recovered
in lieu of confiscation ig Rs. 37,38,000
approximately. In addition, personal
penalties amounting to Rs, 1,60,000
approximately were recovered.

(c) The amount realized from the
snle of confiscated goods Is Rs.
80,54,000 approximately.

Court BuiLpING IN Tis HAZARI

.. *834. Bhri Radha Raman: (a) Will
the Minister of Home Affalrs be pleas-
ed to state whether Government are
aware of the fact that about a year
ago, the foundation stone of the pro-
posed Court building was laid in Tis
Hazari?
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(b) If so, will Government place on
the Table of the House a Summary of
the main features of the proposal?

The Deputy Minister of Home
Affairs (Shri Datar): (a) Yes.

(b) I lay a statement on the Table

of the House. [See Appendix IV, an-
nexure No. 31]

BAUXITE

*§39. Shri A. N. Vidyalankar: Will
the Minister of Natural Resources and
Scientific Research be pleased 1o state:

(a) whether it is a fact that recent
investigations conducted by the Geo-
logical Survey of India have revealed
the existence of large Bauxite deporits
in the Amarkantak area of Vindhya
Pradesh;

(b) if so, the size of the area over
which these deposits are available; and

(c) the estimated quantity of the
deposits?

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) About 7 square miles.
(c) 500,000 tons approximately.

FIvE YEAR PosT OFFICE NATIONAL SAVING
CERTIFICATES

*840. Shri A. N. Vidyalankar: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that further
issue of Five Year Post Office National
Savings Certificates has been discon-
tinued since the 30th June, 1953; and

(b) it so, the reasons therefor?

The Deputy Minister of Finaace
(Shri A. C. Guba): (a) Yes, Sir.

: (b) This series did not prove popu-
ar.
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The Deputy Minister of Finance
(Shri A. C, Guiaa): The requisite in-
formation is being collected and will
be laid on the Table of the House in
due course.

LoANS TO RAJASTHAN

458, Shri Karni Singhji: Will the
Minister of Finance be pleased to °
state:

(a) the amount of loans asked by
the Rajasthan State to implement the
Chambal Project sincg the Tth April,
1949 uptodate;

(b) the extent to which the loans
applied for have so far been sanction-
ed by the Centre for the Chambal
Project; and

(c) the date when these loans are
to be repaid?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) The question
of Central assistance for flnancing the
Chambal Project has been raised by
the Rajasthan Government but no
specific amount has been asked for.

(b) The Government of India have
not sanctioned any loan so far for
this Project which according to the
Plan is to be taken up in the two
years of the Plan.

(c) Doeg not arise.

1.C.S. OFFICERS

459. Shri Dabhi: Will the Minister '
of Home Affairs be pleased to state:
the number of I.C.S. officers and other
ore-1931 entrants in the service of
the Central Government?

The Minister of Home Affairs and
States (Dr. Katju): The number of
1.C.S. officers at present in the service.
of the Central Government is 141. Of
thése, 58 joined service before 1931
and the rest during and after 1831.
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The information regarding the
other pre-1931 entnants in the ser-
vice of the Central Government is be-
ing collected and will be placed on
the Table of the House when avail-
able.

ACADEMY OF DANCE AND DRAMA

460. Shri Balwant Sinha Mehta: (a)
Will the Minister of Education hc
pleased to state what progress has
been made so far by the National
Academy of Dance and Drama?

(b) How many institutions have
sc far been affiliated to it?

(c) Is it a fact that some medais
were awarded last year by this Aca-
demy?

(d) If so, who were the recipients?

The Minister of Education and Na-
tural Resources ang Scientific Re-
search (Maulana Azad): (a)(i) Re-
gional Academies have been formed
at Bihar, Assam, Bilaspur and
Madhya Bharat. Others are in the
process of formation.

(ii) A Library of gramophone, wire
& tape records and also films of emin-
ent musicians, past and present, is
being built up. Some exclusive wire
records have been made by the Aka-
dami itself.

(iii) A general library of books on
music, dance and drama and Films is
being built.

(iv) Collection of old manuscripts on
musle, dance and drama with a view
to publication is In progress.

(b) Akadami does not afflliate
institutions, but gives recognition.
Affiliation is only given to Regional
Academies.

(¢) No medals have been awarded
so far.

(d) boes not arise.

28 AUGUST 1953

Written Answers 1172

GOVERNMENT LAWYERS

461. Shri H, N. Mukerjee: Wil the
Minister of Law,be pleased to s‘ate

(a) the procedure followed belore
the finalisation of the panel of law-
yers appointed for work pertaining
to the Government of India in
different Courts: and

(b) if Judges of the Supreme Court
or of the relevant High Courts are
consulted before such appointnents
are made?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) and
(b). A panel of lawyers was appoint-
ed for the first time with effect from
the commencement of this year for
certain categorles of work on behalf
of the Government of India in courts
in Calcutta, The selection for the
panel was made on the recommenda-
tion of the Solicitor to the Govern-
ment of India in Calcutta, and after
informal consultation with some hon.
Judges of the Supreme Court. There
is no such panel for Government of
Indla work elsewhere than in Cal-
cutta.

ReCRUITMENT OF OFFICERS

462. Shri V. P. Nayar: (a) Will the
Minister of Finamce be pleased to
refer to the answer given on 10th
August, 1953 to unstarred question
No. 177 and state how many officers
of the Rehabilitation Finance Ad-
ministration have been recruited on
initial pay of Rs. 200/- and sbcve if
any, without reference to the Employ-
ment Exchange from March, 19517

(b) Is not the Union Public Service
Commission consulted in the matter
of recruitment to higher grades?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) No officer on
an initial pay of Rs. 200/- and above
has been recruited in the Administra-
tion without a reference to the Em-
ployment Exchange from March,
1851.
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(b) No Sir. The employees in the
Rehabilitation Finance Administra-
tion are not Government Servants,
The recruitment of staff in various
grades in the Rehabilitation Finance
Administration is governed by Sec-
tion 10 of the Rehabilitation Finance
Administration Act, 1948 read with
provisions of the Rekhabilitation
Finance Administration Staff Regula-
tions framed by the Administration
with the prior approval of the Cen-
tral Government, According to these
Regulations the position is that the
Chief Administrator is appointed hy
Government and the Deputy Chief
Administrator, Assistant Chief Admi-
nistrator, Manager, [Secnetary, Chlef
Accountiant and Internal Auditor are
appointed by the Administration with
the prior approval of Government. As
regards the other staff the Adminis-
tration have full powers to recruit
personnel direct,

RBGIONAL NATIONAL SAVINGS SCHEME

463, Shri V. P. Nayar: (a) Will the
Minister of Finance be pleased L» re-
fer to the answer given on the 5'h
August, 1953, to unstarred gquestion
No. 88 and state the total amount for
which the certificates purchased from
the Regional National Savings Schema
nf Delhi State have been encashed
cduring the year 1952-53 as also up lo
the 1st June, 19537

(b) What are the reasons, if any,
for the very small investments in
certificates of Rs. 5 and Rs. 10 de-
nominations?

The Deputy Minister of Finance
(Shri A. C, Guha): (a) The total en-
cashments of National Savings Certi-
ficates in the Delhi State during
1952-53 and upto 31st May in 1953-54
were Rs. 38,490,405 and Rs. 6,866,895
respectively.

(b) Considering all the possible fac-
tors jnvestments in National Savings
Certificates pf Rs. 5 and Rs. 10 deno-
minations could not be regarded as
very small.
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ReGIONAL NATIONAL SAvINGS COMMISSIONER

464. Shri V., P. Nayar: Wil the
Minister of Home Affairs be pleascd
to refer to the answer given on the
5th August, 1853 to unstarred 3ues-
tion No. 87 and state the date when
the enguiry referred to was ordered
and whether any directive has been
issued to finish the enquiry within
any specifled date?

The Minister of Home Affairs and
States (Dr. Katju): The enquiry was
ordered on the 3lst January 1852.
The Special Police Establishment have
been directed to finish the enquiry as
early as possible; it is, however, not
practicable to fix a specific date.

REHABILITATION FINANCE ADMINISSTRATION

465. Shri V. P. Nayar: Will the
Minister of Finance be pleased Lo
refer to the answer given on btn
August, 1953 to unstarred gquestion
No. 91 put by Dr. M. M. Das and state:

(a) the total amount for which
provision wag made for bad ana
doubtful debts from ‘the commence-
ment of the Rehabilitation Finance
Administration to 1st July, 1953 and
the actual amount written off so far;
and

(b) the number of cases, if any,
in which loans have been advanced
on the guarantee of guarantors, who
could not be later on traced?

The Deputy -Minister of Finance
(Shri A. C. Guha): (a) A loan can
be declared ag unrealizable only when
all the measures to realize the same
have failed. Though there are g num-
ber of loan accounts which have been
recalled during this period and also
Collector's help taken to realize the
Administration’s dues as arrears of
land revenue, no case has so far
reached a stage where the loan must
be finally declared as bad and unrea-
lizable. The amount of compensation
if any, payable on the basi3 of claims
assessed for immovable properties left
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in west Pakistan would also be avail-
able towards liquidation of dueg to
the Administration. None of the loans
are yet time-barred. For accounting
purposes, however, some provision has
to be made each year for eventual
loss and accordingly a lump sum pro-
vision of Rs. 20,73,800 had been made
upto the end of 1952.

(b) The number of such cases Is
31.
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PAYMENT T0 MAHARAJA OF MYSORE

466. Shri Keshavaiengar: Will the
Minister of States be pleased t> state
what is the amount that is allotted
to His Highness the Maharaja of
Mysore?

The Minister of Home Affairs and
States (Dr. Katju): Under the agree-
ment with His Highness the Maharaja
of Mysore on the 23rd January 1950,
His Highness is entitled to a Privy
Purse of Rs. 26 lakhs per annum.
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HOUSE OF THE PEOPLE
Wednesday, 26th August, 1953

The House met at a Quarter Past
Eight of the Clock

{MR. DEPUTY-SPEAKFR in the Chair)
QUESTIONS AND ANSWERS
(See Part I)

9-15 AM.
MOTION FOR ADJOURNMENT

Damace sy Kosr Froons

Msr. Depuly-Speaker: I have receiv-
ed notice of an adjournment motion
from Acharya J. B. Kripalani to dis-
cuss the situation arising out of the
Kosi floods which have caused exten-
sive damage to life and property in
North Bihar and the failure of the
Government to deal with the situation
eflectively,

Since then, the Ministry has also
sent to the Office the following letter,
which will be useful:

“The Central Government are
not directly concerned unless the
State Government approaches them
for financial and other assistance
in this connection. The Kosi Pro-
ject had been engaging the atten-
tion of the State Government and
the Central Government for a long
time, It presents problems of ex-
tremely complicated charuacter in
its technical and other aspects.
The latest position in regard to
the project was explained in
the Press Note that issued on the
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2nd July 1953 and subsequently in
reply to Starred Question No. 49
on 3rd August 1953 and Starred
Question No. 377 and Supplemen-
_taries on 11th August 1953. The
Government of India are fully
alive to the situation arising out
of Kosi floods, which is an annual
feature, No scheme can, however,
be undertaken for execution until
the further investigations that
have been ordered by the Govern-
ment are completed and a proper
solution is arrived at.

In the circumstances, it is con-
sidered that the subject matter
of the motion is not one of urgent
public importance"”.

That is what they say. I find that
this is more the primary concern of
the State. Of course, the Centre is ulso
coming to their aid. In view of the
Communique that has been issued
and the questions that have been put
and answers elicited regarding what
steps actually are being taken, I do
not give my consent to this motion.

DETENTION OF A MEMBER

Mr. Deputy-Speaker: I have to in-
form the House that I have recelved
today the following telegram from
the Chlef Secretary, Jammu and
Kashmir Government:

“Hon'ble Speaker,
House of the People,
New Delhi.

AC-112/53. The presence in the
State of Janab Sofi Mohammad
Akbar, Member Parliament was
likely to endanger peace and tran-
quillity and being satisfled that
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he was going to act in a manner
prejudicial to the maintenance of
public safety and peace it was
with régret that Deputy Inspector
General of Police, Kashmir, had to
put him in preventive detention
under Jammu and Kashmir Pub-
Jic Security Act on 24th August
1953 for an initial period of two
months".

MOTION RE DEATH OF DR. S. P.
MOOKERJEE

Shri N. C. Chatterjee (Hooghly):

Sir, on the 27th July I had tabled a .

motion along with Dr. Lanka Sunda-
ram under rule 171 for discussion of
a matter of general public interest.
The matter that we wanted to discuss
was the death of Dr, Syama Prasad
Mookerjee in detention at Srinagar,
#and we wanted to move that there
should be an immediate appointment
of an impartial commission of inquiry
to inquire into the circumstances
leading to the death of Dr. Mookerjee.
You know, Sir, public
been very much agitated over this
issue, not only in Bengal but in diff-
crent parts of India. Very eminent
lcaders of public opinlon including
Shri Purushottamdas Tandon, Dr.
Kunzru, Dr. Jayakar, Acharya Kripa-
lani and other persons of great emi-
nence have all supported this demand
and we thought that the least that
Parliament could do in this matter to
assuage public feeling was to agree
to the immediate appointment of an
impartial Commission. We also wrote
to you a letter the next day explain-
ing how the matter was of great im-
portance—general interest—and that
it complied with all the requirements of
our rules. Then, Sir, you intimated
us that under rule 174 you decided
that the motion was in order and you
had admitted the motion.

We had approached the Government
for ‘the allotment of an early date for
the discussion of this motion, having
regard to the state of public feeling
in the country and having regard to the
fact that an outstanding Leader of
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the Opposition had died in such tra-
gic and suspicious circumstances. Up
till now we have got no response and
1 am appealing to you and to the Gov-
ernment to give us an early date.
,Under rule 176, Sir, we look up ‘o
you to give us an early date for the dis-
cussion of this matter, This is the
least you can do in respect of our late
lamented colleague. I am pressing.
Sir, that you be good enough to give
an early date and no more time should
be wasted so that we can have a full
discussion of this matter. I hope all
sections of the House will be good
enough to support this demand.

Mr. Deputy-Speaker: Since this
motion was sent to rhe, I have receiv-
ed notice of another motion also from
Dr, Jaisoorya saying that under the
circumstances a Medical Mission may
he sent to look into this matter and
find out what exactly the cause was.

Dr. Lanka Sundaram (Visakhapat-
nam): Medical Mission?

Dr, Jaisoorya Medical

Commission.

(Medak):

Mr, Deputy-Speaker: I am sorry,
Medical Commission. In the normal
course, both of them are being con-
sidered by me as to which of them
will suit the circumstances. Many
events are happening now and have
been happenirig all along. Tha hon.
Minister of Parliamentary Affairs is
here and he will convey this matter
to the Leader of the House, I shall
do all I can in this matter as early
as possible and try to inform the hon.
Member.

Dr. N. B. Khare (Gwalior): I had
given notice of a number of questions
on this matter a month ago and I do
not know what has happened to it.

Shri Frank Anthony (Nominated—
Anglo-Indians): May we know whether
Mr. Chatterjee had observed that the
molion was actually admitted by vou?
May we know, if that is correct, ox-
actly the date on which the motion
was admitted?
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P. Mockerjee

Mr. Deputy-Speaker: The motion
was given to me. I thought, having
regard to the fact that Dr. Mookerjee
was an eminent person and there was
so much of controversy in the Press
and doubts raised on this matter, it
might be raised on the floor of the
House. The admission of the motion
largely depends upon the time that
is available. The time has 1g be fixed
by the Government; I cannot fix

the time. When once a matter
is before the House from time
to time 1T can adjourn it—instead

of in the morning I can take it to
evening and then send it to some
other day and so on; but I have no
right under the rules to fix a particular
time myself, That is why I suggesied
to the hon. Member who tabled the
motion to see the Leader of the House
and try to get some time. Since I have
received the other one, of course, 1
am considering both, I am sure I will
be able to inform the House as to
where exactly the matter stands at
present.

Shrimati Sucheta Kripalani (New
Delhi): As far as I remember, this
motion was sent to you nearly three
weeks ago. If we delay this motion,
the utility of it will be frustrated.
So I feel that if the House agrees we
can fix it on Saturday when we can
consider and discuss this motion—if
the Government is agreeable,

Mr. Deputy-Speaker: Hon. Members
will kindly look into the rules. It is
the Government that must consent to
fixing a time, I have no right to fix
a particular date, superseding official
days and non-officlal days. Under the
rules, we have made it convenient for
Members to discuss non-official busi-
ness on Fridays. But all the other
time is at the disposal of the Govern-
ment. They must agree, I wish the
hon. Minister of Parliamentary
Affairs......

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I shall look into it, Sir.

Mr. Deputy-Speaker: He will consi-
der it.

Suri T, K. Chaudhurl (Berhampore):
May 1 draw your attention to one
thing, Sir? If you have already admit-
ted this motion, then it should have
been circulated in the Bulletins and
Circulars as a ‘no-date-yet-named
motion,

Mr. Deputy-Speaker: I have been
receiving from other hon. Members—
Dr. Khare and others—this motion in

" various shapes and forms. Therefore,

I am considering as to how best this
matter may be brought before the
House, That i why 1 have not noti-
fled it in the Bulletins, This is a seri-
cus matter and must be taken up. Of
course, all the Members are interested
in it. It hag got other repercussions
also. The question is how best we
may get the maximum result out of
this without causing unnecessary pro-
vocation or other unnecessary iroubl-
es. That is what is passing in my
mind, I will certainly look into this
matter as early as possible.

Dr, Lanka Sundaram: May I make
a submission, Sir? The desire seems
to be not for a half-hour discussion
or one-hour discussion, but for a full-
dress discusslon on this motion and
allotment of possibly a whole day.
I hope, Sir, you will fake this point
also into consideration.

Mr, Deputy-Speaker: Yes.

Acharya Kripalani (Bhagalpur-cum-
Purnea): I have to submit, Sir, that

of the two proposals that you have

received, the one from Dr. Jaisoorya

is of a limited character. I feel that in

what has happened the Government of

India are greatly involved. I would

suggest that you consider only the

larger question and Dr. Jaisoorya's

motion will also be covered,

Mr. Deputy-Speaker: Very well.

ANDHRA STATE BILL —Contd.

Mr. Deputy-Speaker: The House will
now take up further consideration of
the Andhra State Bill.

Both clause 47 and the amendments
thereon were under discussion. Those
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hon, Members who wanted to speak,
it they have got anything {o say,
other than what has already heen
said, may now participate. I would
like to finish this Bill because we are
now taking ong more day than the
days allotted. The other Bill—the
Estate Duty Bill—might take up a
long time. While there is no intention
to hustle, let there be no unnecessary

delay as far as this matter is concern-
ed.

Shri Gopala Rao (Gudivada): May
I know whether I can touch wupon
points in the Seventh Schedule or
should 1 conflne myself 1o clause 47?7

Mr. Deputy-Speaker: The hon. Mem-
ber may confine himself to clause 47,
unless he flnds that for the purpose
of strengthening his arguments he has
to refer to the Seventh Schedule, in
which case he can refer to certain
items in it.

Shri Gopala Rao: This is a very im-
portant clause because on this clause
depends the entire future of the Andhra
State,

Mr. Deputy-Speaker: There is a lot
of noise in the House, Those hon. Mem-
bers who want to talk may go to the
Lobbies and carry on,

Shri Gopalg Rao: All hon, Members
should take interest because it is not
the concern only of the Andhras and
Tamilians. It is a matter of national
importance because s0 many other
States are also to be formed shortly.
That is why I ask all hon. Members to
take this matter very seriously, At the
beginning itself, in my first speech on
this Bill, I asked this House to con-
sider this spirit and erotic democratic
principles, taking this as a case for
future guidance. But, I am sorry that
several Members, in casual remarks
on some other occasions, have sald that
it js a matter confined simply to a
section of the House, the Andhras and
the Tamilians, This is not the case.

Coming to the main point; I rise to
support amendments Nos. 27, 70, 71 and

72. The main problem is how to divide
the assets and liabilities. What are the
guiding principles and how are. we
going to solve this problem? As men-
tioned in amendment No. 72, we be-
lieve that a solution on the population
basis is the only democratic solution
of such matters. Generally speaking
the extent of financial responsibili-
ty primarily and naturally de-
pends upon the number of people
in the territory. In other words the
numerical strength of the people indi-
cates the financial responsibility of the
State Government, When we go to di-
vide the assets and liabilities, we must
take into consideration the population
basis. Not only this., The present cir-
cumstances have also tp be taken into
consideration, The Members on the
Treasury Benches have many a time
categorically stated that facts and
figures are not available, I do not think
it is too difficult to work out or collect
these facts and figures, But, at the
same time, if this is a fact, it all the
more strengthens our argument that
the only possibility i{s to divide the
assets and liabilities on the population
basis.

The second point is that whenever a
new State is formed, we must take
into account the inequalities, the un-
even development and backwardness
of the particular territory. Special at-
tention must be paid to backward terri-
tories when you go to decide the ques-
tion of assets and liasbilities. That is
also my point. We stand here for the
just principles on which we can decide
this so0 that future problems can also
be decided.

But, unfortunately here a number
of principles are enunciated. On the
one side, population basis is taken as
one of the principles; on the other
side, the location principle is taken.
The third is the indent basis and the
fourth is the basis of capital
expenditure and  capital WoTks.
All these principles are good provid-
ed they are worked out and imple-
mented properly. But these principles
are applied, one to certain items and
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the others to other items. The hon.
Finance Minister tried to explain this
at length, intervening in the debate
three times. Unfortunately, we could
not follow the implications of these
principles. The point is he could not
convince us how these principles are
applied to certain jtems. For certain
items the population basis is taken,
for certain other itemg the indent
basis is taken and for vet other items
the capital expenditure or some other
basis is taken. [ asked the hon. Finance
Minister why not take the other prin-
ciples? Suppose they take the capital
expenditure basis for the liabilities,
for the public debt, attributable to loan
taken from the Central Government.
Why do they not take the population
basis?” Why should they take the basis
ot capilal expenditure and capital
works? If they take capital expendi-
ture and capital works, why do they
not include the amount spent from
the revenues? If this principle of di-
vigion of liabilities in proportion to

capital expenditure and capital works .

is taken, it is r.ot complete and perfect
unless it accepts qur amendment that
the amount met from revenue is also
to be taken into account. That is why
1 say that we are not, against these
principles but that they should be com-
pletely and properly carried out.
Coming to the question of appoint-
ing an expert committee, to go thruugh
all these disputed points, I do not find
any reason why the Government refus-
es to accept this simple demand. When-
ever two States are not In agreement,
generally, it is the duty of the Central

Guvernment to appoint an expert com- _

mittee to go through all these matters.
Moreover, we know that our Govern-
ment can be called a Government of
Committees. It is used to appvinting a
number of committecs, Grow More
Food Committee, ‘No More Food Com-
mittee’ and this committee and that
committee. So many committees are ap-
pointed, But, unfortunately, when a
situation arises and the people demand
the appointment of a committee, I do
not know why they do not accept the
pPeople’s demand. When there is no ne-
cessity, they go on appvinting commit-
tee after committee without any reason.

After all it is the Central Government
that is appointing the committee; it
is not the Andhras who are going to
appvint the committee; it is not the
Communists that are going to appoint
the committee. Our friends from Tamil
Nad gre also very much perturbed
over it. I do not know why. I do not
know the reason why there is this
hesitation for the appointment of the
expert committee to go through all

. this controversy. This has been accept-

ed by all the parties; in the Madras
Assembly when they met in July last.
In the course of his speech yesterday
the Finance Minister said that it is un-
possible to go through all these matters
by a Finance Committee. But I think it
is not so difficult as he is posing, Cer-
tainly this committee can go through
them because the facts and figures are
there t, some extent. Moreover, he
was saying, how are we to leave the
question of principles to a particular
committee. We need not leave the
principles to the committee; we can give
them directive as far as the prineci-
ples are concerned. That can be done
As I said in the beginning, we can give
certain broad principles of guidance
for this committee. I can suggest four
points or principles on which the
division must take place. One is
population basis. The second is
location  basis; that s lands,
buildings and other things must
go to the State in which they are situ-
ated. But complete evaluation must be
made and adjustments effected accord-
ing to population basis. The third
principle is that money spent from
revenues must also be taken into con-
sideration, In the Partition Commit-
tee's report certain flgures are given
in which they include the amount from
revenues also in capital expenditure.
That is not an impossible task. It can
be done provided there s the will. The
fourth point is the question of period;
whether to go back 20 years, 30 years
or 50 years. That can be discussed and
decided—we have no objection. Since
1920 there have been Legislative
Councils and the necessary records:
80 a period of thirty years can be taken.
The question of period can easily be
decided either by this House or by the
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Government of India. For all these
reasons I support this amendment that
a special committee of experts must
be immediately appointed.

Yesterday when the Finance Minister
spoke it appeared that he was guided
by certain preconceived notions. When
he seeks by board democratic
principles to face a certain situation,
he should be guided by certain things.
He said there isnomoney: sothereis
no necessity of any division either. He
advised us not to labour on the past.
He counselled us to cunfine ourselves
to the present. But he could not confing
to the present. As far as loans and pub-
lic debts given by the Central Govern-
ment during the last seventeen or
twenty years are concerned, according
to the information given to us by his
Department it is about 87 crores or so.

Mr. Deputy-Speaker: How can his
Department give anything over his
head?

Dr. Lanka Sundaram (Viss“-hapat-
nam): We had an informal meeting
with the hon. Home Minister when
certain officials of his Ministry were
present—he is referring to that.

Shri K. K. Basu (Diamond Harbour):
That is his personal opinfon.

Shri Gopala Rao: That is why I say:
to proceed to a bright future you must
have a firm present, Everybody, mainly
from the Treasury Benches—hon, Min-
isters, Deputy Ministers, the hon. Home
Minister, the hon. Finance Minister,
everybody is preaching: ‘don’t go into
the past; g0 ahead’. How can une g0
ahead. If you want to build a bright
future, the present must be on a firm
basis. Unless you know the past com-
pletely and correctly, you cannot pro-
ceed to the future correctly. It is not a
guestion of suspicion. Some of my kon.
friends on the other side have been say-
ing that Andhra Members are suffering
from suspicion. We Andhras never
care for small things. Andhras are we-ll
known for their sacrifice and patriotic
traditions during the past half a cen-
tury. If it is a small matter, we will
not mind it at all. But here iz a
matter involving the financial stability

of the Andhra State and therefore
we consider it as a serious matter.

Before I conclude I would like to
make a brief reference to ‘a point made
by my hon. friend Mr, Ramaswamy.
He said that Tamilians were not treat-
ed properly under Andhra Chief Min-
isters. He tried to depict a rosy pie-
ture of the future of the Andhra State.
He said that in such and such a pro-
jeet so much of electricity would be
generated. But those matters are not
relevant.

Dr. Lanka Sundaram: A post-dated
cheque!

Shri Gopala Rao: It is for the
Andhra State Governplent and the
Andhra people to shape their future.
If you go into the capital expenditure
of the Tamil and Andhra districts
over the past half a century—1900
to 1850—you will find it ten to one. I
need not go into the past, Let us coma
to the present, What is the capacity
of generation of electricity in Andhra.
Out of 672 million units of power gene-
rated it is only 47 million units. 1 he
Budget Memorandum for 1952-53
shows that out of Rs. 350 to 360 lakhs
only Rs. 47 lakhs have been invested
on capital expenditure on industries
in Andhra areas. which comes to hard-
ly 14 per cent. That is why I plead
on behalf of all Andhra Members of
Parliament that this amendment must
be accepted.

Mr. Deputy-Speaker: Mr. Murthy.

Dr. Jaisoorya (Medak): He spoke
yesterday.

Shri K, K. Basu: He only sang.

Mr. Deputy-Speaker: I leave it to
hon. Members. They will not do it de-
liberately, but they may forget that
they spoke earlier.

Shri B, 8. Murthy (Eluru); We are
told that  history repeats itself. I
would like the Finance Minister, the
Home Minister and the Treasury Ben-
ches to recall to their mind g scene
that was enacted here centuries ago.

Dr. N. B, Khare (Gwalior): Treasury
Benches or ‘Treachery’ Benches? I am
hard of hearing.
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Shri B. S, Murthy Centurles ago it
was at this very place of Delhi where
our Parliament is today sitting that
Lord Krishna pleaded for Pandavas.
It was the Pandavas who were asking
1he Kauravas, because all negotiations
had failed. They pleaded: "“Please give
us five villages. That is enough for u-
and then we shall be brothers, We
shal} not be ‘hundred’ and ‘five’ sepa-
rately but we shall be one hundred and
five.” What happened? All the logic,
all the f{airplay of the great person-
age like Lord Krishna was of no avail
and the humblest request of Pandavas
was turned down with contempt. The
Kauravas said: “We are not willing o
-give you any thing”. Well. the same
thing is happening today here, I do
not want to carry the analogy fur-
ther. In this connection there is not
much to talk. We are asking for one
principle, The Madras State Govern-
ment says that these are the assets
and liabilities and let them be divided.
We are asking: “Please give us the
data, please give us factg and figures”,
But hoth in the Legislative Assembly
in Madras and in“this Parliament no
figures, no facts, no data have been
supplied to us. We have been repeated-
ly told: “Give us your ‘vote and have
trust in us.” It is because we have
been having faith in the Congress
for the last forty years that we the
Andhras have lost Bellary, we have
lost Madras. we have lost the control
over Tungabhadra Headworks and to-
day we are losing everything that
ought to have come to us by right.

I do not want to go into details be-
cause most of the Members have dealt
with this point. I would like to ask
the hon. Finance Minister one or two
things. If he is able to peruse tre
Dhar Committee Report, the Partition
Committee Report, the Wanchoo Re-
port and the Budget Estimates of the
Madras Legislative Assembly for 1952-
53, he will find any amount of con-
fusion in flgures, I want the hon. Fi-
nance Minister to tell the House which
‘of these reports, estimates and other
figures supplied by the Madras State
should be taken as genuine and not

spurious. Therefore, Mr. Viswana-
tham in the Madras Legislative As-
sembly tabled an amendment and it
has been carried with a majority
wherein they have demanded that an
expert financial committee be -~onsti-
tuted to go into this matter.

Well, Andhras, I can assure you,
are today full of suspicion about the

, accounts given to them by the resi-

duary State. It may be unfortunate but
after all it is a fact which you must
face. As soon as you thought there was
some dispute about the Bellary taluk
you constituted a Committee and sent
Justic Misra and as soon as he gave
you a report you were able to come
to a decision. Why not in the same
manner when there is a dispute, the
Central Government the parent State
go into this matter dispassionately
and without bias and then see that all
possible suspicions are dispelled? In
this case the Central Government is
rather dogmatic, rather stagnant.
They say: “No, we are here to dictate.
It is for you {o take whatever we
give, If not, you will not have the
State”. There seems to be a pistol
behind your policy. If there is such
a variance in facts and figures and
when earlier the Dhar Committee,
the Partition Committee and Justice
Wanchoo could be appointed, why
not the Central Government at least
assure this House that a financial ¢rx-
pert will go into the matter and all

* possible steps will be taken to assure

ug that no Andhra money has been
given away to any other State. Well,
that is one point,

The second point is we are not anxi-
nus to have any moneys belonging to
the residuarv Madras State, We are
having the Godavari which has recent-
ly shown how it could tease us and at
the same time how it could help us.
It was during the days of Sir S, V.
Ramamurthy that a plea was made to
the Central Government to have the
Ramapadasagar constructed at a cost
of Rs. 100 crores. Because the Madras
State Government was lukewarm and
indifferent then. it did, not take up
the project. What is the result? Rs.
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50 crores worth of wealth and money
have been destroyed: hundreds and
thousands of cattle have been lost,
hundreds of people and many build-
ings have been washed away. If five or
six years ago the construction of this
Ramapadasagar had been taken in hand
and the waters of this mighty Goda-
vari had been made proper use of, I
do not think the country would have
suffered such an unvrecedented loss.
This is another thing which T wanted
to tell the Central Government and to
show them how along with the Mad-
ras Government they have also been
treating the Andhras with step-mother-
ly affection. We are having Krishna
and Godavari which are perennial
rivers, We are having the forest
wealth of Dandakaranya. Thanks to
the vigilance of Andhras, the waters
of Krishna have not been stolen away
from us during the 1946-48 regime of
the Madras Ministry.

Therefore, what I want is this:

If you are prepared to give us the

accounts, we shall have a one-man,.

two-man or three-man committee
constituted of experts. They will go
into the matter and perhaps may say:
“My dear fellows, you Andhras, all
along you have been labouring under
a misapprehension; now we have gone
into the affair and all the flgures are
correct. Here is our decision”. We will
accept it. That will settle the matter
amicably, But if you say: “Nothing
doing, no accounts, we are going to
give you no figures then, after all,
it is a misnomer to call this clause as-
sets and liabilities because we are
being sent out of the residuary State
of Madras with no assets but a heavy
load of debt—it is not fair. it is not
just, it is not even Congress-like,

Shri §. V. Ramaswamy (Salem): My
hon. friend was a Private Secretary
in 1937. Did he suspect the accounts
then?

Shiri B. 8. Murthy: I was never a
Private Secretary to any body in the
world. Mr. Ramaswamy, the Barris-
ter in him js always anxious to make
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the private into public and public into
private. I was nevey a Private Secre-
tary. 1 was a Parliamentary Secre-
tary and you know Sir, the fate of
a Parliamentary Secretary hoth in the
Central as well as the State Govern-

‘ments—he is an addenda and some-

tunes corrigenda and nothing less and
nothing more.

Therefore. coming back to my point,
it would be fair for the Finance Min-
ister and ,the Home Minister to do
justice to the Andhras who have for
forty years been put to humiliation
year after year and decade after de-
cade in spite of their yeoman service
in the cause of Independence and their
following the principles of Congress
and their going even to gallows under
the leadership of Mahatma Gandhi.
They should not treat them today in
the chaotic and callous manner in
which they are being treated. I am not
speaking with bitterness. I am border-
ing on optimism and I want them to
give us optimism. Let the Andhra
State start with optimism so that we
shall have a bright Andhra State,

After all, if the Andhra State is weak
and sickly it is the Central Govern-
ment which will have to suffer, There-
fore, let them be fair, let them bhe
impartial. I do not want to use ihe
word “partisan”. We want the world
to accept that the Central Government
stands for justice. Moreover, I want
to make an appeal to the Members of
Karanataka, Kerala, Maharashtra end
Gujerat and other Members of Parlia-
ment—in future they are also to get
their provinces, their States—to take
note of the treatment meted out to us.
They must also see and realise that
they will have to share the same fate.

Therefore, we are not asking money
from the Madras Government: even
if they have not got money, we do not
bother. Let them give us overdraft.
We are asking them also to give us the
true accounts. What is our portion?
What 12 yours? You are not giving the
figures. Therefore, let an expert com-
mittee go into the matter. I hope the
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hon. Home Minister will be pleased to
accept the amendment in this regard
and see that full justice is done to
Andhra.

Dr. Jaisoorya: 1 want to be very
brief. I am given t{o understand that
the third reading is full of post-pran-
dial v.nledlctory speeches. | want to
finish my maledictory speech now!

There are only two puints. The first
point is psychological. I have been
hearing the word suspicion, suspicion,
suspicion. Now we have to accept it
as a faclt that it ig suspicious. To
see how it has arisen we should not
go into the paragraph of the law or
the Constitution but we should have
knowledge of human psychology.
What is the reason for all this suspi-
cion?

I am not an Andhra. I am g man
on the border, watching events., Re-
cently, in the last two or three years,
the suspicion has become serious. It
was there before, but it has become
serious now, That is one thing I must

confess. One reason for this was the -

rather tactless way things have been
handled. The Andhra question was
first tactlessly handled by my hon.
friend Dr. Kuatju's Department. 'The
Tamil and Andhra quarrel was made
worse by the rather partisan attitude
of the Chief Minister of Madras. As
I said, I am an observer only. All
these things have added up. On top
of that—right or wrong, I do not
know, that has to be decided—Andh-
ras have a feeling that they have
been ‘done in’, that they have been
swindled of something.

You can not remove suspicion by
saying " “don't have suspicion”. Even
Caesar sald “Caesar’s wife must be
above suspicion”. But the historical
fact was that Caesar's wife did com-
mit adultery and he wanted to get rid
of her.

Similarly there is only one democra-
tic way. The Andhras say, “We are
suspicious of the accounts”. There Ir
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reason for that also. Mr. Viswanathan:
goes from door to door asking, “Give.
me the accounts” and the reply is,
“No, we cannot give you the ac-
counts”. But my friend Mr. Venkata--
raman by some miraculous ineans
gets the acccunts supplied to him. I.
do not know how far those accounts
are genuine,

These are petty things which get
distorted, because after all suspiciun
is an irrational thing. But human
emotion is alsg irrational.

How is it to be done? They say,.
“You appoint a commission”, Not in
relation to the accounts of 120 years,
but twenty years. Make it fifteen.
Make it even less. Come to a comprn-
mise. My view is this. If a cat dies
on a tree or a rat dies in a cellar we
say we are going to appoint a *om-
mission {o go into that because we are
so very democratic! But when it
comes to a question of divi-
sion of assets and liabilities my
friend Dr. Katju is not prepared. I
like him very  much. He is one of
those rare straight men and the
moment he tries to say something
which is untrue he blushes like a shy
young bride. 1 know exactly what he
says? The Andhrasg sre asking for a
limited commission. What ig wrong
in that? Is it going to make matters
worse? Is it going to create a conflag-
ration in India or a civil war between
the two parties? No. I say a commis-
sion should be appointed.

For instance I may tel you snme
facts. It wag the last day. 1 asked
Justice Wanchoo, “Have you got the
accounts?” He said, “No"”, I asked
him, “You told me you have rome
here for looking into the financial
implications”. He said, “I have not
got the accounts ag yet”. 'That was
on the last day.

And ag I said, suppose you get the
accounts. What iz the guarantee that
they are correct? After all, in every-
thing accounts should be open to
serutiny. We say: we do not know
finance but we will send a few men
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You send g few men, let them sit
together, examine it from such and
such date and come to an agreement.
After all, in the finality the difference
may nol be one quarter anna. But
that is not the point. It is the princi-
ple involved. The principle is you
are taking it out of the hands of a
democratlic functioning bedy such 23
a commission and you are putting it
into the hands of an executive—I do
not say they deserve it—but which
is somehow suspected by the Andh-
ras. And final decision will lie with
the President who will be advised by
the executive which 1is, right or
wrong, suspect with the Andhras.

I am not contesting the method of
division. Here is one point. Para.
6(1) of the Seventh Schedule says:

“The right to recover any loans
or advances mnade before the ap-
pointed day by the State of
Madras to any local body (other
than the District Board of Bel-
lary), society, agriculturist or
other person in an area within
the state shall belong to the State
in which that area is included on
the appointed day.”

10 AM.

That, again, may be very genuine,
but also can be suspicious. We know
beforehand that we are going to part.
It is like what happens in partitions
of joint families where the elder
brother goes and deliberately
invests in hundreds of things
which will benefit him and
not the younger brother after
partition. I do not know how Rs. 81
crores were spent by the Madras
Government last year. So the Andh-
ras are right, Where is the harm in
appointing a commission, three men
this side and three men that side and
let them go into it? In the inean-
time make your division on the pre-
sent method that you have. Say this
is provisional and whatever adjust-
ments have to be made will be made.
Then everybody will be happy and
say, "“The commission has said llke
this, and we accept it”.

Shri T. S. A. Chettiar (Tiruppur):
It is not my purpose to repeat any
of the points that have been said.
Thig Bill is not going to be the only
cne of ils kind but is going lo be the
precursor of many such Bills to
come. So il is very necessary that
we should lay down in this Bill cer-
tain orinciples which caa with bene-
fit be followed in the future Bills to
come. The consequences that will
arise out of the applivation of the
principles of this Bill will not be
limited to the formation of the Andh-
ra State. And these very Andhras
will be affected in a different way
when Hyderabad is sought to be
divided and they claim thal portion
in which the City 'of Ilyderabad
standg today.

Dr. Jaisoorya: That is why [ oro-
test against this precedent, because I
know what is going to happen.

Shri T. S§. A. Chettltar; In the
saume way when Bombay province is
going to be divided there is bound
to arise this question again. So let

.us vonsider what is the object of tnis

division and re-integration of the
province. It is that we should begin
to have a new and better life. That
is the objective of these linguistic
provinces. If what is being clairned
is accepted, take Hyderabad. I think
Hyderabad's history is about 250
years old. I dp not know the exact-
position. I have not referred to
history text-books. But if you want
to go back iInto the past history,
about the various districts in Hydera-
tad—eight districls Telugu, four dis-
tricts Kunnada, two districts Marathi
and two districts Hindi—what will
happen? I think these are things cn
which you will never be able to come to
a conclusion. And whenever you come
to a conclusion it will create tremen-
dous difficulties, bickerings, quarrals,
and the very object namely that e
should have a peaceful State. thai wili
go. My hon. friend Dr. Naidu orked
a question........ .

Dr. Jaisoorya: I am Jaisnorya,
please.
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Sbri T. S. A. Chettiar: Very vrell.
I took the name from his mother,
Sarojini Naidu, Dr, Jaisoorya asked
whether it is going to lead to a con-
flagration. Surely, this will be the
starting point for it. (An Hon. Mem-
ber: Why not?) Because I love this
country, because I do not want it to
get inlg a conflagration. To me per-
sonally it does not matter, a crore
this’ side or that side. Because, after
all, this is not Pakistan. This is
Andhra State which is ours, Andhia
State is our State. I am a citizen of
India and I have the right to go and
settle down 1n any place in Andhra.
1 do not look upon the Andhrp State
as something very different. 1 look
upon it as a place to which I can go
at any time I choose and make it my
own, We have to look to the good
of the State. I cannot understusnd
the suspicion my Andhra friends are
having and I also cannot alleviate
that suspicion. There is a proverb.
People who are sleeping can be
awakened but people who are awake
and who pretend to be sleeping can-
not be awakened.. Who had been the
Finance Ministers in Madras? Mr,
Prakasam was the Finance and the
Chief Minister. Then Mr. Gopela
Reddy was the Finance Minister. I do
not want to mention names though
today a Tamilian happens to be the
Finance Minister. Before that there
were Andhras. Did we suspect them?
Great countries are not built on these
suspicions. I know our great leader
Rajaji. He is non-popular in Andhra
for certain similes that he used in
connection with the claim of Madras
by the Andhras. He does not believe
that provinces can be built upon with
mischievous and wrong minds. Those
people wheg are sane, who can think
well, they alone will be able to give
the public a better lead. Let us not
get into a temper. This is good
neither for the old province nor for
the present province and so I appeal
to the Government of India that they
should not do anything which will
lead to a general agitation from all
over India.

As far ag the principle Jlaid down
in this Bill is concerned, I do not

think that the Tamiliang feel that
they have a fair deal. There are
reasons for that, namely allocation of
income-tax, the allocation of Road
Fund and the contribution made for
Mudras. The Andhras have said
some harsh words against Mr. Desh-
mukh. It is the fate of people in
power to get abused like that. It is
a very sad fact. But there are uthers

. who say he is a good son-in-law and

so he will support Andhra Desh. I
am sure people like my friend Mr.
Deshmukh can rise to any occasion.
I am sure that, given a public posi-
ilon, people like him will maintain
the nositian with the greatest impar-
tiality. Let us think of them in the
finest terms und I am quite sure they
will do their best.

I now come to another point. Let
me say uat once that it is possible in
the application of these assets there
may be some abuses. Even if there
is scope for that, there is provision in
the Bill to correct any misdeeds.
Clause 51 has been specifically put in
for that purpose. Suppose a certain
person iries to tamper with stores or
the figures are hidden, clause 51
comes in to correct such actions.
They seem to forget that the G.vern-
ment of Madrag is not the Govern-
ment of purely Tamilians. It is a
composite Government in which dis-
tinguished men from both Aadhra
Desh and Tamil Nad have taken part

in the administration of that
province and so these suspi-
cions do mnot augur well for

both. Let me tell you that there
are provisions in the Bill which can
set right any wrong done. Clause 51
is specially provided for that purpose.
If there have been any unfair dealings
in any place which are detrimental to
the Andhra State, it i3 open to the
Andhra Government to go into the
matter and put any number of re-
ferences for a period of three years
—one a day, if you like. The point
here is whether there is provision in
this Bill to correct errors if they hap-
pen; whether there is provision to
correct malpractices if they exist; and
whether there is provision to go into
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a thing impartially if it is found that
a wrong has been committed. I am
quite clear that the President has
powers. They have asked for a com-
mission and I do say there is provi-
sion for appointment of commissions
because when the President knows
that there is no fair dealing in a varti-
cular matter and feels the nécassity
for appointing a commission to in-
quire into the matter he can certain-
ly do so. You will have to make a
reference to the President. If he
feels that there is scope for a public
commission, he can issue orders to
that effect.

I do not like to repeat anything
that has already been said but I wouid
only like to say that ag far as the
Bill goes, certainly it has not satisfied
the extremists on either side. I do
not think that these things are
achieved cent. per cent. to everybody's
satisfaction. Statesmanship ig re-
quired to yield in certain wmatters for
the sake of the organic whole and I

should appeal to this House and to.

Members on both sides to accept this
Bill ag something fair. It cannot cer-
tainly be the best for both sides.
‘What is best for one cannot be best
for another but it is a fair compro-
mige. It is good for all the three
parties concerned.

Shri Lakshmayya (Anantapur): My
hon. friendsg said yesterday that they
have spent crores of rupees on Raya-
laseema. Let me explain this. I
would like to state at what stage and
under what circumstances they have
spent that amount and whether they
are justified in saying that. Let me
explain to the House for about fve
minutes.

Mr. Deputy-Speaker: The hon. Mem-
ber has already spoken.

S8hri Lakshmayya: I have not
spoken on assets and liabilities.

Mr. Deputy-Speaker: I am talking
of clause 47,

Shri Lakshmayya:
spoken on the clause.

I have not

Mr. Deputy-Speaker: Let him speak.
for three minutes and let him piease
himself,

Shri Lakshmayya: Yesterday my
hon. friend Mr. Ramaswamy said that
they have spent crores and crores of
rupees on Rayalaseema. IL is true
that they have spent some amount.
Nobody denies it. But my hon.
friends should know al what stage
this amount was spent. They must
realise thqt Rayalaseema has buven
neglected all along. Whenever it was
visited by terrible famine they open-
ed some gruel centres, started famine
relief works and alsg distributed suome
doles. They distributed the doles
just like giving a bare maintenance
to a poor helpless widow in a jnint
family. It ig nothing more than ihat.
If Rayalaseema had been helped and
improved, it would have become pros-
perous, Our Tamilian friends gut the
major projects like Mettur and
Pykara and they improved their land,
they got industries and they did
everything for their land. It became
prosperous at our cost. But for these
projects, I tell my friends, I challenge,
that Tamil Nad would have been
worse than Rayalaseema. It would
have been faced with any number of
famines. You allow a man to be re-
duced to a starving stage, tp fall =a
vietim to a disease and ultimately
bring him to a dying stage; then you
call for a doctor; you ask the doctor
to diagnose the disease and administer
some medicine, not to get g radical
cure, but to prolong his life or to
make it linger. Then you pay a
heavy bill for the doctor. Similarly
Rayalaseema has been brought to
that miserable plightt You pour
gruel or ganji at the time of famine.
Is it not the duty of the State to give
food and water to the people and pro-
tect them in distressed condition?
We asked, we requested the Govern-
ment to provide drinking water.
Many of the villages in Rayalaseema
have been suffering from lack of
drinking water. As you know, Sir,
there are several villages, which are
badly in need of drinking water, and:
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«even now water has not been provid-
ed to them. There are some villages
called “Neelaleni Hanumapuram” anc
“Neelaleni Duddekunta” in my
#aluk means waterless. They have
been so named because of this fact
that drinking water is not available
there, Tt is heart rending and astonish-
ing. For the last four or five years the
famine has been continuing unfortu-
nately. You had to spend huge
amounts no doubt. Is this a perma-
nent help for Rayalaseema? The
House' should know due to whose
fault it has come to that stage, wiy
they had spent that amount, and what
‘was the necessity to spend it. I dare
say you have not done any thing sub-
slantial to my unfortunate land. 1If
you had spent half of it in time for
projects, there would have been no
famine at all. In supporting this
amendment, I may submit a few faris.
There is a proverb in Telugu:

Verri munda pendlilo thinnavade
buddhivanthudu.

“That is, in a marriage of fools, one
who eats most is the wisest man. You
-are wise. You got a lot. You ate if.
I have no grudge for it. But I am stat-
ing the fact. Let the House know the
real position. Let the people of
Andhra know this is a fair division.

Shri 8. V. Ramaswamy: There is

another proverb in Telugu:
Jasthi thinte kadupu nochunu

Shri Lakshmayya: We are asking
for the appointment of a financial
commission. Of course, I am not the
man to accuse the Central Govern-
ment that it is partisan in this affair
and all that. I know the Central
Government is hesitating to do it be-
cause it apprehends that it would
provoke endless controversies. But
‘there is a proverb:

Vesina, enchi, etilo veyalla

“That is, even though you throw
Aaway a thing, count it and then throw
it away. Therefore, we should ascer-
tain actual facts. We should know
where we are. We should znow the

real position. The commission will
examine it and put forth all the facts.
Then it is left to the President to de-
dide it. That decision may be made
final. Where is the scope for
controversy? Let the commission
go into the matter, examine
it and submit its report, and
the President Is there to decide
it. That 1s our only request. The
Central Governmenl may accede to
our request and agree to the amend-
ment.

Submitting these facts, I support
the amendment of Mr. Raghuramaiah
for the appointment of a financial
commission.

The Minister of Home Affairs and
States (Dr. Katju): It would be idle
for me to deny that this debate has
caused me personally the greatest
pain, because il has been surcharged
with emotion, and I may be pardoned
for saying. not much of reasonable-
ness was in evidence.

I do not propose to cover the ground
which was covered by my hon. col-
league, the Finance Minister, yester-
day. He has dealt with, at length,
the financial aspects of the matter.
Today, this morning, there was just
one paint ralsed about the loans which
the State of Madras owes to outsiders.
Now, 1 should have thought that in
every case of division, whether you
treat it ag a joint family or whether
you treat it on a larger scale, arrange-
ments must be made by the dividing
parties for payment of the liabilities,
that is what the dividing narties owe
to the outsiders. The case may be
different for the management ‘of in-
ternal affairs, ag to what one owes
to the other, but so far as external
liabilities are concerned, there can
possibly be no dispute.

Now, so far as I know, for cepital
projects which have been financed
from revenue 2z wel! as  loans, the
{otal cxpenditure has been somewhere
sbout Rs. 117 crores. And out of
this Rs. 117 crores, Rs. 87 crores oOr
thereabouts has come from loans—
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either from loans by the Central Gov-
ernment or from other agencies—and
the provision is that the State in
which any particular project falls
shall be liable for payment of those
loans. " There can be no gquestion
about the reasunableness cf the divi-
sion of those liabilities. If the resi-
duary Madras State has got the bene-
fit of those capital projects, i* has got
1o pay the larger share of those Rs.
87 crores. So far as revenue expen-
diture is concerned—it is of the tune
of Rs. 30 crores—that has got to» be
divided also In regard to those capi-
tal projects. That ig all that I want-
ed to say in rcgard to these big
schemes, elecirical schemes and other
schemes which have been referred to.

So far as day-to-day .r year-
to-yoor odradnistration  is concerned,
which has been financed from reve-
nue, what is the situation? We have
been talking genrerally, that is my
cnmplaint. The House will consider

the Seventh Schedule in a moment if.

the amendment is not carried, and in
that Schedule we have gone at lengtn
into practically every branch of the
matier—division of income-tax reve-
nue, division of excise revenue, divi-
sion of liabilities, loans ete. You bet-
ter get into it. Everything has been
dealt with item by item; uothing re-
mains undealt with, and on top of
all, you have got clause 51, ‘0 which
reference was made a minute ago,
that the President will be empowered
to rectify any inequity or ony errurs
that may be there. I was wondering
when I was listening to the debate,
why ho one hag referred to the his-
tory of the past affairs. This country
has become an independent Republic
since 26th January 1950. Before that
we had undoubtedly about three
years of independence, beginning from
15th August 1947. Otherwise, from
the days of Clive, it has all been
British administration, mey be under
the Montague-Chelmsford Reforms or
under the Government of India Act.
1935. but even this was nbandoned
during wartime, It has all been

management by the foreigners and
they were ireating the whole of the
country as one unit and thev  ceo!t
with it as they liked. There wos no
question of a pro-Tamil bias or a pro-

'Andhra bias. But here you ure seek-

ing to rectity the old thing as to haw
the British deall with the revenues,
and you wani to make the people
living today responsible for what was.
done tnen. I suggest to you that this
dnes not appeal 10 me. I am speaking
as an Indian. I{ may be presumptu-
ous on my part ¥ say that I am a
lover of the Andhras, aad that I am a
lover of the Tamils, I hold them
both, as an Indian, in equal alfection.

¥

In this debate, no one has referred
to the past history of affairs. We
have great master minds here—I amr
speaking quite frankly—great stu-
dents, and great scholars, My hon.
friend Dr. Lanka Sundaram was for
many years—] do not know whether
be is now or not—the editor of a
great economic paper; he studies these-
things, and I should have expected
him at least not to indulge in psycho-
Ingical and emotional references. He
sald that Dr. Jaisoorya had done it,
and he had not done it: that iz a
different matter. But, you take it,
you imbibe it from your neighbours
some time. I should have thought
that some one might have referred to
what was the revenue over a period
of ten, twenty or thirty years, and
then circulated a paper among the
hon. Memberg here showing those
figures, how much of it came from
Andhra Desh, from these 12 districts,
how much of it came from Tamil Nad
and Malabar and so on. You cannot
have it hoth ways. You cannot say
in one breath that you have been
neglected, harshly treated, ill-treated,
you have had floods in the Godavari,
you have had Rayalaseema. this thing,
that thing and so on. and so you have
not had a fair deal for the last one
hundreq years. If that be so. them
your contribution to the revenues must
have h~~= i~ proportion less. But
here it is today, whether we should
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have it on the population basis or not.
You are 36 per cent. today, and ihe
Tarnils are about 62 per rent. 1 do
net know what the proportion of the
population was in the olden days.
It may be that the Andhras may
have grown faster, and the [amilians
may have been a liltle wiser in regard
to population, I do not know any-
thing about that. But what wus the
proportion of the revenue at that
time? Please remember that you had
all the big Mazharajas. There ig my
honoured and respecled friend, the
great cricketeer, the Maharaj
Kumar of Vizianagaram; he comes
from Andhra Desh. Then there are
other such people. These gZentlemen
were contributing to the State
treasury comparatively small sums,
while in the South, I under-
stand, 1t 1s all ryotwari, and every
ryut or peasant was contributing
directly to the treasury. T should
have liked my hon. friend Dr. Lanka
Sundaram to tell us what was the per-
centage or proportion of contiribution
of the Tamil people in the shape of
Government revenue.

Dr. Lanka Sundaram: May [ inter-
rupt you? That is exactly the point,
on which I asked you to give me the
information. You are asking me now
to give that information.

Dr. Katju: I do not have it. We
do not have the information. You
are tip-top from top to bottom, and
youn can always manage it. (Inter-
ruptions). This kind of professing in-
nocence, I do not know this, I do
not know that, simply annoys me
1eally.

Dr. Jaisoorya wag saying, we have
suspicion, we are psychologically......

Dr. Jaisoorya: 1 said 'peuple have
suspicion............

Dr. Katju: I am contesting that.
It is all bosh, you take it from me,
all bunk—people saying that they
have got suspicion. You have go!
suspicion, you are the leaders of the
community, you lalk about suspicion,
and you want to create these impres-

159¢

sions. If all of you were to stand up
and say, we are satisfled, this is a
just decision, this is the just method
that can be adopted, then, do you
mean to say that people will rise
againsi you?

Dr. Jaisoorya: You will know it if
you show your face there.

Dr. Katju: I am prepared to go to
Andhra Desh, and be torn to pieces,
if you want to take me there. I will
say so in public meetings there,

The point is that sometimes, people
who are leaders of the community or
Memberg of the Legislature, want to
press a point, and not having the
courage to say. we want it to be done,
they try to bring in the poor people
here and say that they wani it, we
are very reasonable, we would have
listened to Mr. Deshmukh, he is per-
fectly justified, but what are we (o
do, we have to go back to East Goda-
vari, West Godavari etc, and the
people will say so.

Dr. Rama Rae (Kakinada): We
went an expert commission, not anly
ithe people.

Dr. Katju: That i perfectly fair.
I would suggest to you that you are
well-read, well-informed. and so let
us have some facts and flgures.

Shri B. S. Murthy: Pleas2 supply
us.

Dr. Katju: Al the book: etc. are
there. You do not go into the Llb-
rary, you do not look into the bud-
gets, you do not look into the other
papers. You hold a study circle with
Dr. Lanka Sundaram at the head of
it.

Shri B. 8. Murthy: Are you joining
it?

Dr. Katju: I think Dr. Lanka Sun-
caram was the editor of the Eastern
Eronomis{ or something iike that.

The Minister of Commerce ard In-
dustry (Shri T. T. Krishuamachari):
No, he does not owr it.
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Dr. Katju: Then probably it is
-something else. I am prepared to be
+his pupil, but I will not be able to
‘imbibe all the learning that [ would
‘get from him.

Dr. Lanka Sundaram: I am too old
1o teach you.

Dr. Katju: You are not old, you
.are only putting on airs, for the pre-
sent. (Interruptions).

I do nol want to prolong this any
further. I ray assure the house, and
if necessary the people living in
Andhra Desh can decide this, and I
say this with as great an earnestness
.as I can command. that this arrange-
ment that we have made is just, what-
-€ver my hon. friends fromm Andhra
may say here— 1 am no! attributing
any motives at ‘all—for they have to
.say something here in thei: speeches
in Parliament, Whatever may be
said, you will come to the conclusion
that it is desirable, as from the ap-
pointed day, that the hatchet should
be buried. I would repeat it once
-again, for I tell you, I am an innocent
man. For the last eight or nine deys.
1 have spent almost speechless nights.
not only speechless but even slecpless
nights, hearing the speeches. thinking
of two hundred years’ old associa-
tions, worshipping in the same tem-
ple, having the same sacred books.
loving each other. marrying cach
other ete.—I suppose there are lots
of common families. There are lots
of Tamilians who have made Andhra
‘Desh their home, acd a number of
Andhras, whom 1 know. havz marsle
TKanyakumari, Madura and other
places their home, and they wonld
not leave it, So, if there is this cbul-
lition of hatred, violence, suspicion
etc., what is it based upon? Wnat is
there to divide, as the Finance Minis-
‘ter has said?

Dr. Rama Rao: Liabilities.

Dr. Ratju: Are you going to divide
zeros? What are the liabilities? You
<come to the Finance Minister, or you
present us a note on these things. 1
suggest to you to do that.

Dr. Rama Rao: My amendment
is there.

Dr, Eatju: My hon. (friand Dr:
Lanka Sundaram says he does not
know anything. Supposing you do
not know anything, I suggest, on the
2nd of October, you appooint a special
officer in your Andhra State, yoa will
get all the papers, all the wvolumes,
all the books. and all the previous
literature relating to Andhra. Let
him discover 'all the frauls and inac-
curacies that have heen perpetrated,
and let him submit .a report to the
Andhra Ministry, to be given to the
President. Or, if you feel that you
have been hard-hit and badly dealt
with, come to the Finance Minister,
and the Government of India, and you
will get a good deal, because a direc-
tive principle in the Censtitution says
that the poorest tract in the rountry
should get the largest attention on the
part of the Finance Minister.

My hon. friend Dr. Lanka Sunda-
ram referred to the Godavaii scheme.
Tt so happened that Me. S. V. Rama-
murthy whpe was then the Chief
Secretary to the Madras Government
had become a very -ear personal
friend of min2, berause ho and 1
workesd together in the Unlled Stutes.
in a non-officlal delegaticn to the
FAO—that was seven vears ago. IHe
used to discuss with me ail these de-
tails about the Godavari. He sald it
has got to be vetted by the engineers,
because you have got to go about 245
feet deep. It is a question of engi-
neering possibilities: it has nothing to
do so much with money. That was
seven years ago. He sai? the project
wag estimated to cost about 110
crores of rupees. Now, I understand
it hag gone up to 240 crores of rupees
—the Godavari projact.

Shri B. §. Murthy: Rs. 160 crores.

Dr. Katju: It is a very very uncer-
tain proposition. I may be wrong
about the exact figures.

Shri B. 8. Murthy: What about
the Savage Committee's Report?
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Dr. Katju: Let us talk about it In
the Lobby. I am only scating as to
what the estimates are and what the
possibilities are. You discusg them
with the Planning Commission. They
are all dying to helip you but for
division of zeros. That is all I have
to say.

Mr. Deputy-Speaker: 1 will put
the amendmentg to the vo'e of the
House and then the clause. What
are the amendments that T need put

to the House?

Dr. Lanka Sundaram: I want my
amendment to be put,
Mr. Deputy-Speaker: Very well

Dr. Lanka Sundaram: May I make

a submission, Sir?

think the

amendment of Shri Nanadas is ger-
mane to this., If there is no proce-
dural difficulty, they can be put to-
gether. Hig amendment only makes
explicit what exactly mine is.

Mr. Deputy-Speaker: Both of them

together?

Dr. Lanka Sundarag:

Yes. These

amendments are based upon two re-
solutions passed by the Madras As-
sembly. I think they are complemen-
fary to each other; I do not think

there is any difficulty in clubbing
them together.

#hri Venkataraman (Tanjore): I
submit that these two aaendments
cannot be put together. They go con-
trary to each other. "~ “hereas the
amendment of Dr. Lanka Sundaram
eays that it shall be divided on the
basis of the recommendations of a
neutral commission, the other amend-
ment says that it shall be divided un
the basis of population, Therefore, I
submit these two amendments cannot
be put together.

Mr. Deputy-Speaker: All right.
The question is:

In pages 14 and 15, fur clause 47
substitute:

“47, Apportionment of assets
and liabilities—The assets and
liabilities of the Statz of Madras
as dealt with in the Seventh
Schedule, as also *urreat revenues
and expenditure, shall be «ivided
between the States affected by
this Act by an order of the Pres:-
dent of India, on lhe recommenda-
tion of a neutral commission of

experts, presided over by a Judge
of the Supreme Court.”

The House divided: Ayes, 54.

Division No. 1]

Ajit Singh, Shri
Amjad Ali, Shri

B au,Shri K. K,
Bhawani Singh, Shri
Biren Dutt, Shei
Buchhikotaish, Shri
Chatterjea, Shri Tushar
Chatuerjes, Shri N, C,
Chaudhuri, Bhri T. K,
Chowdary, Shr] C, R.
Chowdhury, Shri N. B.
Daas, 8hri B, 0.

Deo, ShriR, N, §.
Deogam, Shri
Deshpande, Shri V. G.
Gadllingnna Gowd, Shri
Gam Malludors, Shri
Gopalan, Shri'A. K.
362 PSD

Noes. 246.
AYES [ 1038 A. M,
Jaipal Singh, Shri Ruo, Sh- Gopala
Jalsoorya, Dr. Rao, Shri K. §.
Khardekar, Shri Rao, Shri P. Subbs
Khare, Dr. N. B, Rao, S8hri Mohana

Krishna, Shri M. R,
Mascarene, Kumari Annle
More, Shri §. S.
Mukerjee, 8hei H, N,
Murthy, 8hri B, B,
Maldu, ShriN. R.
Nanadas, Bhri
Narasimhem, 8hri8, v, L,
Nayar, 8hril V. P.
Punnoose, Shri
Raghavachari, Shri
Raghavaish, Shri
Ramaseshaish, Shri

Rso, Dr. Rama

Ruo, Shri Rajsgopals
Bao, 8hri Vittal

Bedd!, 8hri B, Y.
Redd|, Shri Ramachandra
Reddy, Shri Bswara
Richardson, Bishop
Rishang Kelshing, Shri
Shakuntala, Shrimati
Singh, Shri G. S.
Bomani, Bhr! @, D.
Subrahmanyam, Shri K.
Sundaram, Dr. Lanks
Tulsidas, Shrl
Waghmare, Bhri
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Abdullabhaf, Lulla
Abdus Sattar, Shri
Achal Singh, Seth
Achuthan, Shri
Agarwal, Prof.
Agrawal, Shri H, L.
Agrawal, Shri M. L.
Alagesan, Shri

Altekar, Shri

Alva, Shri Joachim
Asthena, Shri

Azad, Maulana

Bugdl, Sorl Magao Lal
bolnerishnan, Shri
Balasubramaniam, Shri
Balmiki, Shri

Bansal, Shri

Basappa, Shri

Bhagat Shri G. R.
Bhakta Darshan, Shri
Bharati, Shri B, S.
Bhargava, Pandit Thakur Das
Bhatkar, Shri

Bhatt, Shri C,

Bidari, Shri

Birbal 8ingh, 8hrl
Bogawat, Shri
BoovVaraghasamy, Shri
Borooah, Shri

Bose, Shri P, C.
Brajeshwar Prasad, Shri
Brohmo-Choudhury, Shri
Buragohain, Shri
Chanda, Shri Anil K.
Chandak, Shri
Chandrasekhar, Shrimati
Charak, Shri
Chatterjee, Dr. Susilranjan
Chaturvedi, Shri
Chaudhury, Shri R. K.
Chavda, Shri

Chettlar, Sh#} Nagappa
Chettiar, Shri T. S. A,
Chinaria, Shri

Dabhi, Shri

Das, Dr. M. M.

Das, Shri B. K.

Das, Shri K. K.

Das, Shri Ram Dhani
Das, Shri S. N,

Datar, Shri

Deb, Shri S. C.

Demd, Shri K. K.
Desai, Shri K. N.
Deshmukh, Shri C, D,
Deshpande, Shri G, H.
Dholakis, Shri
Dhuleksr, Shri
Phuslys, Shrl

NOES

Doraswamy, Shri
Dube, Shri Mulchand
Dwivedi, ShriD. '
Dwivedi, Shri M. L.
Elayaperumal, Shri
Gadgil, Shri

Gandhi, Shri M. M.
Gandhi, 8hri V. B.
Ganpati, Ram Shri
Garg, ShriR. P.
Ghose, Shri S. M,
Ghosh, Shri A.

G ! ulam Qader, Shri
Gopi Ram, Shri
Gounder, Shri K, P.
Gounder, Shri K. S.
Govind Das, Seth
Gupta, Shri Badshah
Hari Mohan, Dr.
Hazarika, Shri J. N.
Heda, Shri
Hembrom, 8hri
Ibrahim, Shri
Iyyunni, Shri C. R,
Jagjivan Ram, Shri
Jajware, Shri

Jangde, Shii
Jayaraman, Shri
Jayashri, Shrimati
Jena, Shri Niranjan
Tha, Shri Bhagwat
Joshi, Shri Jethalal
Joshi, Shri Krishnacharya
Joshi, Shri Lila
Joshi, Shri M, D.
Joshi, Shrimati Subhadra
Jwala Prashad, Shri
Kajrolkar, Shri
Kakkan, Shri

Kale, Shrimati A.
Kandasamy, Shri
Kasliwal, Shri
Katham, Shri

Katju, Dr.
Keshavaiengar, Shri
Keskar, Dr.

Khan, Shri Sadath Ali
Khedkar, Shri G. B,
Khuda Baksh, Shri M.
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Krishna Chand a,Shri
Krishnamachari gShri T, T,
Krishnappa, Shri M., V.
Kureel, Shri B, N,
Kureel, ShriP. L.
Lal, ShriR. S,
Lallanji, Shri

Laskar, Prof,
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Lingam, Shri N. M.
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Mahtab, Shri
Majhi, Shri R, C.
Malaviya, Shri K. D,
Malvia, Shri B. N.
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Mehta, Shri B. G.
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Mishra, Shri L. N.
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Misra, Pandit Lingaraj
Misra, Shri 8. N.
Misra, Shri R, D.
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Mudaliar, Shri C. R.
Mukne, Shri Y. M.
Muniswamy, Shri
Murli Manohar, Shri
Musalir, Giani G. S.
Nair, ShriC. K.
Narasimhan, Shri C. R.
Naskar, Shri P. S,
Natawadkar, Shri
Nathwani, Shri N. P.
Nehru, Shri Jawaharlal
Nehru, Shrimati Uma
Nesamony, Shri
Pant, Shri D, D,
Paragi Lal, Ch.
Parekh, Dr. J. N.
Parikh, Shri 8. G.
Parmar, Shri R. B.
Pataska
Patel, Shri B. K.
Patel, Shri Rajeshwar
Patel, Shrimati Maniben
Patil, Shri Shankargauda
Pawar, Shri V. P. _
Prabhaker, Shri N.
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Radhs Raman, Shri
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Raghunath Singh, Shri
R m Dam, Shri
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Ramanand Shastri, Swami,
Ramanands Tirths, Swami
Ramaswami, Shri M, D.
Ramaswamy, Shei §. V.
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Rane, Shri

Rao, Diwan Raghavendra
Rauot, Shri Bhola
Reddy, Shri Janardhan
Reddy, Shri Viswanatha
Roy, Shri B. N.

Rup Nersin, Shri

Sahu, Shri Bhagbat
Sahu, Shri Rameshwar
Saigal, Sardar A. S.
Saksena, Shri Mohanlal
Samanta, Shri §. C.
Sanganna, Shri

Sarmah, Shri

Satish Chandrs, Shri
Satyawadi, Dr.

Sen, Shri P. G,

Sen, Shrimati Susham
Sewal, Shri A. R.

Sharma, Shri R. C.
Shastri, Shri Algu Rai
Shivananjeppa, Shri
Siddananjappa, Shri
Singh, Sbri D. N,
Singh, Shri Babunath
Singh, Shri H. P,
Singh, Shri L. J.
Singh, Shri T. N,
Sinha, Dr. 5. N.
Sinha, Shri A. P.
Sinha, Shri Anirudha
Sinha, Shri B. P.
Sinha, Shri G. P.
Sinha, Shri Jhulan
Sinha, Shri K. P.
Sinha, Shri N. P.
Sinha, Shri S.

Sinha, Shri Satya Narayan
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Swaminadhan, Shrimati Ammu

Swamy, Shri N. R. M.
Syed Mahmud, Dr.
‘Tandon, Shri
Tewarl, Sardar R. B. S.
‘Thimmaish, Shri
Thomas, Shri A. M.
Tiwari, Pandit B, L.
Tiwari, Shri R. S.
Tiwary, Pandit D. N,
Tripathi, Shei V. D,
Uikey, Shri

Upadhyay, Pandit Munishwar Datt

Upadhyay, Shri Shiva Dayal.

Upadhyay, Shri 5. D.
Vaishya, Shri M. B.
Varma, Shri B. B,
Yarma, Shri B. R.
Veeraswamy, Shri

Shah, Shri C, C.

Shah, Sarimati Kemlendu Mati
Sharma, Pandit K. C.

Sharma, Shri K. R,

Snatak, Shri

Sinha, Shri Satyendra Narayan

Somana, Shri N.
Subrahmanyam, Shri T.

Venkataraman, Shri
Vidyalankar, Shri A. N,
‘Wodcyar, Shri

Zaidi, Col.

The motion was megatived.

Mr. Deputy-Speaker: Now, I will
take up the other amendments.
Amendment of Shri Raghuramaiah is
barred; it also relates to the same
commission. Shri Eswara Reddi’s
amendment is also barred. Then, there
is amendment of Shri Nanadas.

The question Is:

In page 14, lines 43 and 44, for “in
accordance with the provisions con-
tained in the Seventh Schedule” subs-
titute “in proportion to the popula-
tion of Madras and Andhra States and
the territory transferred to Mysore
State”.

The motion was negatived.

Mr. Deputy-Speaker: The amend-
ment standing in the name of Shri
Raghavachari is also barred. 8o, no
amendment is carried.

The question is:

“That clause 47 stand part of
the Bill.”

The motion was adopted.

Clause 47 was added to the Bill.

Clause 48.—(Contracts)

Shri Venkataraman: My object in
giving notice of an amendment to this
clause is to seek a clarification from
the hon. Home Minister in respect of
certain contracts entered into by the
composite State of Madras, partly for
the benefit of Andhra and partly for
the benefit of some other State, not
being in the residuary State, for in-
stance Orissa. The Machkund project.
as you are aware, contains a number
of contracts entered into between the
Madras State and the Orissa Btate
and the power in Machkund project
is going to be divided on the basis of
30 per cent. for Orissa and 70 per
cent. to the newly constituted Andhra
State. The clause as it stands is liable
to an interpretation that if the pro-
ject for which the contract was entered
into is only exclusively for the benefit
of Andhra. then only will it become
a contract of the Andhra State. In
the original Bill as it was brought
before the Madras legislature, the
rlause read as follows:

“Any contract made in the
exercise of the executive power of
the State of Madras before the
appointed day shall, if the con-
tract is for the purposes which as
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[Shri Venkataraman]

from that date are exclusively for
the benefit of the Andhra......"”

It might be interpreted that the con-
tract in respect of the Machkund pro-
ject is not exclusively for the purpose
of Andhra: it is for the purpose partly
nf Andhra and partly of Orissa. There-
fore, it does not become a contract of
the Andhra State, but remains as if
it were a contract entered into by the
residuary State of Madras. I know
that any explanation given by the
Home Minister in the House would
not be available for interpretation of
this clause in a court. But since we
are providing under clause 51 for
adjustment of assets and liabilities in
respect of clauses 47, 48, 49 and 50,
any interpretation that may be given
by the Home Minister in this House
will serve as a very valuable guide
to the President to make orders, if
any, on this matter. I seek a clarifica-
tion from the hon. Home Minister on
this point: that the Machkund project
contracts and such other contracts
entered into by the composite State of
Madras and any other State outside
for the purposes either of the Andhra
State or for the purposes of Mysore
and Andhra will not be deemed to be
or construed to be a contract of the
Madras State.

I1 am.

Dr. Katju: I am unable to accept
this amendment.

Bhri Venkataraman: I only said I
want a clarification.

Dr. Katju: The clarification is this.
If any such difficulty arises, to which
my hon. friend referred, it shall be
dealt with by the President: that is
all,

Dr. Lanka Sundaram: We could not
follow the hon. Home Minister.

Dr, Katju: I understcod my hon.
friend's difficulty to be this. As tie
clause stands it says that the Andhra
State shall be responsible for con-
tracts entered into for projects in the
area which is now Andhra State; or
if it is also in the area which has now
gone to the Mpysore State then the

liability will be Andhra State’s. He
feels that there may be some con-
tracts in the northern area which has
fallen into the Orissa State. He asks
who shall be responsible for that. My
answer is, that is precisely the type of
case which the President will deal
with when the difficulty arises. So far
as we know there is no such diffi-
culty.

Shri Venkataraman: I know the
President will deal with it. We want
to knew what is the intention of
Government in bringing clause 48. Is
it the intention that such contracts
entered into by the composite State
of Madras in respect of matters con-
nected with the Andhra State and
some other State should be deemed to
be contracts of the residuary State of
Madras?

Mr. Deputy-Speaker: That is too
far-fetched. Exclusively in this con-
text means as opposed to Mysore.

Shri Basappa (Tumkur): I beg to
move:

In page 15, after line 39, insert:

“(4) If any State neglects,
omits or declines to enforce the
performance of any such contract.
any other State whose purpose is
also partly a purpose of such con-
tract shall in its own right be
entitled to enforce the same and to
take and institute all necessary
legal or other proceedings in its
own name for such enforcement.”

The object of my amendment is to
safeguard the interest of Mpysore in
this connection. Supposing the Madras
Government has entered into a con-
tract with some firms for the supply
of certain articles. If it is exclusively
for the purpose of Andhra State then
such contracts will go to Andhra; if
it Is exclusively for Mysore such con-
tracts will go to Mysore. But if it is
partly for the benefit of Andhra State
and partly for the benefit of the trans-
ferred territory then no provision is
made for the transferred territory to
enforce that contract. Therefore, 1
suggest that any other State whose
interest is involved in it must be able
to enforce that contract. Otherwise, it
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will be put to disadvantage. If for any
reason, the two States do not enforce
the contract and if a third State like
Mysore, which is interested in it,
wants to enforce it, it will be unable
to enforce that contract. That ig the
object that I have in view.

Shri Dhulekar (Jhansi
South): It is a common law.

Dr. Katju: I am unable to accept it
on the same grounds because it is
totally unnecessary. Because if there
is a contract to which one party is a
party, we can enforce that contract.
My hon, friend, thinks that supposing
there is a joint contract and there is
- dificulty as between Andhra and My-
sore on the one side and somebody else
on the other and Andhra does not want
to enforce, of course, Mysore can EO
forward under the ordinary law of
the land. I am unable to insert any
meticulous clauses.

Distt.—

Shrl Basappa: It reads...........

Mr, Deputy-Speaker: The hon.
Member has already read it. If it is
jointly for the purpose of the Andhra
State and also for the tramsferred
territory, then it can be enforced by
either party. But here the contract is
exclusively for the benefit of the
Andhra State. The amendment is not

accepted by the hon. Minister. I
believe the hon. Member does not
press it.

Shri Basappa: No, Sir.

Mr. Deputy-Speaker: The question

is:

“That clause 48 stand part of
the Bill,”

The motion was adopted.

Clause 48 was added to the Bill.

Clauses 49 and 50 were added to
the Bill.

Clause 51.—(Power of President etc.)

Amendment made: In page 16, line
30, after “opinion” insert “on a refer-
ence made. within a period of three

years from the appointed day, by any
State concerned.”

—[Shri Datar]

Mr. Deputy-Speaker: The question
is:

“That clause 51, as amended.
stand part of the Bill."”

The motion was adopted.

Clause 51, as amended, was added to
the Bill.

Clause 52 was added to the Bill.
New Clause 52A

Dr. Rama Rao: I beg to move:

In page 16, after line 43, insert:

“52A. A sum of rupees ten
crores shall be contributed to the
Andhra State by the Government
of India towards the construction
and development of the Capital of
Andhra.”

This point has been referred to in
the Wanchoo Report. I have moved
this amendment in view of the libera;
advice given by our hon. Home Minis-
ter and others to come to the Centre
for grants. Just a few minutes ago he
was saying the same thing. I am sure
the Government will accept it without
any hesttation.

Sbri Nanadas (Ongole—Reserved—
Sch. Castes): It is a well-known fact
that we have not got even a single
developed town in Andhra. Even
during bis tour Justice Wanchoo was
kind enough to report saying—

“The location of tire capital of
the new State bristles with difficul-
ties. The problem may be looked
at from two points of view namely,
the location of the temporary capi-
tal of the new State uand the
permanent location of the capital.
I toured the Andhra Desa in con-
nection with the location of its
capital, both temporary and per-
manent. There is no one place
where the temporary capital can
be shifted at once”
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[Shri Nanadas]

This is the state of affairs in our
Andhra.

Shri T. T. Krishnamachari: On a
point of order, Sir. May I ask the
Chair for a ruling? If the amendment
sceks to divert ten crores of rupeexs
from the Consolidated Fund of India
for any purpose it becomes a Money
Bill and, therefore, should have the
approval of the President.

Mr. Deputy-Speaker: I think there
is a provision for the grant of rupees
two and odd crores somewhere.

Shri T, T. Krishnamachari: Not from
the Consolidated Fund. It is a ques-
tion of adjustment between the
finances of the reslduary State and
Andhra. If rupees ten crores are pald
by the Centre it would be a charge on
the Consolidated Fund and the House
will be more or less voting on a Bill
of an important nature which cannot
be done without the proper procedure
that has to be followed in the case of
a Money Bill being followed in this
case also,

Mr, Deputy-Speaker: I am sorry, I
cannot allow this amendment. It re-
quires the President’'s sanction. Evi-
dently, the object of the Mover is to
get an assurance from the hon, Fin-
ance Minister in regard to the help.

The Minister of Finance (Shri C. D.
Deshmukh): I am not prepared 1o
give any such assurance. Indeed, I
think, it is to prevent discussion on
such matters without proper authority
that the provision in the Constitution
has been made. Therefore, definitely
it would be wrong to ask me to give
any such assurance.

An Hon, Member: He should con-
sider the demand with sympathy.

Mr. Deputy-Speaker: The hon.
Minister has already said that what-
ever difficulties arise in the Andhra
State regarding flnances he will
replenish.

Shri C. D. Deshmukh: I have agreed
to consider with sympathy any needs

that may arise in leading to the for-
mation of Andhra State. That is a sort
of paraphrase of what I have said. I
. cannot add to it; I do not wish to take

, away from it.

Mr, Deputy-Speaker: They want the
hon. Minister not to forget that kind
of assurance. The new clause will not
be allowed to be moved. We shall pow
take up the Seventh Schedule,

Shri Gopala Rao: I beg to move:
(1) In page 34, after line 39, insert:

(i) “(1) The assets and labili-
ties among the Andhra State, the
Residuary State and the transfer-
red territory shall be distributed in
proportion to the population.”

(ii) Renumber the other para-
graphs accordingly.

(2) In poge 34, after line 42, insert:

“Provided that 36 per cent. of
the goods or their value to the
extent feasible of all articles,
stores and other goods contained
in all the buildings serving the
common needs of the combined
State before the appointed date,
shall be delivered to the Andhra
State or credited to assets.”

Shri Basappa: I beg to move:

(1) In page 35, lines 8 and 9, for
“and Andhra" substitute “Andhra and
Mysore”.

(2) In page 35,

(I) line 21, after “In this paragraph”
insert “(i)”; and

(li) after line 21, ingert:

“(ii) ‘cash balances' Includes
investments into cash of bills,
Government securities, fixed de-
posits and other earmarked invest-
ments.”

Shri Baghuramalah (Tenali): I beg
to move:

Tn page 35, for lines 2% to 32, sub-
stitute:

“3. Any unissued stores of any
class shall be divided between the
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States of Madras, Andhra and

Mysore in the proportion of
62-2/3 : 36 : 1-1/3."

The Depuiy Minister of Home
Affairs (Shri Datar): I beg to move:

In page 35, line 31, for “power
hcuses” substitute ‘“‘electrical under-

takings"”.

Shri Raghuramaiah: I beg to move:

In page 35, lines 38 to 40, for “on the
basis of the book value of the machi-
nery less depreciation where such
depreciation is adjusted in the accounts
of the Press” substitute “‘on the basis
of its market value on the date of the
adjustment”

Shri Gopala Rao: 1 beg to move:

In page 36, line 6, add at the end
“Any amount thus recovered shall be
divided among the States of Madras,
Andhra and Mysore in the proportion
of 62-2/3 : 36 : 1-1/3".

Shri Raghuramaiah: I beg to move:

In page 36, after line 5, add:

“Provided that any sum recuver-
ed in respect ofr-any such loan or
advance shall be divided between
the States of Madras, Andhra and
Mysore in the proportion of 62-
2’3 : 36 : 1-1/3".

Shri Venkataraman: I beg to move:
(1) In page 36, for lines 21 to 24,
substitute:

“(1) The balance of the States’
share of the taxes on income and
of the Union duties of Excise pay-
able to the State of Madras in res-
pect of the financial year 1853-54
shall be shared as follows:

eighty per cent. of the States’
share of the taxes on income and
the whole of the Union duties of
excise shall be shared by the
Btates of Madras. Andhra and
Mysore in the proportion of
62-2/3 : 36 : 1-1/3; and

twenty per cent. of the States'
share of the taxes on income sghall
be shared on the basis of collec-
tion of taxes on income in the
areas comprised in the State of
Madras. the State of Andhra and
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the transferred territory (in
accordance with the allocations _
made by the Finance Commis-

sion)”.

(2) In page 36, for lines 31 to 38,
substitute:;

“(2) The States’ share of the
taxes on income and of the Union
duties of excise payable to the
State of Madras as constituted im-
mediately before the appointed day
in respect of each of the financial
yvears commencing on or after the
first day of April, 1954 shall until
other provision is made by law,
be shared as follows:

wighty per cent. of the States’
share of the taxes on incame and
the whole of the Union duties of
excise shall be shared by the
States of Madras. Andhra and
Mysore in the proportion of
a2-2/3 : 36 : 1-1/3; and

twenty per cent. of the States’
share of the taxes on income shall
be shared on the basis of collec-
tion of the taxes on income in the
areas comprised in the State of
Madras, the State of Andhra and
the transferred territory (in
accordance with the allocations
made by the Finance Commis-
sion)".
(3) I, page 36, for lines 37 to 40,

substifute™

“8. The sums at the credit of
the Central Road Fund due to the
Btate of Madras immediately
before the appointed day shall be
allocated between the Stateg of
Madras, Andhra and Mysore on
the basls of consumption of taxed
motor spirit in thre year 1852 (in
accordance with the Resolution on
the Central Road Fund as amend-
ed by Parliament on the 14th
April, 1950).”

Shri Raghuramaiah: I beg to move:

In page 38, lines 39 and 40, for “in
the proportion of 62-2/3 : 36 : 1-1/3"
substitute “in such proportion as may
be fixed by the President in propor-
tion to the area covered by the res-

pective States”.
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Bhri Datar: I beg to move:

(1) In page 37, line 21, after “of the
Jebt” add:

“For the purpose of determin-
ing the said shares, the debt shall
be deemed to be apportioned be-
tween the States of Madras,
Andhra and Mysore as if it were
a debt referred to in sub-para-
graph (2) of this paragraph, and
the shares of the States of Andhra
and Mysore shall be determined
accordingly:

Provided that the liability for
any public loan or portion thereof
referred to in sub-paragraph (1)
of paragraph 2, shall, for the pur-
poses of this sub-paragraph, be
deemed to be apportioned between
the States of Andhra and Madras
in the same proportion as may be
fixed under sub-paragraph (1) of
paragraph 2 in regard to the allo-
cation of the proceeds of such
loans or portion thereot.”

(2) In page 37, lines 25 and 26, omit
“The public debt referred to in sub-
paragraph (1) of this paragraph and”.

Shri Gopala Rao: I beg to move:

In page 37, lines 30 to 34, for “to
the total expenditure on all capital
works and other capital outlays incur-
red in the territories of the States of
Madrag and Andhra and the trans-
ferred territory up to the commence-
ment of the appointed day including
the items dealt with in parageaph 9
of this Schedule” substitute “of 62-2/3:
36 : 1-1/3 respectively”.

Shri K. Subrabmanyam (Viziana-
garam): I beg to move:

In page 37, line 38, after “Andhra”
inscrt “'at Kurnool”.

Shri Datar: I beg to move:

In pages 37 and 38, ot lines 41
to 44 and lines 1 and 2 respectively.

Shri Bulmnmisll{ I beg to move:
In page 38, omit lince 7 to 12

Shri Raghavachari (Penukonda): 1
beg to move:

In page 33, line 7 for “public debt
on account of the” substitute ‘“the
entire”.

Shri Nanadas: I beg to move:

In page 37, after line 40 insert:

“Provided that the capital of
Andhra State shall be the place to
be decided and named by a simple
majority vote of 1ihe legislators
from the territories mentioned in
sub-section (1) of section 3 in a
conference to be convened by the
Special Officer for the Andhra
State at an early date but before
the appointed day.”

Dr. Rama Rao: I beg to move:

In page 38, line 7, after “public debt”
ingert:

“and money spent from the
revenue”.

Shri Venkataraman: I beg to move
(1) In page 38, omit lines 18 to 23.

(2) In page 38. line 22, for “230:4
lakhs" substitute “100 lakhs' .

Dr. Rama Rao: I beg to move:

In page 38, line 22, for “230°4 lakhs”
suhstitute *400 lakhs".

Shri Gopala Rao: I beg to move:
In pué 33, omit lines 7 to 21.
Shri Datar: I beg to move:

(1) I page 39, line 17, omit “or, as
the case may be,”.

(2) In page 39, omit lines 19 to 21.

(3) In page 39, after line 38, add:

“Erplanation.—Any reference in
this paragraph to pemsions shall
be construed as including a refer-
ence to the commuted value of
such pensiomns.”

Shri Raghuramaiah: T beg to move:
In page 39, after line 38, imsert:

“17A. Notwithstanding anything
rentained in the sbove provisions
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the amount of expenditure incur-
red on the Tungabhadra Project,
whether from borrowings or other-
wise, shall on the completion of
the project be reallocated between
the States of Andhra and Mysore
on such basis as may be agreed
upon between the States concern-
ed or if no agreement is entered
into within twa years from the

, appointed day, as may be fixed
by order of the President.”

Mr. Deputy-Speaker: So the Seventh
Schedule and all the amendments so
far moved will now be discussed by
the House.

An Hon, Member: What is the time
for it?

Mr. Deputy-Speaker: The time is
one hour—11-30 to 12-30. From 13-30
to 1-15 will be third reading.

Shri Nanadas: The question of a
temporary capital has been a burning
problem in Andhra and it has been a
pawn in the *hands of the political
leaders to gain their ends. It is a well-
known fact that Vijayawada is natural
capital for the Andhra State. The
people of Andhra wanted to have the
capital at a centrally located place. I
need not tell this House that Vijaya-
wada is by all means the centrally
located place and convenient to all the
people including those residing in the
far corners of the State and nobody
can auestion its suitability. But in
between. the question of Sri Bagh Pact
came in and the politicians wanted to
take advantage of it and they decided
that Kurnool should be the temporary
capital. Since it is an informal body
they decided Kurnool as the temporary
capital. It is not proper for this House
to sanction this capital and provide
for funds as ultimately the future
Andhra State is made responsible to
pay all the money that has been in-
curred on the construction of the tem-
porary capital. Now at Kurnool we are
wasting Rs. 85 lakhs on pitching up
tents and constructing some pipeline
for water supply and all these things.
It is not going to be a permanent
canital. It is only a temporary capital.
I shall read from the hon. Home

Minister’s speech. He said: “The only
way in which the Central Governmen:
might come into the picture is if they
ask us for assistance for building a
new capital and if we find that they
are really vacillating about it, then the
Union Government may say we do not
really know what is in your mind.
Sometimes you say ‘A' and sometimes
you say ‘B’ and so on and so forth.
You help yourselves. It has nothing to
do with us”. He also further said that
if the Andhra legislators wanted they
could change this decision after the
1st of October. The question of
Kurnool is in a nebulous condition. We
do not know what for this money is
being wasted on such an uncertain
thing. And the unsuitability of Kurnool
was categorically stated by Mr. Justice
Wanchoo in his report at page 7. He
says:

“Kurnool is at one end of the
new State and though it is on the
Tungabhadra River, it is wvery
awkwardly situated—the distance
being roughly 600 miles from Ichha-
puram.”

The Government of India asked the
Madras Government to submit a re-
port regarding the suitability of
Kurnool. One Mr, Lobo Prabhu, Secre-
tary to Madras Government. submit-
ted his report. In his report he says—
I am quoting from The Hindu, July
12th, page 5. In reply to a question In
Madras Legislative Assembly the Chietf
Minister placed a note on the Table
of the House and an extract from that
note I am reading’

“In the introductory part of his
report Mr. Lobo Prabhu has drawn
attention to a number of draw-
backs of Kurnool town. There
has been practically no building
activity in the town during the last
twenty years and the best and
biggest houses were built before
the turn of the ~entury. The town
is of very old pattern, of small and
congested houses on streets which
are narrow and wandering. The
town has now a population of over
60.000 and there are only 12920
houses. some of which are thatched
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huts and many other buildings of
a very old type not all in good re-
pair. There is no drainage system
at all and there is only one road
with a dustless surface. The water
supply was originally designed in
1897 for a population of 20,000 and
there has been no augmentation of
supply since then. The electric
supply system was considered even
before the town was chosen as the
temporary Andhra capital o re-
quire extensive improvements.
The town is not centrally situated
in the Andhra area and is served
by inadequate railway facilities
with two intermediate junctions
linking it to the broad gauge sys-
tem'l.

This is the picture of the would-be
temporary capital of Andhra. I really
wonder why the Central Government
appear to be sleeping over this sub-
ject. In the statement of the Prime
Minister, dated the 25th March, he

categorically stated in his statement at_

para. 11:

“It should be clearly under-
stood that any proposals involving
financial assistance from the Cen-
tral Government would require the
approval of the Central Govern-
ment and would depend upon the
capacity of the Central Govern-
ment to render help, Therefore
any decision about the capital or
any other matter involving finan-
cial assistance would require the
approval of the Central Govern-
ment.”

In so far as the financial assistance
is concerned, it is clear from this state-
ment that any decision regarding the
temporary capital must get the appro-
val of the Central Government. We are
here to look after the interests of the
vast masses of the people in this
country. I really wonder why the hon.
Prime Minister has allowed this state
of affairs to go on. And he says, when
Andhra Members approach him that it
is left to the Andhra Legislative
Assembly. He further says: “If you
want you can change the temporary

capital after the 1st of October”,
knowing full well that that is an un-
certain thing,—that temporary capital
will not be there even for gix months,
why ghould the Central Government
have allowed it and also granted loans
to the tune of Rs. 40 lakhs? 1t is
stated that even to have accommoda-
tion for only the Secretariat, Assem-
bly and P.W.D. buildings it requires
nearly Rs. 85 lakhs and all the other
offices are to remain in Madras. Even
for this temporary arrangement, why
should we spend Rs. 85 lakhs? The
sanction of the people is not behind
this and the people in Andhra are
agitating very much and if you go to
any place—whether you go to Eastern
Ghats—and if you ask the people
which should be your capital, the only
response wueuld be ‘Vijayawada'. (An
Hon. Member: No, no.) If you go to
Tirupati and ask what should be your
capital, the temple bells will ery out
‘Vijayawada’. If you go to Vizaga-
patam agency tracts, they would also
say ‘Vijayawada'. Even the waves of
the Bay of Bengal will roar ‘Vijaya-
wada’. This is the feeling and every
Member in this House and even the
Cabinet knows the truth. Why should
they support this Kurnool business?
Is it just to satisfy some of the politi-
cal leaders? Is it just to please one or
two iIndividuals that the Andhra
Members have made the selection of
Kurnool?

Dr. Gangadhara Siva (Chittoor—
Reserved—Sch, Castes): Sir, I raise a
point of order. So far as this question
is concerned, this has been solely left
to the members of the Andhra Legis-
lature and as such I do not think that
the hon. Member is competent to speak
on this question.

Shri Nanadas: In this way, the
Andhra public has been asking for
Vijayawada-Guntur. In the meantime
it was decided by an informal con-
ference of Andhra legislators that
Kurnool should be the temporary
capital, but it was categorically nega-
tived by the legal Legislature, that is,
the Madras Assembly, and the Andhra
legislators voted for Vijayawada, the
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voteg being 62 for Vijayawada and 58
for Kurnool.

An Hon. Member: It is wrong.

[Panprt ToaxuR Das BHARGAVA in the
Chair]

Shri Nanadas: That means, the first
decislon was defeated and if we want
to pay any attention to democratic
principles, the decision—the second
decision—must be recognized, and the
aspiration of the Andhra people to
have Vijayawada as their capital
should be fulfilled. For example, I be-
long to Nellore. If I want to go to
Vijayawada, I can reach there within
gix hours, but if I want to go to
Kurnool, it will take me three days.
We sghould not expect the poverty-
stricken people of Andhra to spend
money in this way for travelling ex-
penses. We do not even get a square
meal in Kurnool. That is the fate. It
is a famine-stricken place. I will even
go to the extent of saying that we can-
not get even leaves to eat. Even to
get Visthalu lenves is a difficult thing
there.

»

So, in the interests of the country,
in the interests of the Andhra people,
we should not be a party to this kind
of decision, and I ask this House not
to support this part giving sanction to
spend Rs, 85 lakhs on the temporary
capital and I ask this Government to
get a clear-cut decision, to get the
wishes of the people of Andhra in this
matter. They must call a conference
of the Andhra legislators before the
ippointed day, and when once it is
settled it is better to spend thre money
and to have our inauguration function
at Vijayawada-Guntur. Therefore, I
suggest to the Government that Vijaya-
wada-Guntur should be the capital of
Andhra, and the Central Government,
while approving the decision of the
Andhra legislators, must use their
own discretion and suggest a better
place in the interests of the country,
in the Interests of the Andhras as a
whole.

Mr. Chairman: The time is very
short. I would. therefore, request hon.
Members to be brief,

Dr. Lanka Sundaram: I deplore
sinecerely the necessity for my hon.
friend who moved the amendment to
go into questions which are not ger-
mane exactly to the terms of his own
amendment. The amendment is a very
simp'e, straightforward one. It seeks
to suggest to the Government for
agreement to and incorporation in this
Bill of a provision giving a directive
to the Special Officer appointed for
Andhra affairs to arrange for the con-
vocation of the Andhra Legislative
Assembly, or rathrer the Andhra mem-
bers of the existing Madras Legisla-
tive Assembly, and vote upon the
question of the termporary capital. I
feel very unhappy to have to make a
reference to certain understandings
sought to be reached among all the
Members coming from Andhra from
either side of this House, I had hoped
that this acrimonious discussion about
the relative merits of one town versus
another for the termporary capital
would not find expression on the floor
of the House. You will have noticed
that I had myself given notice of an
amendment in favour of a particular
town. I have withdrawn it. I was
advised by my comrades to ensure the
withdrawal of certain other amend-
ments in favour of Kurnool. I sincerely
deplore that this debate kag come here,
and I am sure my hon. friend Mr. Nana-
das would not obiect to this interven-
tion on my part. This could have been
avolded. We are not going into the
merits of the relative places for the
future temvorary capital. The ques-
tion s strictly limited to a directive
to the Special Officer to arrange for fhe
convocation of the Andhra members
of the Madras Assembly for declding
the temporary capital before the ap-
pointed day. I hope this thing will go
on record and no further discussion
will take place on the relative merits
of one town against another.

Shri Raghavaiah (Ongole): I would
like to submit a few words in this
connectlon.

After all, as my predecessor said.
this is not a subject on which much
discussion need take place. T do not
want to go Into the relative merits of
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this town or that town as my pre-
decessors have done. In fact, all thal
is wanted is that the naming of the
capital shou'd be done.

Dr. Lanka Sumndaram: By convening
a meeting of Andhra legislators before
the appointed day.

Shri Raghavaiah: I am not speaking
about that. You need not get pro-
voked.

The Prime Minister stated a few
months back that as for the selection
of the capital, the legislators of Andhra
are competent at a meeting to choose
a place and name it as the capital
In accordance with the statement of
our Prime Minister, the legislators
have met. They have decided on a
particular place. That has been nega-
tived in the Legislative Assembly of
Madras by a vote. That is just be-
cause the people that voted for a parti-
cular place negativing the previous
decision are not all Andhras. The
people who voted against the previous
decision include flve Tamil Members,
non-Andhra Members. The point in
dispute is, the Chief Minister of Madras
having promised before the voting took
place that no non-Andhra should take
part in the voting......

Shri Seshagirl Bao (Nandyal): There
was no agreement.

Shri Raghavalah: An appeal was
made by the Chief Minister of Madras
that in this voting on the Andhra
capital, no non-Andhra should take
part. This suggestion was made by the
Chief Minister of Madras in conson-
ance with the suggestion previously
made by the Prime Minister of the
country. The spirit of the two sugges-
tions should have been borne in mind
by the legislators of Madras when they
took part in the voting. True to these
two suggestions. the Andhra legisla-
tors have voted for a particular place
exercising all their wisdom and politi-
cal foresight. That is the decision
taken by the Andhra legislators in the
Madras Legislative Assembly. But,
unfortunately, on that particular occa-

' gained a majority

sion, against the suggestion made by
the Prime Minister of India and
against the words of the Chief Minister
of Madras, non-Andhras also happened
‘to take part in the voting and thus
and decided the
location of the capital at a particular
place, viz., between Vijayawada and
Guntur, which was against the deci-
sion reached by the legislators’ pre-
vious meeting. If the voting that took
place in the Madras Legislature is to
be taken imto consideration, it will be
seen that the Andhra legislators, after
having exercised their wisdom and
political far-sightedness, have voted
for a perticular place, and it is in the
fitness of things that the capital should
be located there. in view of the con-
veniences and all the necessities that
are required for the location of the
capital. The decision that had been
reached first was negatived later on....

Shri Raghavacharl: Sir, you have
limited some time for this discussion.
There are other people who have given
amendments. and who want to speak.
Only one party wishes to assume con-
trol of the floor of the House. I would
request you to fix up some time-limit,
so that others may also have an oppor-
tunity to speak.

Mr, Chairman: The amendments are
all to be voted upon at 12-30 p.m,,
as the Deputy-Speaker has already
announced to the House. I would,
therefore, request the hon. Member to
be very brief. so that all parties, and
all hon. Members who have tabled
amendments. may have a chance to

speak.

Dr. Lawka Sundaram: May I make
a further submission on this parti-
cular amendment? This amendment
seeks only a power to....

Mr, Chairman: I know it already. i:
has been read out twice.

Shri Raghavalah: Keeping In view
the suggestion made by the hon. Prime
Minister, the voting that has taken
place in the Madras Legislature has
to be taken into congideration. It con-
firms once again the united conviction
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of the Andhra legislators in regard to
this matter, and there is no second
word to that. I would say withr all the
emphasis that I can command that it
is not for us, Members of this House,
to name that capital or to declde that
in a particular place alone it should
be located. On this point we are all
united. We are not thinking of naming
any place as capital hrere and now.
It is a matter for the Andhra legisla-
tors to decide. It will certainly be in
the fitness of things that they alone
should decide this question. But some
ulterior considerations seem to have
prevailed in the naming of the capital
of Andhra. It is therefore that I sug-
gest that it will be in the fitness of
things, and in the interests of the
Andhras themselves, irrespective of
political or party differences, that there
should be a meeting convened of the
Andhra legislators of the Madras
Legislature, to put an end to this issue
once and for all.

Mr. Chalrman: The hon. Member
has already taken too much time, He
has been repeating the same thing over
and over agaih. I would request him
to finish his speech

Shri Raghavaiah: I shall just finish.
I would appeal to my hon. friends
belonging to all partieg and all regions,
Rayalaseema, the Circars etc., to leave
this question to the Andhra legislators,
and I hope no discussion on this ques-
tion will take place here in this House.

Mr. Chairman: I will request the
hon. Minister to speak on all the
amendments after all those who hawe
tabled them have finished their
speeches.

Dr, Katju: I am entirely subject to
your direction, and I shall speak on
amendment by amendment or on all
the amendments.

Bhri Raghavachari: Since a discus-
slon has been irrelevantly raised, so
far as arguments in favour of this or
that place are concerned, I am afraid
that tihrere has been some “shop prac-
tice”, as we usually know by that
term.

’

Some Hon. Members: Not at all.

Shri Raghavacharl: In fact, this is a
matter which is entirely within the
competence of the Andhra Legislature,
and amendments as to the choice of
the capital and also to the seat of the
High Court should be left to be
decided by the members of the
Andhra Legislative Assembly. We
have agitated and the Government of
the country have agreed that the choice
of these two places, the capital and
the seat of the High Court, should be
left to be decided by the legislators
of the Andhra State only. I was really
surprised when a particular hon, Mem-~
ber got up here and said that the
Centre should decide this matter. When
it suits him, he wants the Centre to
decide. That is an unreasonable atti-
wude. (Interruptions). The hon. Mem-
ber did say that. He wanted the
Centre to interfere and decide this
question. It is the most atrocious kind
of authority that is sought to be in-
voked. Apart from this, they are all
interested in which place should
finally be chosen as the capital. So, it
is certainly left to the Andhra legis-
lators to decide this issue. Therefore,
it you go on raising arguments here
in favour of Kurnool, or in favour of
Vijayawada-Guntur—because you have
sworn to Vijayawada—it would only
mean that you are taking an oppor
tunity indirectly and wasting the time
of the House also, to talk on a matter,
which is not relevant at all.

I for one would like to point out
that a conference of the Andhra legis-
lators, expressly convened for that
purpose, have after seven days' discus-
gion, decided something finally. You
and I may not be satisfled with that.
You may go on agitating, therefore and
you may say there should be another
decision, and yet another decision, and
s0 go on prolonging this vagueness and
indecision for all time to come. (Inter-
ruptions.) I am not here to answer
your questions. I am here to state what
I feel about this particular matter. I
want to point out that there is a deci-
sion of the Andhra legislators, which
has already been arrived at. The
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matter must go on, and the authority
is finally with the Andhra Legislature
to decide it finally and in time, and
after the best of consideration. It is
not for ug to force on them either the
one place or the other, simply because
we happen to agree with the one or
the other view. I certainly deprecate
this kind of taking an opportunity
here indirectly and trying to raise
arguments and grounds in favour of a
particular place; and more than all
this, trying to ask the Centre to inter-
cede in favour of one view—your view,

I now come to the amendment in my
name, which reads:

In page 38, line 7, for “public debt
on account of the” substitute “the
entire”.

This is in connection with the
Tungabhadra project, and this matter
has more than once been indirectly
referred to in the course of the dis-
cussion on this Bill. I would like, how-
ever, to concentrate the attention of

the House on one main point, namely °

that this matter is simply confined to
the division of the debts, namely pub-
lic debt. And they want that the entire
money that has gone for the construc-
tion of this project should not be
taken into consideration for the pur-
pose of being divided between the two
States that must ultimately own the
project and enjoy the benefit thereof.
As we have throughout stated. if the
third State—Mysore—had not come in,
this question would not have arisen
at all. This big project really goes
over to Mysore State also now. Accord-
ing to the provision, only the public
debt portion is to be reallocated as
between the States concerned. It is
just and equitable that the third State,
to which the beneflts are going over,
should be made to bear a share of the
entire debt as well—the cost of con-
struction of the project. It is for this
purpose that I have moved my amend-
ment. It is just and equitable that this
amendment should be accepted.

Shrl Lakshmayya: The portion of
Kurnool is in my constituency. I would
like to oppose this amendment,

Mr. Chairman: Let me first ask
those who have moved their amend-
ments to speak.

Dr. Gangadhara Siva: Sir, all the
agendments which relate to this tem-
porary capital.......

Mr, Chairman: Order. order. Has
the hon. Member moved any amend-
ment?

Dr. Gangadhara Siva: Yes.

Mr, Chairman: Which are the
amendments?

Dr. Lanka Sundaram: Amendments
Nos. 35 and 36.

Mr. Chairman: But they have not
been moved. '

Dr. Lanka BSundaram: The hon.
Member was not present when he was
called, and therefore he has not moved.
The amendments may be taken as
moved.

Mr. Chairman: The amendments of
the hon. Member have not been moved.
If threre is time, he will be allowed to
speak on the samendments moved by
other Members.

Dr. Gangadhara Biva: I rise....

Mr. Chairman: There is no question
of rising now. Even those hon. Mem-
bers who have moved amendments
have not been given any chance, First
of all, they should be given a chance
and if there is any time left, then the
hon. Member can be asked to speak.

Shri Gadillngana Gowd (Kurnool):

Mr. Chairman: Has the hon. Mem-
ber moved an amendment?

Shri Gadilingana Gowd: No.

Mr, Chairman: Then I will call upon
him if there is time.

Shri Gadilingana Gowd: But because
it was not in a proper place, I was
asked to speak on the amendment
given by.......

Mr. Chairman: Who asked the hon.

Member to speak? I am in charge of
the House. Unless I call upon him, he



1625 Andhra State Bill 26 AUGUST 1963 Andhra State Bill 1626

cannot speak. Those Members who
have moved amendments should get
the first chance.

Shri Raghavalah: So many Members
have moved amendments and they
want to speak.

Shri Seshagiri Rao: Sir, I want to
oppose the amendment......

Mr, Chairman: May I take it that
the hon. Member wants to speak on
one of his amendments? If there are
any other amendments, let the hon.
Members stand up and say that they
want to speak.

Dr. Rama Rao rosc—

Mr. Chairman: Has the hon. Mem-
ber moved any amendment?

Shri Raghavalah: He has moved it
and he is standing.

Dr. Rama Rao: | want to say a few
words in regard {0 my amendment re-
lating to the Tungabhadra project—
sharing of the public debt between the
Andhra State and Mysore State. The
amendment says: ‘sharing not only
public debt but alsc money spent from
the revenue’. That is enough as far as
that amendment is concerned.

Now I come to the other amend-
ment. This refers to compensation for
the huge buildings in Madras City.
Mr. Justice Wanchoo has recommended
Rs. 230 lakhs. I want Rs, 400 lakhs.
That is a very small amount and our
hon, friends over there, it they just
forget for a moment that they have to
pay, will agree that this amount is
very reasonable. Any one familiar
with Madras and its huge buildings
will realise that a small compensation
of rupees four crores is very reason-
able. T hope our friends will accept it.

Mr. Chairman: Mr. Venkataraman.

Shri M. 8. Gurupadaswamy (My-
sore): May I speak a few words, Sir?

Mr. Chairman: I have already called
Mr. Venkataraman. I do not under-
stand why one hon, Member should
stand up even when another hon.
Memben has been called.

Pandit S. C. Mishra (Monghyr
North-East): We could not hear.

Mr. Chairman: I called him.

Pandit 8. C. Mishra: Your words did
not reach this side.

Shri Venkataraman: I have moved
three amendments which relate to
certain principles. One is with regard
to the sharing of the income-tax and

- the excise revenue for the future, that

is, from 1954 onwards. The other is
with regard to the division of the
amounts standing to the credit of the
Central Road Fund, and the third is
for the deletion of the clause relating
to payment of compensatign of rupees
two crores and 30 lakhs.

I will briefly mention two or three
points about each one of these things.
1f you compare the Wanchoo report
with the Seventh Schedule, you will
find that the latter is practically a re-
production of the Wanchoo Report, The
first recommendation is in para. 3 of
the Seventh Schedule—in respect of
unissued stores. Then with regard to
the States' share of printing machi-
nery, which ig the second recommen-
dation of Mr. Justice Wanchoo, it is
in para. 4 of the Seventh Schedule.
Then arrears of taxes is covered by
para. 5 of the Seventh Schedule. Again
with regard to Sinking Fund, it is in
para. 10 of the Seventh Schedule. Then
assets relating to commercial under-
takings in the wundivided State are
dealt with in para, 11 of the Seventh
Schedule. So that after all one has to
go by some guidance. The matter has
been thoroughly investigated by the
Partition Committee which served as
a basis for Mr, Wanchoo's recommen-
dations. The Partition Committee was
a Cabinet Sub-Committee of the com-
posite State of Madras and they went
into the figures in their possession; they
were all members of the Madras
Cabinet, and they recommended that
it the State should come into being
on the 26th January 1850—as all of
us fondly hoped—then the assets and
liabilities should be divided in a parti-
cular way. That was the basis on which
Justice Wanchoo proceeded and his
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recommendations have been practically
embodied in the Seventh Schedule.
There are one or two deviations from
that and that is what I want to bring
to the attention of this House.
12 Noon

Whatever be the position upto 30th
September 1953, that is until the ap-
pointed date, I do not want anything
to be reopened. So far as the future
is concerned, as far as the allocation
of the Union share of income-tax and
excise duties is concerned, from the 1st
of October 1953 it should be on the
basis on which such allocation is being
made between one State and another—
say, betweem Madras and Orissa or
between Orissa and Bihar. I can well
understand the Finance Minister's
objection that it will be difficult to
make up the accounts for the half year,
that is, for the period from 1st October
1953 up to the 31st March 1954. I am
willing to forego my amendment in
support of that and I shall withdraw
it. But from the 1st of April 1954 on~
wards when the allocation of the Union
excise duties and income-tax has got
to be made, I would suggest that it
should be made on the same basis on
which the Finance Commission has_
recommended that it should be distri-
buted between State and State. for in-
stance, 80 per cent. of the State share
would go on the basis of population
and 20 per cent. would go on the basis
of collection. I do not think it will
create any great hardship or great
administrative difficulty to Introduce
that principle from the 1st of April
1854. Whatever be the justice or in-
justice up to the 30th September, and
even up to the 31st March 1954, why
should there be a dimunition in the
revenues of the residuary State of
Madras? I find in the report of the
Assembly proceedings in Madras State
that the Finance Minister stated there
that on this basis the residuary State
would lose about 30 lakhs of rupees
per annum. If they lose 30 lakhs for
about three years, it comes to one
crore of rupees. You know that the
residuary State of Madras has now
been reduced to a level which it has
never been in history and I shudder
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to think what the future of the resi-
duary State is going to be, with food
deficit, withk no water in Cauvery, no
irrigation and so on. It is not possi-
ble' for the residuary State to forego
any revenues for the future. I would
earnestly appeal to the Finance Minis-
ter to consider this aspect and say
that from the 1st of April 1954 the
allocation would be on the basis as
recommended by the Finance Commis-
sion.

The second amendment which I gave
is with respect to the Central Road
Fund. The accumulations in the Cen-
tral Road Fund are made up of duties
on consumption of petrol, Perhaps I
should also give it up because it re-
lates to the past. It may not be possi-
ble to go into the accounts as to how
much petrol was consumed in Madras
State and how much was consumed in
the Andhra area. I do not want that
the argument which I placed against
the Financial Commission should be
repeated against me. So I think I had
better give up that point now.

Then, the third question is the matter
of paying compensation of rupees two
crores and 30 lakhs for the buildings.
It is a matter in which the people of
the residuary State of Madras very
honestly and sincerely feel that there
is no justification for making such pay-
ment. I do not want to rake up any
quarrel over this, but I want the
Government to look at the problem
from two aspects. One is, whether it
is conmsistent with the principles which
they have themselves enunciated,
namely, that so far as flxed assets are
concerned, they will go with the State
in which they are situate. Admittedly
Madras City is in the residuary Btate,
and the assets ought to go to that
State unless there has been a debt on
such assets whichk we are willing to
carry. They have enunciated the
principle in para. 1 of the Seventh
Schedule saying that the fixed assets
would go to the State in which they
are situated. Is it fair now to ask that
we should pay compensation?

The second point which the Govern-
ment of India should more seriously

i w
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consider ig the question of the re-dis-
tribution of States in future. Am I to
pay any compensation when my friend
Mr. Gopalan should ever think of
going away from the Madras State?
Now, what are we to pay? Then 1
would have to face the same criticism,
perhaps with greater vigour and force,
I should say. because the party he
represents is capable of hitting much
harder knocks than my friends have
done so far. Then, take the case also
of South Kanara; again, we will have
to face the same problem. Let my
worrles be apart, let me confine them
to myself. What is the Government of
India going to do when the Hyderabad
State is to be dismembered, if at all?
‘Would the Andhras then be called
upon to pay compensation for the
building in Hyderabad to the Maha-
rashtra section, the Kanarese section?

An Hon. Member: Of course,

Shri Vemkataraman: I do not know
if the Finance Minister is going to
commit the future Government of
India. I think he is under the in-
fluence of my hon. friend Mr. Datar
who is to gain a little from the sug-
gestion that I am making.

Dr. Lanka Sundaram: Get thee be-
hind me....... !

Shri Veakataraman: Even with res-
pect to the question of buildings, the
basis on which Justice Wanchoo went
was not, I would say, absolutely
correct. He took into account certain
buildings whichr he ought not to have
taken into account in respect of pay-
‘ment of compensation. I agree, even if
the principle of paying compensation
should be accepted by the Government
of India, that buildings which consti-
tute the ofices of Government, build-
ings which constitute the residences of
Ministers and the Secretaries etc,
should be taken into account. But,
what about the Law College, the
Madras Museum all of which are liabili-
ties. The Museum is open to every-
body including the Andhras and people
from U.P. and Punjab and Northern
India. The Zoo and other things are all
open to everybody. It is not a question
of thosie asgéts ylelding any returns of
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any kind. Actually what hag been done
is that the Government Museum, the
Government Hospital for Women and
Children and the Opthalmic Hospital
and all the Institutions like the Queen
Mary's College, the College of Indian
Medicine and all that has been taken
into account. That, I think, is not fair
in assessing compensation. The method
is totally wrong and I would suggest,
if the Government of India would not
accept the proposition that the entire
compensation of Rs. 2:3 crores should
be deleted, that they would at least
reduce it to one crore of rupees which
is what was agreed upon at the time
of the Partition Committee. There
was at least one justification at that
time, namely that they had some money
and they could say, ‘Let this go', but,
now, we have no money at all and it
would be wrong to ask us to pay. And,
it it becomes necessary to pay. I would
urge on this Government on this House
to say that the compensation shall be
paid only on the buildings used for
public purposes, for governmental
offices and not for insfitutions like
schools and colleges, libraries and
museums and so on.

I have done; I have only to request
this House to see that the residuacy
State of Madras is not made—to
borrow the phrase which my hon.
friends have used—an impoverished
State.

Sbri Raghuramalah: [ have given
notice of six or seven amendments
parallel to what my friend Mr. Venkata-
raman has done and [ would request
you to ‘give me an opportunity to
speak a few words about them.

Mr, Chajrman: Has the hon. Mem-
ber moved them?

Shri Raghuramaiah: Yes, Sir, [ have
moved {hem.

Mr. Chairman: Yes, he can speak.

Shri Raghuramalah: I was rather
happy to see the tone of Mr. Venkata-
raman this morning. because, I feel
the cat is just now out of the bag.
Till this morning, including the speech
of our friend Mr. Avinashilingam
Chettiar, it has been said that -only
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{Shri Raghuramaiah]

the tale of Andhra is a tale of woe
and an impression has been created
that the Tamilians are nicely pleased
with what little they got and so on
and so forth. They were giving the
impression that- they were the good
boys and we were the bad boys. But,
now for a few lakhs zfter all in the
Road Fund and the excise and income-
tax—it is only for two or three years;
it may be probably one or two lakhs—
Mr, Venkataraman has taken 15
minutes. Just conceive if it were a
question of some crores—according to
us we have.lost 50 crores—how many
hours we should take, what more
enthusiasm we should put into our
case and how much more we should
have fought. Now, judging by that at
least, I hope, the Finance Minister will
not judge us harshly by our speeches
and will now be more considerate and
sympathelic at any rate in his opinion
of us for the way in which we have
been putting our case. We are really

the aggrieved party. Of course, facts

wiil speak for themselves. But, from
the very beginning. as we have been
saying. our one handicap has been of
want of facts and nothing clse. If
facts are there and if everything had
been gone into, we will be the first
people to congratulate ourselves and
say, we are grateful to you for having
done us justice. We do not make any
unnecessary accusation. At any rate, I
am not one of those who will be a
party to any unnecessary accusation;
but, I am one of those suffering from
this want of knowledge of facts.

Well, going into the amendments one
by one, my intention in moving the
amendment relating to unissued stores
is to know even at this late hour what
the stores are. There are certain
Government of Indin stores there are
Government of Madras stores and
stores relating to other general sources
relating to wvarious heads and so on.
Would it be impossible for the Govern-
ment to give us some idea., however
rough it is. %s to what will be the
extent of the stores? Because, as I
understand they will now be distribut-
able on an indent basls. In other cases,

it is not on an indent basis. You can-
not distribute projects on an indent
basis, on the basis of who ordered it
or ‘where it was ordered, We go on
capital investment basis and on the
population basis in other cases. So, I
would request the hon. Finance
Minister if he has any information on
this subject, to give us some idea as
to the total value of these unissued
stores.

Shri C. D, Deshmukh: Some lakhs,

Shri Raghuramaish: Our share of it
will be nothing short of what is claim-
ed by Mr. Venkataraman by way of
excise and sales-tax.

Shri Venkataraman: It is 30 lakhs in
income-tax.

Shri Raghuramalah: But this is only
a provisional arrangement for a few
years. Two lakhs for three years will
come to six lakhs. That illustrates my
case that we are not the only aggrieved
party and I do not want to waste the
time of the House in a hiiarious dis-
cussiongnf a matter of serious import-
ance.

I will come to the next. item. Here
I must say I am on solid ground (n
basing my argument on the report of
Justice Wanchoo. Now, in regard to
the Government Press it is said that
86 per cent. will go to Andhra. 1If
there are certain portiong of it which
cannot be detached and transported to
Andhra, the price of it will be calcu-
lated on the basis of the book wvalue.
Mr. Justice Wanchoo has said after
going through the price structure, that
prices have been shooting up since
1940, and in another context he has
said that wherever the book wvalue is
to be taken into account, it should be
doubled. Some of the machinery might
be very old and their book value may
be practically nil, with the result that
we may practically get nothing. There-
fore. on this noint I would request the
Government of India to consider
whether they would not at least amend
the provision so as to double the book
value provided for in the glause,,
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Then there are the loans to local
bodies for which provision is made.
But it is said that these loans to local
bodies should be recovered by the area
in which they are advanced. Yesterday
the hon. Finance Minister was good
enough to explain that if loans
advanced till now are taken into
account, it will not be prejudicial to
the Andhra interest. Well, I am grate-
ful to the Finance Minister for that
assurance - and I would not press my
amendment.

There is lastly the Tungabhadra
project. I think we have discussed it
enough. I do not want to waste the
time of the House or bore colleagues
who are already fatigued about it. But
it is a matter of much vital import-
ance. It is not one iakh or two lakhs
which Mr. Venkataraman is claiming.
It is some crores, My case is that
towards the consiruction of the
Tungabhadra project the revenues of
Madras have been spent to the tune
of rupees eight crores or rupees nine
crores. These rupees_eight crores have
becn debiled to Andhra. In reply to
our question as to what is given to us
and what is not given to us, it is
guoted against us. On Tungabhadra
we have spent about rupees eight
crores, It is debited against us. Now,
as between Andhra and Mysore, Mysore
gets it without paying a pie. It is said:
after all they have also contribuied.
May I ask in all humility how much
that portion transferred to Mysore has
contributed towards the revenue of the
State. I do not know whether it is
even one per cent.

Shri M, S. Gurupadaswamy rose—

Shri Raghuramaiah: You will get a
chance.

Shri M, S. Gurupadaswamy: Due to
continuous neglect this territory has
become backward and you have to pay
the price for it.

Shri Raghuramaiah: My hon. {riend
forgets that it has been backward for
a very very long time. In fact Mr.
Gurupadaswamy is helping me in my
argument. He admits they were con-
tribyting practically nothing because it

was backward, famine-stricken and all
that. I am grateful to Mr. Gurupada-
swamy for the suggestion. That only
fortifies my argument that Mysore has
absolutely no case in refusing to us
what is due to ur towards the revenue
portion of the expenditure. If it is only
rupees one lakh or two lakhs, I would
not bother the House, but it is, I
understand, to the tune of rupees two
crores.

Lastly, I have also got an amend-
ment about Madras City. Much has
been said about it. Of course Mr.
Venkataraman says: the museum lis
there, the hotels are there, the buses
are there. But we are not {alking
about museums, hotels and buses. We
are talking of a city which is worth
some crores, which has been built by
the joint efforts of everyone. And, now,
what do they say? We cannot even
remain there for one year, let alone
the question of permanent allotment
of Madrag this way or that and let
alone the question of compensation to
Andhras. 1 want the ITouse to remem-
ber that the Madras Government hus
been very particular that we should
not remain there even for one day.
It is with such equity at their hands
that they come to us and say: “We
will not give you two crores; you agree
to one crore”, Mr. Prakasam refused to
agree to that amount. It was on that
there was some trouble and then the
province itself was postponed. It is
not even this rupees one crore. As my
hon. friend Mr. Lakshmayya was say-
ing the other day the figures are so
vague that it is difficult really, unless
a man has got the time, to go behind
them. Some moneys have been spent
when prices have gone up. In the rest
of the residuary area moneys have
been spent when prices were very low,
What we. have been able to procure
for one crore they have got for rupees
one lakh. They have put that one lakh
in one scale and rupees one crore in
the other scale and say we have got
36 per cent. That is whatl the Andhras
call lop-sided development. If we want
to come on a par with residuary
Madras, even on the basis of this 36
per cent., it will cost us Rs. 50 crores.



1635 Andhra State Bill 26 AUGUST 1958 Andhra State Bill 1636

~{8Shri Raghuramaiah]

If my hon. friends Mr. Venkataraman
or Mr. Ramaswamy want to do it for
a lesser price, I will give them the
contract.

Mr. Chairman: The hon. Member
must remember that at 12-30 all the
amendments are being put to vote and
Government must get some time to
reply to his arguments. I would, there-
fore, request him to conclude.

So far as the third reading is con-
cerned, we will have the third reading
today, as well as for one hour to-
morrow. The main question will be
put to the vote of the House at 10-15
tomorrow. If the House so agrees, I
will put these amendments to the vote
.of the House at 12-30. I find that the
Ninth Schedule is also to be put to
the vote of the House. The Deputy-
Speaker did not know about it and
thought that discussion would be over
by 12-30. Is it the pleasure of the
House that we finish these amend-
ments at 12-30 and finish the Ninth
Schedule at 12-45 and then have dis-
cussion on the third reading for half
an hour today and one hour tomorrow.

Dr, Lanka Sundaram: The long title
has a number of amendments of some
substance.

Mr. Chairman: We should be able
to finish tlrem by 12-45.

Dr. Gangadhara Siva: I was told that
my amendments would be admitted
provided there was time; I will take
only five minutes.

Mr. Chairman: If five minutes are
allowed to him the hon, Minister will
.get less time to reply. If he is so
,anxious he can speak at the third
reading stage.

Shri C. D. Deshmukh: So far as the
amendments in regard to Kurnool are
concerned, the hon. Home Minister will
speak. In regard to the rest I rise to
oppose all the amendments except
those that have been moved by my
colleague, Shri Datar.

I do not wish to make any detailed
observations but I should like to draw

the attention of the House to the very
wise remarks which fell from
Shri Venkataraman yesterday and they
are that all the scheme of the appor-

,{ionment of the assets and liabilities

should be taken as a whole than that
we should start picking each part
separately. By trying to be too logical
about it you get into difficulties from
which it is almost impossible to dis-
entangle ourselves.

Shri Venkataraman: What about the
future?

Shri C. D. Deshmukh: Well, this
scheme applies both to the past and
the future. I say that the whole
scheme, now as it has appeared before
the House, is by and large just and
equitable to both, nay, all the three
States concerned. Therefore, I would
deprecate taking up each part of it
separately trying to deal with it too
meticulously. This remark applies
particularly to stores on the one hand
and to the question of the share of
income-tax on the other. The difficulty
about the share of the income-tax is
that this is a basis which has been
only indicated in the Finance Commis-
sion’s Report as a sort of rough guide.
Actually I have no doubt that by the
time the next Finance Commission sits
it will be attracted more and more
towards the population basis and go
further and further away from the
basis of origin. Therefore, I do not
think that this ig any kind of loss of
an indeflnite kind which is being im-
posed on the residuary State.

Now as regards stores. According to
my information the value of it is very
small—a few lakhs of rupees: few sani-
tary fittings and stores, high-way
branch of the Public Works Depart-
ment and certain stationery stores.
These are matters of no great import-
ance and not worth any further argu-
ment,

Then there is the question of alloca-
tion of balances du2 to the State under
the Central Road Fund. We consider
that the refinement which is sought to
be Introduced here is unnecessary
when once the same Is allocated to the
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composite State. Further, expenditure
within the State has never been on a
consumption basis and, therefore,
whatever we are dividing is the sum
due to the composite State. We are not
laying down any new formula as to
how that amount will be worked out.
Therefore, we are not importing any
new prineigle’ in the' distribution of
these.

There are two more poinfs. One is
the adjustment, which is not a pay-
ment, in- respect of the buildings.
Apart from the fact that this is part
of the general settlement, I think there
is a view that in the case of buildings
which are of prime necessity of
administration some special provision
is necessary. Even in the case of India
and Pakistan some special arrange-
ment was made in regard to certain
military installations. At that time, of
course, we had some cash to pay and
we made a cash payment. In this case
no cash payment is suggested; only
an adjustment of liabilities. Then it is
no use going into the details of how
this value has been calculated. It is
part of the recompmendations made in
the Wanchoo Report. I think it should
be accepted in the spirit of being a
generally equitable solufion.

Lastly there is this question of
allocation of the liability in regard to
the Tungabhadra project. I do not
quite know what is the grievance of
the representatives of Andhra, because
they are getting a project worth Rs. 25
crores for Rs. 17 crores. Now that sum
of Rs. 17 crores will be distributed
between Andhra and Mpysore in pro-
portion to the benefits which will be
derived by either party. Therefore, I
do not wish that they should be un-
happy at the fact that Mysore also
shares to a certaln extent in the
revenue expenditure which took place
or mighi have taken place in the past
in financing this project partially.

[MR. DEPUTY-SPEAKER in the Chair]

Ag I pointed out in my speech yester-
day, at anyv point of time the question
of what should be met from revenue
and what should be met from borrow-
Ing is a matter of executive decision
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and canpot be related to-considerations
such as those arising oo a partition.

Dr. Katfu; On This question of tem=-
porary capital, today we must not for-:
get that there are just five weeks.
ahead. In the amendment it is said
that a meeting of the Andhra members
of ‘the- Madras ' Legislature should be
called before the appointed date and ai
decision-taken. Now ] say that this is
an impossible course because.theré ¥
no time left. Suppose a meeting is
called and that meeting says, “You
have such and such a place ag the
temporary capital”—I mean, supposing
that it changes its opinion—then do
you want that the Governor and the
Secretary should go? I wish to inform
hon. Members as to what exactly is
happening.

It is correct that sometime ago—two
or three months back—some prelimi-
nary survey was made and the report
said that a sum of Rs. 85 lakhs would
be required for putting up buildings
and for making the place habitable,
Now there are only two or three

_months left. Even if money is forth-

coming there is no time to put up any
buildings. No contractor could do it.
Now the position today is that arrange-
ments have been made for the Special
Officer, Shri Trivedi. The army has
been very helpful to provide tents. The
existing buildings have been arranged,
put into shape and reconditioned, so
that there will be a large accommoda-
tion provided, as you used to see im
Delhi during war days. It is a tented
accommodation and the expenditure
would be comparatively insignificant.
I mean a few lakhs here or there.

I am only telling this to remind the
House that members of the Andhra
legislature will have complete liberty
after the 1st October, when they will
manage their own house. If they want
to come to any other decision, they can
take it al once. By that time the sum
of Rs. 85 lakhs would have been spent.
It would not be correct to say today
that this is a waste. To accept the
amendment to convene a meeting of
the Andhra members before the
appointed day wviz. before the 1st
October is simply impossible.
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[Dr. Katjul

This question only came up, as the
House knows il, in connection with
the Seventh Schedule and we delibe-
rately omitted the word “Kurnool” and
merely said: “temporary capital and
“Incldental expenses thereto”. So when
the members are meeting after the
appointed day it will be open to the
members of the Andhra Legislature to
{ake Whatever steps they like to secure
a decision. I, therefore, suggest that
the amendment should not be pressed.
If it is pressed, I shall be unable to
accept it.

Mr. Deputy-Speaker: I will first put
4he amendments of the Government
to the vote of the House.

The question is:

In page 35, line 31, for “power
houses” substitute ‘“‘electrical under-
takings".

The motion was adopted. ™

Mr. Deputy-Speaker: The question
is: .

In page 37, lines 25 and 26, omit
“The public debt referred to in sub-
paragraph (1) of this paragraph and”.

The motion was adopted.

Mr. Deputy-Speaker: The question
is: '

In pages 37 and 38, omit lines 41 to
44 and lines 1 and 2 respectively.

The maq?n was adopted.

Mr, Deputy-Speaker: The gquestion
is: L

In page 39, line 17, omit “or, as the
case may be”.

The motion was adopted. ~

13

In page 39, omit lines 19 to 21.

The motion was adopted.

Mr. Deputy-Speaker: The questlon

Mr. Deputy-Speaker: The question
is: s

In page 39, after line 38, add:

«Erplanation.—Any reference in
this paragraph to pensions shall
be construed as including a re-
ference to the commuted value of
such pensions.”

- The motion was adopted.

Mr. Deputy-Speaker: The question
is:

In page 37, line 21, after “of the
debt” add:

"

_ “For thé ptirphse of determin-
ing the said sharés, the debt shall
be deemed to be apportioned bet-
wéan the States of Madras, Andhra
and Mysore as if it were a debt
referred to in sub-paragraph (2)
of this paragrédph, and the shares
of the States of Andhra and
Mysore shall be determined
accordingly: -

Provided that the liability for
any public loan or portion thereof
referred to in sub-paragraph (1) of
paragraph 2, shall, for the pur-
poses of this sub-paragraph, be
deemed to be apportioned between
the States of Andhra and Madras
in the same proportion as may be
fixed under sub-paragraph (1) of
paragraph 2 in regard to the allo-
cation of the proceeds of such
loans or portion thereotf.”

The motion was adopted.

Mr. Deputy-Speaker: The .question
is:

In page 34, after line 30, insert:

(i) (1) The assets and liabilities
among the Andhra State, the Res-
duary State and the transferred
territory shall be distributed iIn
proportion to the population.”
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(ii) Renumber the other paragraphs
accordingly.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 34, ufter line 42, insert:

“Provided that 36 per cent. of
the goods or their value to the
extent feasible of all articles,
stores and other goods contained
.in all the buildings serving the
common needs of the combined
State before the appointed date,
shall be delivered to the Andhra
- State or credited to assets.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
In page 35, lines 8 and 9, for “and

Andhra” substitute “Andhra and
Mysore”.

The motion was negatived.

Mr, Deputy-s‘puker: The question
is:

In page 35,

(i) line 21, after “In this paragraph”
ingert *(i)”; and

(ii) after line 21, insert—

“(ii) ‘cash  balances’ includes
investments into cash of bills,
Government securities, fixed de-
posits and other earmarked invest-
ments.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is: .

In page 35, for lines 22 to 32, sub-
Stitute;

“3, Any unissued stores of any
class shall be divided between the
States of Madras, Andhra and
Mysore in the proportion of
62-2/3: 36: 1-1/3.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is: V

“In page 35, lines 38 to 40, for
‘on - the basis of the book value
of the machinery less depreciation
where such depreciation is adjusted
in the accounts of the Press' substi-
tute ‘on the basis of its market value
on ‘the date of the adjustment'.”

The motion was negatived,

Mr. Deputy-Speaker: The question
is:

In page 36, line 5, add, at
the end “Any amount thus
recovered shall be divided among the
States of Madras, Andhra and Mysore
in the proportion of 62-2/3: 36: 1-1/3".

The motion was negatived.

Mr, Deputy-Speaker: The question
is:

In page 36, after line 5, add:

‘“Provided that any sum re-
covered in respect of any such
loan or advance shall be divided
between the States of Madras,
Andhra and Mysore in the pro-
portion of 62-2/3: 36: 1-1/3".

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 36, for lines 21 to 24, sub-
stitute:

“(1) The balance of the States’
share of the taxes on income and
of the Union duties of Excise pay-
able to the State of Madras in res-
pect of the financial year 1053-54
shall be shared as follows:

eighty per cent. of the States’
share of the taxes on income and
the whole of the Union duties of
excise shall be shared by the
States of Madras, Andhra and
Mysore in the proportion of
62-2/3: 36: 1-1/83; and
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[Mr. Deputy-Speaker)

twenty per cent. of the States'
" share of the taxes .on income shall
be shared on the basis of collection
‘of ‘taxes on income in the areas
comprised in the State of Madras,
the State of - Andhra and the
transferred territory (in accord-
ance with the allocations. made .by .
the Finance Commission)”.

The motion was megatived.

j,m. ‘Deputy-Spoaker: The question

In page 36, for lines 31 to 36, sub-
stitute :

“(2) The States’ share of the
taxes on income and of the Union
duties of excise payable to the
State of Madras as constituted im-
mediately before the appointed
day in respect of each of the
financial years commencing on or
after the first day of April, 1954
shall until other provision is made
by law, be shared as follows:

eighty per cent. of the States’
share of the taxes on income and
the whole of the Union duties of
excise shall be shared by the
States of Madras, Andhra and
Mysore in the proportion of
62-2/3 : 36 : 1-1/3; and

twenty per cent. of the States’
share of the taxes on income shall
be shared on the basis of collection
of the taxes on income in the areas
comprised in the State of Madras,
the State of Andhra and the
transferred territory (in accord-
ance with the allocations made by
the Finance Commission)”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 36, for lines 37 to 40, sub-
stitute:

“8. The sums at the credit of the
Central Road Fund due to the
State of Madras immediately be-
fore the appointed day shall be

allocated between the States of
Madras, Andhra. and Mysore on
the basis of consumption of taxed
motor spirit in the year 1852 (in
accordance with the Resolution on
the Central Road Fund as amend-
ed by Parliament on the l4th
April, 1850)".

‘The, mation was neggtived.
Mr. Deputy-Speaker: The question

is;

“In page 36, lines 39 and 40, for
‘in the proportion of 62-2/3: 36:
1-1/3" substitute ‘in such proportion
as may be fixed by the President in
proportion to the area covered by the
respective States’.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

“In page 37 lines 30 to 34, for
‘to the total expenditure on all
capital works and other capital out-
lays incurred in the territories of the
States of Madras and Andhra and the
transferred territory up to the com-
mencement of the appointed day in-
cluding the items dealt with in
paragraph 9 of this Schedule' substi-
tute ‘of 62-2/5: 36: 1-1/3 res-
spectively’.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 37, line 38, after “Andhra”
ingert “at Kurnool”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 38, omit lines 7 to 12,

The motion was megatived.
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_ Ms. Doputy Speuker: The queston

In page 88, line 7, for “public debt
on account of the” substitute ‘“the
entire”.

The motion was negatived.

Mr. Deputy-Spesker: The question
is:

In page 37, after line 40, insert:

“Provided that the capital of
Andhra State shall be the place to
be decided and named by a simple
majority vote of the legislators
from the territories mentioned in
sub-section (1) of section 3 in a
conference to be convened by the
Special Officer for the Andhra
State at an early date but before
the appointed day.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 38, line'7, after “public
debt” insert:

“and money spent. from the
revenue”,

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

an page 38, omit lines 18 to 23.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 38, line 22, for “230° 4 lakhsg"
substituté “100 lakhs”.

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 38, line 22, for *230:4
lakhs” substitute “400 lakhs”,

The motlon was negatived.

b.". m-spuker: The question

In page 39, omit lines 7 to 21.
The motion was negatived.

~ Mr, Deputy-Speaker: The question
is:

In page 39, after line 38, insert:

“17A. Notwithstanding anything
contained in the above provisions
_the amount of expenditure incur-

on the Tungabhadra Project,
whether from borrowings or other-
wise, shall on the completion of
the project be reallocated bet-
ween the States of Andhra and
Mysore on such basis as may be
agreed upon between the States
concerned or if no agreement is
entered into within two years
from the appointed day, as may
be fixed by order of the Presi-
dent.”

The motion was negatived.

) Mr. Deputy-Speaker: The question
is:

“That the Seventh Schedule, as
amended, stand part of the Bill.”

The motion was adopted.

The Seventh Schedule, as amended,
was added to the Bill.

Ninth Schedule

Dr. Lanka Sundaram: I
move:

beg to

In page 40, for lines 20 to 41 sub-
stitute:

“List of common institutions.

(1) King Institute, Guindy and
Chemical Examiner's Department.

(2) Irrigation
Poondi.

(3) Police Training College, Vellore.

Research Station,

(4) Finger Print Bureau, Vellore.
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(5) Government Press, Mint Bw.ld-
ings.

(8) Government Press, Mount Road.

(7) Government Textile Institute,
Madras.

(8) Agricultural College, Coimbatore.

(9) Madras Medical College and
Hostels.

(10) Stanley Medical College and
Hostels.

(11) Government School of Indian
Medicine.

(12) Veterinary College, Madras.

{13) The Madras Fire Service
Station.

(14) The Serum Institute, Ranipet.

(i5) General Hospital, Madras (in-
cluding Nurses quarters).

- -

(16) Stanley Hospital, Rayapuram.
(17) Barnard Institute.

(18) Government Kasturba Hospital
for Women and Children.

' (19) The Government
Flospital for Women, Egmore.

(20) Public Works Workshops,
Madras.

(21) Central Survey Office, Madras.

. (22) Central Record Office, Madras.

- (23) Government Tuberculosis Sana-
+ torium.

(24) Government Lady Willingdon
1 Leprosy Sanatorium.

. (25) Presidency Jail for Women.

. (26) Presidency College, Madras.
(27) Old and New High Court

if Buildings, Madras.

(28) New Stationery Stores.

. (29) Rayalaseema Polytechnic.

. (30) Junior Certifled School.

, (81) Central Jail, Bellary.

(- (82) Alipuram Jail.

' (33) Madzas Penitentiary.

(34) Government Museum, Madras.

» - (85) Law College, Madras.

(38) Government Opthalmic Hospi
- tal, Egmore.

Maternity .

(37) Government Mental I'-Iospit'al_.
Kilpauk.

(38) Tuberculosis Hospital, Madras.
(39) Teachers’ College, Saidapet.
) GO) Registration Department Build-
ings.
(41) Old Engineering College.

(42) Director of Public Instruction
Office.

(43) Surgeon-General's Office.
(44) Sanitary Engineer's Office.
(45) Electrical Testing Laboratory.

(46) Inspector-General of Police
Office.

(47) Queen Mary’s College, Tripli-
cane.

(48) Borstal School.

(49) Government Wellesley Tuber-
culosis Sanatorium.

(50) Ceramic Training School,
(51) Fruit Research Station, Kodur.

(52) P.W.D. Office Buildings.
(53) Board of Revenue Buildings.

(54) Industries Department Build-
ings.

(55) Technology and Trades School.

(56) Hyde Park Buildings.

(57) New Engineering Office Build-
ings.

(58) Soil Mechanic Laboratory.
(59) Concrete Laboratory.
(60) Electrical Standards Laboratory.

(61) Laboratories in the Electricity
Department.”

Shri K. Subrahgmanyam: I beg to

move:

In page 40, for lines 20 to 41, sub-
stitute:
“List of Con.mon Institutions

(1) The King Institute Guindy,
Madras.

(2) The Chemical Examiner’s De-
partment, Madras.
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(3) The Irrigation Research Station,
Poondi.

(4) The Police Tréining College,

Vellore,

(5) The Finger Print Bureau,
Vellore.

(6) The Government Press, Mint

Buildings, Madras.

(7) The Government Press, Mount
Road, Madras.

(8) The Government Textile Insti-
tute, Madras,

| (9) 'I'i:e

Coimbatore.

(10) The Madras Medical College
and Hostels. e

(11) The Government School - of
Indian Medicine, Madras. .
(12) The Veterinary College, Madras.

(13} Thé Madras Fire Services State
Training School, Madras.

(14) The Stanley Medical College
and Hostels, Madras.

(15) The Serulm Institute, Ranipet,
Madras. .o

(16) The General Hospital, Madras.

¢(17) The Stanley Hospital, Raya-
rpurgm, Madras.

(18) The Barnard
‘Radiolegy, Madras. )

(19) “The Governmeht Kashturba
Hospital, ‘for Women and Children.

(20)The Government Maternity
‘ Hospital for Women, Egmore.

(21) _The Public Works Workshops,
. Madras. .

(22): The
" Madras.

(28)~'The - Central —~Record Office,
Madras.

(24) ~The -Governmant—~Tuberculosis
Sanatorium,

(25) "The
Willingdon
Tirumani.

Agricultural  College,

Institute of

Central , Survey Office,

. Government .Lady
- Leprosy Sanatorium,

(28) The Presidency Jail for Women.
(27) The Presidency College, Madras.

(28) The Old and New High Court
Buildings, Madras.

(29) The New Stationery Stores.

(30) The Rayalaseema Polytechnic,
Bellary.

(31) The Junior Certified School,

(32) The Central Jail, Bellary. “4«

(33) The Alipuram Jail, Bellary.

(34) The Madras Penitentiary.

(35) The Governmen! Musel;s,
Madras. " -

(36) The Law College, Madras. -

‘ (37). The Government Menta) Hospi-
tal, Kilpauk, e Tl g

(38) The Government Opthalmic

_Ho:spital. Egmore,

(39) The
Madsas.

(40) The Teaéhi¢rs’ College; Saida-
pet.

(41) The Registration Déparément
Buildings.

(42) The Old Engineering College.

(43) The Director of Public
Instruction Office.

(44) The Surgeon-General's Office.
(45) The Sanitary Engineer's Office.

(46) The Electrical Testing Labora-
tory.

(47) The Inspector-General of Police
Office.

(48) The Queen

Tuberculosis  Hospital,

Mary's College,

Triplicane.
(49) The Borstal School.
(50) The Government Wellesley

Tuberculosis Sanatorium, Bellary.

(51) The Ceramic Training School,

(52) The Fruit Research Station,
Kodur,

(53) The P.W.D. Office Buildings.

(54) The Board of Revenue Build-
ings.

(55) The Technology and Trades

School.

(56) The Hyde Park Buildings.
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(57) The Industriu Department
Buildings.

(58) The New Engineering Office
Buildings.

(59) The Soil Mechanic Laboratory.

(60) The Concrete Laboratory.

(61) The  Electrical Standards
Laboratory. ) '

(62) The Labaratorjes. in the Electri-
cal Departmeq s

hm In .1 beg to move:
In page 40 after line 38, insert:

“Stanley Hospital, Rayapuram.

The Government Maternlty Boopl
tal for Women, Egmore,

Government Kasturba Hospital for
Women and Children.

General Hospital, Madras.

Government Tuberculosis Sana-
torium, Madras.

Government Opthalmic Hospital,
Egmore.

Government Ghosha Hospital,

Triplicane, Madras.
The Engineering College, Guindy.

The Law College, Madras.

Ceramic Training School.

Queen Mary's College for Women,
Madras.

Technology and Trades School.

Presidency College, Madras.

Teacher’s College, Saidapet, Madras.

Agricultural College, Coimbatore.

Madras Medical College.

Stanley Medical College.

Concrete Laboratory.

Soil Mech. Laboratory.

Electrical Standards Laboratory.

Laboratories in the Electricity De-
partment.

Government Museum.

Connemara Public Library.

Fruit Research Station, Kodur.

R e o]

Tuberculosis Sanatorium, Tamba-
ram‘ll

h.ﬂl‘t Deputy-Speaker: The question

In page 40, for lines 20 to 41, -
8ﬂtut¢' b

' “Li:t of common institutions.

(1) King Institute, Guindy and
Chemical Examiner’s Department. .

(2) Irrigati .
i igation  Research Station,

(3) Police Training College, Vellore.
(4) Finger Print Bureau, Vellore,
(5) Government Press, Mint Build-

(8) Government
Road.

(7) Government Textile
Madras. Institute,

(8) Agricultural College, Coimba-
tore.

(9) Madras Medical College and
Hostels.

(10) Stanley Medical College and
Hostels.

(11) Government School of Indian
Medicine,

(12) Veterinary College, Madras.
(13) The Madras Fire Service Sta-
tion.
14) Tue Serum Institute, Ranipet.

(15) General Hospital, Madras (in-
cluding Nurses quarters).

(16) Stanley Hospital, Rayapuram.
(17) Barnard Institute.

(18) Government Kasturba Hospital
for Women and Children.

(19) The Government Maternity
Hospital for Women, Egmore.

(20) Public Workshops, Madras.

(21) Central Survey Office, Madras.

(22) Central Record Office, Madras.

(23) Government Tuberculosis Sana-
torium,

(24) Government Lady Willingdon
Leprosy Sanatorium.

(25) Presidency Jail for Women.

(28) Presidency College, Madras.

Ifress, Mound
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(27) Old and New High Court Build-
ings, Madras.

(28) New Stationery Stores.

(29) Rayalaseema Polytechnic.

(30) Junior Certified School,

(31) Central Jail, Bellary.

(32) Alipuram Jail.

(33) Madras Penitentiary.

(34) Government Museum, Madras.

(35) Law College, Madras.

(36) Government Opthalmic Hospi-
tal, Egmore.

(37) Government Mental Hospital,

Kilpauk.
(38) Tuberculosis Hospital, Madras.

(39) Teachers' College, Saidapet.

(40) Registration Department Build-
ings.

(41) Old Engineering College.

(42) Director of Public Instruction
Office.

(43) Surgeon-General's Office.

(44) Sanitary Engineer's Office.

(45) Ekectrical_ Testing Laboratory.

(46) Inspector-General of Police
Office.

(47) Queen Mary's College, Tripli-
cane,

(48) Borstal School.

(49) Government Wellesley Tuber-
culosis Sanatorium,

(50) Ceramic Training School.

(51) Fruit Research Station, Kodur.

(52) P.W.D. Office Buildings.

(53) Board of Revenue Buildings.

(54) Industries Department Build-
ings.

(55) Technology and Trades School

(58) Hyde Park Buildings.

(57) New Engineering Office Buld-
ings.

(58) Soil Mechanic Laboratory.

(59) Concrete Laboratory.

(60) Electrical Standards Labora-
tory.

(61) Laboratories in the Electricity
Department.”

The motion was negatived.

Mr. Deputy-Speaker: The question is:

In page 40, for lines 20 to 41, sub-
stitute:

“Ligst of Common Institutions
(1) The King Institute Guindy,
Madras.

(2) The Chemical Examiner’s De-
partment, Madras.

(3) The Irrigation Research Station,
Poondi.

(4) The Police Training College,
Vellore.

(5) The
Vellore.

(6) The Government Press, Mint
Buildings, Madras.

(7) The Government Press, Mount -
Road, Madras.

(8) The Government Textile Insti-
tute, Madras.

(9) The Agricultural College, Co-
imbatore.

(10) The
and Hostels.

(11) The Government School of
Indian Medicine, Madras.

(12) The Veterinary College, Mad-
ras.

(13) The Madras Fire Services State
Training School, Madras.

(14) The Stanley Medical College
and Hostels, Madras.

(15) The Serum Institute, Ranipet,
Madras.

(18) The General Hospital, Madras.

(17) The Stanley Hospital, Raya-
puram, Madras.

(18) The Barnard Institute of Radio-
logy, Madras.

(19) The Government Kashturba
Hospital for Women  and Children.

(20) The Government Maternity
Hospital for Women, Egmore.

(21) The Public Works Workshop,
Madras.

(22) The Central Survey Office,
Madras.

(23) The Central Record Office,
Madras.

Finger Print Bureau,

Madras Medical College
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(24) The Government Tuberculosis
Sanatorium.

(25) The Government Lady Willing-
don Leprosy Sanatorium, Tirumani

(26) The Presidency Jail for Women.
(27) The Presidency College, Mad-
ras.

(28) The Old and New High Court
Buildings, Madras.

(29) The New Stationery Stores.

(30) The Rayalaseema Polytechnic,
Bellary.

(31) The Junior Certified School.
(32) The Central Jail, Bellary.
(33) The Alipuram Jail, Bellary.
(34) The Madras Penitentiary.

(35) The Government Museum,
Madras.

(36) The Law -'College. Madras.

(37) The Government Mental Hospis
tal, Kilpauk,

(38) The Government Opthalmic
Hagpital, Egmore.

(3i1) The  Tuberculosis Hospital,
Madras.

(40) The Teachers' College, Saida-
pet.

(41) The Registration Department
Buildings.

(42) The Old Engineering College.

(43) The Director of Public Instruc-
tion Office.

(44) The Surgeon-General's Office,

(45) The Sanitary Engineer's Office.

(48) The FElectrical Testing Labora-
tory.

(47) The Inspector-General of Police
Office.

(48) The Queen Mary's College,
Triplicane,

(49) The Borstal School.

(50) The Government Wellesley
Tuhereilosic Sanatorium, Bellary.

(51) The Ceramic Training School.
(52) The TFruit Rerearch Station,
Kodur.

(53) The P.W.D. Office Buildings.

(54) The Board of Revenue Build-
ings.

(55) The Technology and Trades
Schqol.

(66) The Hyde Park Buildings.

(57) The Industries Department
Buildings.

(58) The New Engineering Office
Buildings.

(59) The Soil Mechanic Laboratory.
(60) The Concrete Laboratory.

(61) The eclrilcal

Laboratory.

(62) The Laboratories in the Electri-
cal Department.”

The motion was negatived.

Standards

Mr. Deputy-Speaker: The question is:
In page 40, after line 36, insert:

“Stanley Hospital, Rayapuram.

The Government Maternity
Hospital for Women, Egmore.

Government Kasturba ITospital
for Women and Children,

General Hospital, Madras,

Government Tuberculosis Sana-
torium, Madras.

Government Opthalmic Hospital,
Egmore,

Government Ghosha Hospital,
Triplicane, Madras.

The Engineering College,

Guindy.
The Law Co'lege, Madras.
Ceramic Training School.
Queen Mary’s College for
Women, Madras.
Technology and Trades School.
Presidency College Madras.
Teacher's College, Saidapet,
Madras.
Agricultural College, Coimba-
tore.
Madras Medical College.
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Stanley Medical College.
Concrete Laboratory.

Soil Mech. Laboratory.
Electrical Standards Laboratory.

Laboratories in the Electricity
Department.

Government Museum.

Connemara Public Library.
Fruit Research Station, Kodur.

Tuberculosis Sanatorium, Tam-
baram.”

The motion was negatived.
Mr. Deputy-Speaker: The question is:

. «Ihat the Ninth Schedule stand
part of the Bil."”

The motion was adopted,

The Ninth Schedule was added to the
Bill.

Clause 1 was added to the Bill.
" Long Title

Shkri Raghavaiah: [ beg to move:

In page 1, in the long title, add at
the end:

“as the first step {owards the
redistribution of the States on
linguistic basis”.

Mr. Deputy-Speaker: I am afraid
this is outside the scope of this Bill
Let me have the pleasure of ruling this
out of order! I rule it out of order.

Shri Raghavaiah: May I make a sub-
mission. Sir? When I met you and
said that I had got an amendment {o
the long title you were good enough
to say...

Mr. Deputy-Speaker: ] did bargain
with the hon, Member about the time.
He wanted ten minutes. I said: please
take five minutes. But I did not know
the nature of the amendment.

The question is:

“That the Title and the Enact-
ing Formula stand part of the
Bill.”

The motion was adopted.

The Title and the Enacting Formula
were added to the Bill.

Dr. Katju: I beg to move:

“That the Bill, as amended, be
passed.”

When I moved for consideration of
the Bill I said that that day was a day
of historic significance, That was the
13th of August. And today we have
been in possession of this Bill for over
twelve or thirteen days. It has been
discussed, by your kindness, at very
full length and the amendments have
been discussed indeed fully.

Mr. Deputy-Speaker: Why should
1 take the credit for all the good-
ness?

Dr. Katju: Why I am saying this is
because only seven days were first
agreed to and then you, Sir, extended
it by two or three days. So we are
obliged to you.

Shri 8, 8. More (Sholapur): It means
a slur on the Chair, because he Is an
Andhra.

Mr. Deputy-Speaker: Nothing of the
kind. The Chair is impersonal.

Dr. Katju: I wish the hon. Member
had not said that.

It is a solemn moment because sO
far as this House is concerned it feels
the fulfilment of a long cherished de-
sire on the part of the Andhra people
going back to forty years, and I have
no doubt whatsoever that every resi=
dent, every inhabitant of the Andhra
territory would be feeling a sense of
pride and satisfaction today. To me
personally, and to all the Members of
the House, it is a matter of gratifica-
tion that we have taken some part in
the shaping of this Bill and in bringing
about the fulfilment of their desire,

We have heard many spceches here,
many sentiments have been expressed,
and there have been plerdy of occa-
siong on which naturally arguments
have been advanced and. may be,
flowery language has been used. It
does happen in the course of the de-
bate. But I do hope that now, al this
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concluding stage of the Bill, all that
may have been said one way or the
other by way of argument, by way of
debate and by way of controversial
statements, will be forgotten, And
today we shall only express one hope
and express one prayer, that this new
State which is being brought into
existence after so much endeavour
should prove itself a prosperous State.

It is an important moment because,
ag the the Prime Minister sald, it is
the first instance of a reorganisation
of States for a variety of reasons. It
is a great experiment and we shall all
watch it with the deepest interest.
There may be, I venture to say with
great diffidence, some internal dif-
ferences of opinion as to how one part
of the State is being managed and how
it is being looked after. But the uni-
versal prayer today will be that people
ghould be united in Andhra, should de-
vote themselves most earnestly to its
upliftment, and no section of the com-
munity there who are llving in this
district or that district or the third dis-
trict should feel any sense of frustra-
tion that the new State hag not brought
the happiness which they have looked
forward to.

Speaking on behalf of my Tamil
brethren I am certain that they will
co-operate most earnestly for the hap-
piness of the Andhra people. I say 80
for this reason. Of course, the whole
thing is finished so far as this House is
concerned. The City of Madras was
‘the product of the joint efforts—no
matter in what proportion—of the
people of Tamil Nad and of Andhra
Desh. Madras was built during the
course of two hundred or three hun-
dred years. It contains institutions of
great importance which have served
the people very well. My hon. friend
Dr. Lanka Sundaram has mentioned
many of these institutions in connec-
tlon with the Ninth Schedule. I do
not want to go into the details of that.
But I do express this earnest hope
that by this separation the ties which
bhave bound the Tamils and the
Andhras to the City of Madras will not

be severed and that the two people
who have been living together for two
hundred years—probably more—and
have been associated together, working
together in the great struggle for
Natiopal Independence will continue to
cherish friendly relations towards each
other. Now that that one cause which
gave rise to some differences of
opinion, that apple of discord, has been
removed, I do hope that the two people
will come together in the closest man-
ner. We have, in this Bill, made some
provisions for a period of years formal-
ly for the use of these joint institutions,
but I am living in the expectation that
every institution in the City of Madras
—what to say of the City of Madras,
every institution whether it ig in Tamil
Nad or whether it is in Andhra Desh,
shall be a source of inspiration and a
centre of service to the people living
in both the States as it used to be In
the previous years.

8hri Sarangadhar Das (Dhenkanal—
West Cuttack): What about Malabar?

Dr. Katju: We will come to Malabar,
We are not now dealing with Malabar
and Madras affairs.

Then, I wanted finally to say only
this much, that I want all suspicion
and distrust to be removed. This is
with special reference to the services.
You know as the Home Minister I have
got to do something with the services,
and one thing is absolutely necessary.
We want our services on the one hand
to be loyal, to be efficient, to be devot-
ed servants of the people, to be men of
integrity, of high character, and to be
genuine servants of the people. At the
same time, I think it is up to us to
make them work with a sense of
security and a sense that they will
have fairplay meted out to them. And
lastly, I say that we are anxious that
every single individual, whether he is
living in the Punjab or in Tamil Nad,
should feel that “this country i{s mine
and I may be called upon to serve any-
where and go anywhere, “and there-
fore that in this new State—the same
applies to the old States—whichever
ciass of service you may have, whether
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they come from Tamil Nad or Andhra
Desh or here or there, you will deal
with them fairly and squarely. I say
this because there were some expres=-
sions used, there were some indications
given, that in this new Andhra Desh,
Tamil servants may not be welcome.
It may be the other way round. I do
hope that with the passage of this Bill
and with the quieting down of all the
excitement that has arisen, the affec-
tiong will grow up, mutual confldence
and mutual esteem will grow up and
the public servants whom you may
find necessary to keep, who may go to
serve there, will be treated with con-
sideration and will come to love Andhra
Desh as a part of India where there
will be no ground for complaints.

I do not want to detain this House
any longer. I once again offer my
prayer that this new State, as I said
brought about by such endeavour and
after so much longing, may prove to
be a source of pride and inspiration
not only to the inhabitants of that
State, but to the inhabitants of this
entire Indian Unionh.

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Shri A, K. Gopalan (Cannanore):
Within a few hours, this Bill for the
formation of the Andhra State will
have been passed by this House. It
will add a new chapter to the history
of our country. I congratulate the
Government for bringing forward this
Bill, though not whole-heartedly, and
at the same time I think the hon.
Home Minister will excuse me for
protesting very strongly against the
way in which this Bill has been
brought forward.

It is said in the Statement of Objects
and Reasons:

“On the 19th December, 19352,
the Prime Minister informed
Parliament that the Government of
India had decided to establish an
Andhra State consisting of the...”

What are the principles on which
th.is Bill has been brought forward? In

362 PSD

approgching and understanding the
redistribution of States on a linguistic
basis if we forget certain fundamental
principles, the very object and the pur-
pose for which the Bill is brought for-
ward would be defeated. What is the
reason? Is it only, with due respect
to the Prime Minister I have to ask,
the wish and the good desire of the
Prime Minister that have prompted the

- Government to bring forward thig Bill?

Are there any principles involved, or
is it because the Congress from 1928
or 1917 onwards accepted the principle
of redistribution of provinces on a
linguistic basis? The hon. Home Minis-
ter is Indicating dissent. I do not
want to go into details, but I will
certainly prove now that the Congress
not only once, but many times accepted
the principle of redistribution of pro-
vinces on a linguistic basis and afirm-
ed it not only once, but many times.
It the hon. Home Minister wants to
know that—that ig what I also want
to point out—I will bring to the notice
of the hon. Home Minister that the
Congress has done that not only iIn
1928, not only in 19838, but also in 1945,
1946 and 1947,

As far as redistribution of provinces
is concerned, Pandit Motilal Nehru's
report of 1928 has clearly stated the
principles that should govern this re-
distribution:

“What principles should govern
this redistribution? Partly geogra-
phical and partly economic and
financial, but the main considera-
tions must necessarily be the
wishes of the people and the
linguistic unity of the area con-
cerned. It is well recognised that

. rapid progress in education as well
as in general culture and in most
departments of life depends on
language. If a foreign language is
the medium of instruction, busi-
ness and affairs and the life of the
country must necessarily be
stunted. No democracy can exist
where a foreign language is used
for these purposes. A democracy
must be well informed and must
be able to understand and follow
public affairs In order to take an
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effective part in them. It is in-
conceivable that a democracy can
do this if a foreign language is
largely used. It becomes essential
therefore to conduct the business
and politics of a country in a langu-
age which is understood by the
masses. So far as the provinces
are concerned this must be the
provincial language.”

This is for Seth Govind Das.

Seth Govind Das (Mandla-Jabalpur
South): I quite agree with you.

Shri A. K. Gopalan:

“If a province has to educate it-
self and do its daily work through
the medium of its own language,
it must necessarily be a linguistic
area. If it happens to be a polyglot
area, difficulties will continually
arise and the media of instruction
and work will be two or even more
languages. Hencro it becomes most
desirable for provinces to be re-
grouped on a linguistic basis.
Language as a rule corresponds
with a special variety of culture,
of traditions and literature. In a
linguistic area all these factors will
help in the gencral progress of the
province.

The National Congress recognised
this linguistic principle 8 years ago
and since then, so far as the
Congress machinery is concerned,
India has been divided into linguis-
tic provinces.”

I do not want to go into details about
the wishes of the people. The last
sentence there is:

“The mere fact that the people
Miving in a particular area feel that
lhey are a unit and desire to de-
velop their culture is an important
consideration even though there
may be no sufficient historical or
cultural justification for their de-
mand. Sentiment in such matters
is often more important than fact.”

Ag far as the question of redistri-
bution of provinces is concerned, In

1938, the Congress Working Committee
in Wardha said......

Mr: Deputy-Speaker: Are we going
into ‘a general discussion relating to
linguistic provinces?

Shri A. K. Gopalan: I want to point
out that in the formation of the
Andhra State, the objects and reasons
are very important. Because, if the new
Andhra Staté is not formed on the
principle of redistribution of provinces
on a linguistic basis, then certainly it
affects. I have to ask what about the
Karnataka agitation. I want to know
today about the high-powered commis-
gion. I want to know from the' hon.
Home Minister how he is going to deal
with the agitation for the Karnataka
Province. Already, an Action Com-
mittee has been formed, so many have
been arrested and the movement is now
stopped. It will have to start again.
The Government have not stated any-
where the principle on which the
Andhra State has been formed, whe-
ther it is on the linguistic and other
base’'s or not. But linguistic basis is
the main thing. If the Government
make it known to the people that they
have accepted the principles, and that
on the basis of those principles, as far
as the Karnataka, the Aikya Kerala,
and the Maharashtra States are con-
cerned. they will appoint a boundary
commission to go into the matter, then
certainly they will he making a very
important announcement. I want to
bring it before the House that the Gov-
ernment think that there will be no
more trouble, once this Andhra State
is formed. In his speech, the hon.
Home Minister referred to the Vishala
Andhra, the Vishala Bengal, the Visha-
la Bihar, and Vishala everything, in
fact, in such a way that he is against
the Vishala Andhra, the Aikya Kerala
etec, That was the reason why we pro-
tested and asked, is there any principle
on which this Bill hag been brought for-
ward. There is no principle on which
this Bill has been brought forward.
The only reason was that a declaration
was made by the hon. Prime Minister
one day. But how did the Prime Minis-
ter make hiz declaration? On what
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principle did he make his declaration?
If there is nothing like the linguistic
basis, and only the Andhra State is to
be brought into existence, and not the
Vishala Andhra, I am sure, if the hon
Home Minister continues in office for
one more year—I am not sure whether
he will continue in office certainly—
all the fun and humour which he has
shown will have to vanish, and he will
have to bring in other Bills, as he has
brought forward this Bill, for the for-
mation of Aikya Kerala, Maharashtira
and Karnataka States, not whole-
heartedly, but because circumstances
will force him to do that, It is not a
question of merely the Andhra State
alone being formed. We the Members
of this House want to know whether
there is any principle on which this
State has been formed, or whether it
is only as a grace that it has been
given.

This is not a small matter. In 1938.
the Congress Working Committee, at
its meeting held in Wardha passed a
resolution which read as follows:

“This Committee desires to as-
sure the people of the areas
(Andhra, Karnataka, Kerala) con-
cerned that the solution of the
question would be undertaken as
part of the scheme of the Govern-
ment of India. as soon as the
Congress has the power to do so,
and calls upon the people of these
areas to desist from further agita-
tion in their behalf which may
direct the attention from the main
issue now before the country.”

That was the reason why in 1930 or
1835 or 1938 I did not ask for an
Aikya Kerala or a Vishala Andhra. We
were then fighting for the Indepen-
dence of our country. I along with the
hon. Home Minister—I do not know
whether he was fighting then—had
been fighting for the freedom of our
country.

Dr, Katju: I was trying to defend
you,

Shri A. K. Gopalan: In a dependent
India, we did not ask for an Aikya
Kerala or a Vishala Andhra, but we
said that a free India should be there.
We said our main duty then was to
drive away the foreigners from our
country, and to get freedom for our
country. When today India is free,
some hon. Members feel that all this
agitation would lead to the disunity of
India. We said, no, we are Indians
first, and then Andhras, we are Indians
first, and then Malayalees. When the
foreigners were here, we never asked,
will you please be good enough, for the
sake of the unity of the country Lo give
us those things which you promised
us, viz. the redistribution of the pro-
vinces on a linguistic basis. Today we
are asking you to fulfil your promises
in an independent India,

This question of redistribution of
provinces on a linguistic basis is a
very important matter, because only
then; the administration of a province
can be effectively carried out. I was
also one among the Congressmen who
went to the people and said, let us
now unite and fight for the freedom of
our country—that was in 1937-38.
After the Wardha resolution that I re-
ferred to above was passed, 1 came out
and said, we are fighting against
foreigners, first let us have freedom for
our couniry, then only we can ask for
all these lingulistic provinces. Ewven now
when the Congress Working Committee
had asked for the redistribution of
provinces on a linguistic basis, they
were told, wait for three years, there
is a high-power commission which will
go into all the questions and see whe-
ther the redistribution of provinces on
a linguistic basis, for the formation of
a Vishala Andhra, etc. is possible. Now,
after three years, the Andhra State has
been formed. Whether it is a Vishala
Andhra or not. anyhow, the Andhra
State is there. Now you are asking
the other people to be qulet. Why
should the others remain quiet? What
Is the reason for it? Let us know the
reason why we should be quiet. When
once you have set the ball rolling,
when once you have promised the
people that the redistribution of pro-
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vinces on @a linguistic basis was the
principle of the Congress, now, if you
say that there will be no Karnataka,
no Aikya Kerala, no Maharashtra and
so on, certainly I would submit you
cannot stop the movement that has al-
ready started. I want to know whether
the hon. Home Minister is thinking
only in terms of lathi charges and de-
tention camps still, or whether he is
going to announce here on the floor
of the House, soon after the passing of
this Bill, that they will agree to the
principle of redistribution of provinces
on linguistic and other connected bases.
I do not say the linguistic basis is the
only basis. There are other
considerations also. The Congress
Working Committee also has said that.
I agree to it.

1 pM.

But what about the principle? If
there had been one subject on which
all the Members of this House were
unanimous, it was the disintegration of
the Hyderabad State. That is a very
important issue, and no hon. Member
of this House, including Mr. Gadgil,
has opposed this. If there is one thing
that the common people have wanted.
it is the disintegration of Hyderabad.
This is the wish of a maijority of the
people. But the Government have not
carried out their wishes. So far as the
Andhra people are concerned, I am not
worried very much about the forma-
tion of Vishala Andhra, because I am
sure the people of Andhra, the brave
people of Andhra, who got the Andhra
State, are brave enough to get Vishala
Andhra also. But what about Karna-
taka? What about Aikya Kerala? What
about Maharashtra? Are you going to
ask us to wait for another three years?
Or what is it that the Government are
going to do? I want to know whether
there is any principle on which they
are proceeding. Nothing is to be found
even in the Statement of Objects and
Reasons. If it had been stated in the
Siatement of Objects and Reasons.
that the principle of this Bill is the
redistribution of provinces on a
uinguistic basis, then Vishala Andhra
must come, and the disintegration of

Hyderabad State also must come. But
it is not to be found there.

The hon. Minister stated that he
wantegd to go to every village in India,
and -talk to the people of the village
in a common language. I am very glad
to know that. But I do not know whe-
ther in this old age, he will be able
to learn all the languages in India, so
as to be able to talk to all the villagers
in different parts of the country. If
his intention® is to have a common
language, then certainly we are not
against it. We also say there must be
a common language. We are not
against Hindi becoming the common
language. We only say, Hindi being
new to us, give us some time, so that
we may learn it. But I am ashamed to
speak a language that is neither yours
nor mine, but is foreign. So, we also
want a common language, and we want
to see the day when we all can talk in
a languuge which all of us can under-
stand, and that will be a very effective
method of carrying on the administra-
tion of the country.

Now coming to the main question,
the formation of provinces on a lingui-
stic basis, you will allow me to point
out the resolutions of the Legislative
Assemblies of Bombay and Madras.
The text of the resolution passed in
the Bombay Legislative Assembly on
1st April 1047......

Mr. Deputy-Speaker: I have no ob-
jection to this. But the hon. Member
is going far far away from this Bill.

Shri A. K. Gopalan: I am not going
away from the Bill, I am talking only
about the principle. 1 did not talk
about the assets and liabilities, be-
cause I have nothing to talk about it.
I did not talk about Kurnool or Vijaya-
wada being the capital of the new
Andhra State. But I am here concern-
ed with the main issue, namely the
principle on which the new State has
been formed. That is a very important
matter.

l\?r. Deputy-Speaker: This is an oc-
casion, when the hon. Member should
advise and bless the new State.
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Shri A, K, Gopalan: My blessing to
the new State is there. Whether it is
there or not, the Vishala Andhra State
also will come into existence. I bless
the new State, and I also bless the
Karnataka people for their agitation
for the formation of a Karnataka pro-
vince.

I want to ask the hon. Home Minis-
ter whether this Andhra State will be
the end of the matter, or whether he
proposes to come forward with an an-
nouncement on the principle. 1 want
to know whether he is going to give us
Aikya Kerala, Karnataka or Maha-
rashtra, or whether he is going to pro-
mise us only detention camps and ar-
rests, lathi charges and so on. If the
attitude of the Government today is
to give the Andhra State, and then say
law and order must be preserved—yes,
law and order is a fine l‘rm on which
every statement of the hon. Home

_Minister may be hung—and therefore
no Aikya Kerala or Maharashtra or
Karnataka States will be formed, then
I must say, they are completely mis-
taken,

I will not take more time. I only
want to say this, because I also want
you to understand this, that this
trouble is not over. Tomorrow morning
the Andhra Bill will be passed, and the
agitation for the formation of a
Karnataka Province will start the day
after tomorrow. They have only wait-
ed for the passing of the Andhra Bill
They have waited to see whether some-
thing will be decided. The Action
Committee is there. They wanted to
suspend the agitation because they
wanted to know whether the Govern-
ment would make any statement. I
am sure if the Government today say
that within six months a boundary
commission will be appointed, there
will be no agitation. They will wait
for six months. But in the Bill that is
being passed, nothing is stated so far
as this principle is concerned. They
oniy say that that portion of Andhra
can come together.

So far as the unity of India is con-
cerned, I have shown that it is only

strengthened. It is not that the unity
will be weakened if I speak in my own
language in my province. This does
not make for disunity in the country.
Not only that, I want to know what is
{ne harm in it. As far as Aikya Kerala
is concerned, what is the harm there?
When the Travancore and Cochin
States had been separate, there was a
very big difference-as-far as industrial
development is concerned, as far as
cultural development is concerned and
dgs far as -educational development is
concerned. If you will only give me
a few more minutes......

Mr. Deputy:Speaker: No, no. I am
also interested. I bear the name of
‘Anantha Padmanabha'. But I have
allowed the hon. Member enough time.

An Hon. -Member: He is sleeping.

Shri A. K. Gopalan: If it is not right
that I should go on discussing the
feasibility of dividing Indila on a
linguistic basis or the formation of
Aikya Kerala and so on...

Mr. Deputy-Speaker: They are not
germane to this issue. Hon. Members
know how to bring that matter before
the House in the form of resolutions
and in other ways. Then the matter
can be thrashed out. We are not going
into it here at the third reading stage.
Even in the first reading we ought not
to go at such length as the hon. Mem-
ber started. Under these circum-
stances, I think he has said enough.

Shri'N.'M. Lihgam (Coimbatore): On
a point of information, Sir. 1Is there
no time-limit to speeches?

Mr., Deputy-Spesker: I intended clos-
ing it. But he started. I will close it
within five or gix minutes. The third
reading stage was to be over by 1-15.
Anyhow the hon. Member......

Shri A. K. Gopalan: The whole read-
ing -is not closed today. If it is your
desire that I should not say anything
about the redistribution of provinces
on 2 linguistic basis, I shall not do so.
I said about it because the hon. Home
Minister did not even know the words
‘Kerala' and 'Malayalam’. He thought
I was speaking about ‘Malaya’. How
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can you say that there will be forma-
tion of Aikya Kerala unless he knows
about it? I want to tell him that in
1938 the Congress passed a resolution
about Andhra, Karnataka and Aikya
Kerala. He does not even remember
it.

I have now only to make a request
to the Government. They have said
that there will be a high-power com-
mission. My request is, let ‘there be a
boundary commission to go into the re-
distribution of provinces and the
boundaries also. As far ag Aikya
Kerala is concerned, there are not
many ‘Matthens’ there to oppose the
agitation. As far as other {riends are
concerned—my hon, friend, Mr. Ven-
kataraman referred to it—we are not
going to hit themi. We do not want
to hit them at all. We want only those
areas which really belong to the people
there; on that basis there rnust be a re-
distribution of the provinces.

Shri Nesamony (Nagercoil): By way
of information, what do you say about
Devikulam and Peermede?

Shri A. K. Gopalan: The Deputy-
Speaker had just now said that 1
should not go into details of any part.
I only want that the principle of redis-
tribution of the provinces on a linguis~
tic basis may be conceded. Without
even saying that, the Government ac-
cepted it. I do not want to quarrel
ahout that. (Interruption) I do not
want to go into details, But I believe
that the redistribution of provinces can
come on this basis. If there is any part
in a country where the majority of the
peop'e speak a language and they con-
sider it as their homeland, we are not
going to oppose them.

As far as the agitation for Karna-
taka is concerned, already the agita-
tion is there, and the Government has
a pious wish that it will stop. And
even in regard to the high-power com-
mission, Government say that they are
going to consider the opinion of that
commission whether there is a desir-
ability of the formation of such States.
I tell the Government that after the

formation of the Andhra State, if this
is  their policy, certainly they will
have to face difficulties. The move-
ment for the redistribution of provinces
un a linguistic hasis will begin and if
the Governnient do not want to stop
it by lathis and bullets, I request that
before this Bill is passed the Home
Minijster should say whether within
three or six months a boundary com-
mission will be appointed—so that the
agitation may not be there.

Pandit 8. C. Mishra: Sir......

Mr. Deputy-Speaker: Originally we
had planned to close this entire third
reading also by 1-15 today. But it is
too late and some hon. Members want
to speak. I would however request
hon. Members to limit their remarks
to five minutes each so that about ten
Members cangspeak. As soon as the
hon., Member finishes, we will adjourn.
I think one more hour will be devoted
to this tomorrow at the end of which
guillotine will be applied.

Shri 8. S. More: May I make one
request, Sir? During the whole debate,
which has been a very protracted one,
only persons coming from Andhra and
Tamil Nad have participated.

Dr, N. B. Khare: We have not, but
we want to.

Shri S. 8. More: As a matter of fact,
on the eve of the passing of this Bill.
persons from Maharashtra and Kar-
nataka would very much like to give
their blessings. So they may be given
priority. I have been nursing a
grievamce about this.

Shri Frank Anthony (Nominated—
Anglo-Indlans): May I make a submis-
sion, Sir? Some of us, particularly of
a particular group. want to oppose this
Bill outright. That point of view has
not been placed before the House. I
hope that group has a right to place its
point of view before the House. We
want to oppose the Bill outright. I
think that should be given priority. I
want to oppose this Bill completely,

Dr. N. B. Khare: I also want {o do
it in a modified form.
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Pandit 8. C, Mishra; Hardly has one

drama ended, than another has startede

Sir, 1 must congratulate you on choos-
ing the actors very well. The Home
Minister sitting and the Leader of the
Opposition starting, and starting with
the old thing: He wanted a blessing,
and the House started with something
we may call a fresh agitation,

Well, I will just remind the House
that it is not the fault of the Opposi-
tion. You wanted to sleep but you can-
not sleep unless you have thrashed out
the whole question even during the
third reading. I shall only say this:
what was the malady for which the
medicine was sought? Is the medicine
any way going to cure that malady?

An Hon. Member: Or kill the patient?

Pandit 8. C. Mishra: Rulers !rom
Malcolm Hailey to our present Dr.
Katju have always been saying this.
I will read out something to show that
whatever the faithfulness of this pre-
sent Government to anything 2lse--I
am sorry some of my friends on this
side compared it to a very low beast-—
whatever the faithfulneas of this Ciov-
ernment to their own people, their
faithfulness to the lords that have lef:
Delhi is unquestionable. It is 2 pas-
sion which ig grealer than the nassion
of a widowed Hindu woman to her de-
parted lord who sits in heaven, I will
quote only a few figures from here
which will show how they passionately
tow to those lines and yet cannot fol-
low them to the end. Our rulers had
always said that all these agitations
for separate provinces are from certain
people who are dissatisfied, who want
something to exploit on their own.
They are agitators—the politicians
who want to have something as a
private preserve for themselves, who
want all these new provinces. This
was what our rulers said and this is
exactly what the present Government

and our, leade:.; also say. I will accept
it.

I will say that one idea behind these
linguistic  provinces, the creation of
these new Sta.2s is—the idea is in' my
mind, in the mind of my friend there—
that because we cannot get full scope
here in Delhi, let us carve out some-
thing where we can become Chief

Ministers or hiinisters elc. I say that

idea is there. But do you think that
this is the me1 driving force? Certain-
ly not. (Interruption) Well, all of
us or most of us may differ from that
od fellow Karl Marx, who says that
everything in this world s made up
of contradictions—but this is not a
place for giving a Marxian lecture. I
say everything is made up of two op-
posite and contrary poles and at one
side of the pole is the desire of the
politicians who want something to call
their own. But, then that is not the
driving force. What is the driving
force? It is that passionate idea of
the masses who want to free them-
selves from exploitation. At one end
of this pole is our desire to have some-
thing to exploit and at the other is the
idea of the masses to free themselves
from exploitation. You will immediate-
ly ask how. Well, in these passages,
it has been shown......

An Hon, Member: What is that, Sir?
Pandit 8. C. Mishra: I will say......

Mr. Deputy-Speaker: Let him finish.

Pandit S. C. Mishra: I will take ten
minutes only. For these seven days
I have been hanging after an op~
portunity to speak. I was never given
a chance. I will not take more than
ten minutes.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue his speech tomorrow.

The House then adjourned till a
Quarter Past Eight of the Clock on
Thursday, the 27th August, 1953.



